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LOK SABHA

Monday, February 24, 1964/Phalguna
5, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MRr. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Accommodation for Army
Personnel

+
Shri Yashpal Singh:
Shri Vishram Prasad:
Shri D. C. Sharma:
| Shrimati Savitri Nigam:
2256 J Shri M. L. Dwivedi:
") Shri Surendra Pa) Singh:
] Shri Nambiar:
Shri Swell:
Shri E. Madhusudan Rao;
Shri Mohan Swarup:

Will the Minister of Defence be
‘eas@d to state:

(a) whether it is a fact that Gov-
ernment have initiateq certain schemes
1o provide for the family accommoda-
tion for Officers, Jawans and ex-Ser-
vicemen;

(b) the amount Government are
likely to spend on these schemes dur-
ing the current financial year;

(c¢) whether some places have been
gelected and the land acquited for the
construction of houses; and

(d) the main features of the schemes
and names of places where construc-
tions have started?

2182 (Ai)] L.S.D.—1.
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The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
to (d): It is the policy of Government
to construct married accommodation
for Officers and Men upto their entitle-
ments in a phased manner. ‘Where
Government accommodation fallg short
of requirements, hiring is permitted.
Construction of married accommoda-
tion is taken up as far ag possible on
existing lands. Additional lands are
acquireq where necessary. It has also
been, decided to construct accommoda-
tion for separated families of Officers
and Men at certain Selected Stations
and some projects have been sanction-
ed. It is expected that an amount of
about Rs. 44 crores will be spent on
construction of married accommodation
and on accommodation of separated
families, during the current financial
year.

In regard to ex-~Servicemen, a Sche-
me to enable them to construct houses
for themselves through Co-operative
Housing Colonies has been initiated
and 60 Stations outside Delhi have
been selected. Government will not
incur any direct expenditure on these
schemes.

st amqrer Tag : T & Aver Ay
# fr o e gL o dfw A RE,
I frr @ & e fog it
st w1 grram Adf 2 7

Shri D. R, Chavan: It will be very
difficult to say off-hand as te how
many persons have not been provided
with family accommodation,
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Shri D, R, Chavan: Because there
are large deficiencies so far as mar-
ried accommodation is concerned, it
cannot be stated definitely as to what
time it will take to provide such
accommodation.

Shri D, C. Sharma: Some projects
were taken in hand at Ferozepore and
at Ambala where the construction
work was done by the Army officers
and jawangs themselves. May I know
if that pattern will be followed in the
construction of these quarters for
Army officers and jawans and, if so,
at what places?

2071

Shri D. R, Chavan; It is is a long
list, So far as the Army is concern-
ed, they are Aundh, Bangalore, Cal-
cutta, Delhi Cantonment, Pathankot,
Patiala, Nabha, Sangrur and Lucknow;
so far as the Navy is concerned, they
are Jamnagar, Lonavla, Colaba, Sulur,
Coimbatore, Cochin, Visakhapatnam,
Goa and Port Blair.

Mr, Deputy-Speaker: If it is a long
list of names, it need not be given,

Shri D. R, Chavan: It is a long
list.
Shrimati Savitri Nigam: May I

know whether it is correct that a very
large number of Army officers who
are stationed in Delhi and who are
entitled to family accommodation
have not been given any family
accommodation? I would like to
know their number.

The Minister of Defence (Shri Y. B.
Chavan); It is difficult to give the
number; but there are certainly cases
of officers who have not been provid-
ed with married accommodation,

Shri Warior: May I know whether
Government is paying some compen-
‘satory allowance to them so that the
rent that they are paying for private
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accommodation will be met by the
Government subsidy or help?

Shri Y. B. Chavan:
of it is given,

Some element

=t witwre e g2 & gg S,
TR § 5 5 s dfrt # auie |
& ot g W) wwAr sfaw feafa &
FICT T IF 9T FH AL T 97 & 7}
SR G AW §, T 7 @ dn
§ I WU N a7 a3 Ao
sqaer w2 ?

Shri D. R. Chavan: It js a different
question altogether, It relates to
accommodation for married persons.

Shri Swell: The question that I
sent in was different from this but
my name has been lumped in here,
I shall ask a question with relation to
the question that I sent, Is it a fact
that in Shillong where in a recent
shooting spree the State Government
claimed two Tribals dead and about
19 injured, the Government has de-
cided to establish a Defence Colony
and, if so, has this Government as-
certained from the State Governmeant
if the State Government hag land in
Shillong for this purpose, if the Dis-
trict Counci] is willing to co-operate
with it and how many more Tribals
the State Government s going to
shoot in order to make this land
available?

Shri D, R. Chavan;
separate notice.

I will require

Shri Sham Lal Saraf: May I know .
if the scheme referred to by the hon.
Minister is something different from
the schcime that had  already been
launched about six years back accord-
ing to which some quarters were built
in Ambala, Ferozepore and J & K
Command area?

Shri D. R. Chavan: I have not got
that particular information.

‘
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Anti-Indian Propaganda by China

+
Shri Harish Chandra
Mathur:
Shri Yashpal Singh:
Shri D. D. Puri:
'257.{ Shri P. R. Chakraverti:
| Shri Hem Barua:
] Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
LShri Hem Raj:

Will the Prime Miinister be pleased
to state:

(a) whether Government have taken
any note of Chinese propaganda among
Afro-Asian countries against India;
and

(b) the counter-steps, if any, taken
by the Government of India?

The Deputy Minister in the Minis-
try of External Affairg (Shri Dinesh
Singh): (a) Yes, Sir. Government
are aware of the Chinese propaganda
in the countries of Africa apd Asia.

(b) The Government have made
every endeavour to counteract this
propaganda— .

(i) by issuing special pamphlets,
bulletins, feature articles and
other publicity material;
through the External Services
of All India Radio;
by regular briefiings of the
foreign and Indian press;

)
(ii.i)

by sending special high level
delegations to certain coun-

(iv)

tries; and

(v) through  special publicity
directives andg background
material to our missions
abroad.

Shri Harish Chandra Mathur: What
was the nature and purpose of the
Chinese propaganda campaign in
Afro-Asian countries, what has been

its impact and which of the countries
are leaning now towards China?

Shri Dinesh Singh: The general pro-
vaganda effort of China has been 1o

glve a picture of a peaceful China
’
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’
which ig very anxious to co-operate
with the countries of Africa and Asia.
They have tried to put forward their
case on the Sino-Indian dispute and
have generally tried to be friendly to
Afro-Asian countries. We have made
every effort to put forward the correct
picture of the Sino-Indian dispute, to
explain to them that China has com-
mitted aggression and that  despite
that India is still willing to discuss
the matter peacefully, provided the
Chinese accept the Colombo proposals.
We have also put forward the image
of India which is very anxious to co-
operate with Africa ang Asia, which
has taken a great part in the liberation
movement in those countries and which
is still very anxious to collaborate with
them on economic and other matters.

Oral Answers

Shri Harish Chandra Mathur: No
reply has been given as regards the
impactl of the Chinesc propaganda and
which of the countries of Asia and
Africa are considered to be leaning
towards China.

The Prime Minister and Minister of
External Affairs and Minister of Atomic
Encrgy (Shri Jawaharla] Nehru): May
1 say, Sir, that it is not proper for us to
differentiate between the countries of
Asia and Africa and say that this coun-
iry is pro-China and that country is
anti-China? That is not proper.

Skri Harish Chandra Mathur: Is it
not a fact that there was tremendous
goodwill for India in all African coun-
trics because we were deeply associat-
ed with their aspirations and strug-
gle? What persuaded all the African
Countries to invite the Chinese Pre-
mier at such a crucial moment when
China was taking the anti-India line
and what steps have we taken to cor-
rect the position?

Shri Dinesh Singh: There is still
goodwill for India in all those coun-
tries. China is an independent country
and it is customary for the Prime
Minister to be invited.

Shri Hem Barua: It is only yester-
day that Mr, Chou-En-lai hag accused
India of “big nation chauvinistic atti-
tude” and that is the image of India
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that China hag been trying to builq in
Afro-Asian countries. In the context
of that may I know whether, besides
presenting our case in precise terms,
we have been trying to build an image
of China as an expansionist and imp-
crialist China?

Shri Dinesh Singh: Our main effort
is to buidd up our own image and then
we counteract the propaganda which
is put forward by other countries.

Shri Hem Barua: My question has
not bren replied to.

Mr. Deputy-Speaker: He has re-

plied.

Shri Hem Barua: No. He said we
counteract the propaganda against us:
My question is specific. China has ac-
cused us of a big-nation chauvinistic
attitude and all that. That is an odd
image. Have we been able to pay
then back in their own coin?

Mr. Deputy-Speaker:
ed.

Shri H. N. Mukerjce: In view of
the fact that recently the anti-Indian
propaganda by China has been dove-
tailed very seriously with the Pakis-
tani hate campaign against India, and
that is being conducted at a verv high
level, what special efforts have been
made recently, and are being contem-
plated to be made, to counteract this
kind of joint attack on our
international position?

Mr. Deputy-Speaker:
plied.

Shri Hari Vishnu Kamath: Since the
massive Chinese invasion in October
1962, how many countries in Asia and
Africa have we succeeded in winning
over to our side and weaning them
from China so far as the issue of ,the
India-China border conflict i concern-
ed? If so, what are the names of
those countries which we have suc-
ceeded in winning over to our side?

Shri Dinesh Singh: We have discus-
sed this matter before and have gone
into it. It would not be desirable for
us to discuss individual names. But
we have enlarged the support of
African countries for us.

He has repli-

He has re-
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8hri Hari Vishnu Kamath; It is a
very tall claim.

Dr. L. M. Singhvi; What were the
main policy-objectives pursued by the
Chinese Premier Chou En-lai during
his recent visit to Africa anq what res-+
ponse have they evoked in Africarg
countries? Has this been analysed a::i&
have any steps been taken by Govern-
ment particularly to counteract these
policy-objectives of jthe Chinese
Premier in Africa?

Shri Dinesh Singh: We have ana-
lysed these, We fecl effective steps
have been taken.

Shri D. C. Sharma: Sirce General
de Gaulle hag recognised China, there
is an impression abroad that the ex-
French colonies which have attained
independence are leaning more towards
China than towards India. Is there
any truth in this?

Shri Dinesh Singh: I would not say
50, that they are leaning more towards
China than to India, One of them has
already recognised China; others may
also do the same. But that is not an
act of hostility towards India.

Shri P. Venkatasubhaiah: it a
fact that more than these countries
Jeaning towards China, China is forc-
ing herself on those countries, taking
advantage of the diplomatic etiquette
that China is invited to these.Afro-
Asian countries?

Mr. Deputy-Speaker: How can he
answer that?

wiY fasyfer fiy : for aeg & ot (13-
wA-arE X sy 3 A arAn A {6
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qgr ¥ oft ST A § | W qEH WA
a’rgﬁﬂmzﬁﬁﬁrmuﬁ%wﬁa’m
!ﬂﬁﬁmwﬁaﬁﬁgww
X IAT OF HeGr AT G E |
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Mr. Deputy-Speaker: Next ques-
tion:

it anqie fag : 1 @ @ e
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Mr, Deputy- Speaker: Sorry, I
have called the next question.

Indian Delegation to African Countries

-
Shri Hari Vishnu Kamath:
[Sh.ri D. D. Puri:
| Shri P. R. Chakraverti:
Shri G. Mohanty:
+258. { Shri Kolla Venkaiah:
Shri P. C. Borooah:
Shri Ram Sewak Yadav:
{ Shri Bagri:
LShri Krishna Pal Singh:

Wil] the Prime Minister be plcascd
to state:

(a) the personnel of the delegation
that officially represented India at the
Kenya Independence Celebration;

(b) the names of other African coun-
tries which were visited by the dele-
gation; and

(c) brief resume of the delegation’s
activitjes and achievements?

The Deputy Minister irn the Ministry
of External Affairs (Shri Dinesh
Singh): (a) Shrimati Indira Gandhi
and Shri Dinesh Singh, Deputy Minis-
ter for External Affairs, accompanied
by Shri K. R. P. Singh, Director.

(b) Zanzibar, Nayasaland, Northern
Rhodesia and Ethiopia.

(¢) The main purpose of the delega-
tion was to represent India at the in-
dependence celebrations of Zanzibar
and Kenya. They visited other three
countries in response to invitations.
The delegation renewed and streng-
thened contacts with the leaders of
those countries and put forward

1885 (SAKA) Oral Answers © 2078

India’s views an matters of mytual
interest. They were also able to ex-
plain fully, matters of special interest
to India. The delegation were satis-
fied with the talks they had and
found a fund of goodwill existing for
India in all the countrieg they visited.

Shri Hari Vishnu Kamath: Consi-
dering that for the Kenya indepen-
dence celebrations China as wel]l as
several other important Asian  and
European countries sent delegations
led by persons holding very high
official positions in their respective
countries, what were the reasong for
appointing—if press reportg be true—
as leader of our delegation a person
whose official standing, I am sorry to
say, is next to nil in this country?
Wha: were the considerations and
qualifications that  prompted the
decision in  her favour, apart, of
course, from the natal accident ot
great good fortune of having the
Prime Minister as her father? (Inter-
ruptions).

Shri Dinesh Singh: It is not the
question of the official standing of the
person. Shrimati Indira Gandhi is a
very highly respected leader in this
country, and she went therc at the
special invitation of the leaders in
those countries, including the Prime
Minisier of Kenya. '

Shri Hari Vishnu Kamath: Is there
any truth in certain press reports to
the effect that the leader of the deie-
gation, insteaq of expressing sympathy
and tactfully advising the Indian com-
munities in some African countries in
their present sorry plight, lectured to
them in an almost hectoring tone and
manner? [If so, have those Indian
communities conveyed to the Govern-
ment their unhappy reaction to such
lecturing by the leader of the dele-
gation?

Shri Dinesh Simgh: There was no
effort to lecturing, as the hon. Mem-
ber says. The Indian communities in
those countries sought her advice® on
various matters which she gave them
publicly, and also privately when they
contacted her. Her visit, we feel, has
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had a very good impact on the people
of Indian origin in those countries.

Shri Hari Vishnu Kamath: Let us
hope so.

Shrimati Savitri Nigam: Are Gov-
ernment aware that this visit, especi-
ally the selection of the leader of the
delegation, has made a greal impact
on all those African countries speci-
ally the Indian population over there
had expressed its gratitude for this
selection?

Shri Dinesh Singh: Yes, Sir.

Shri Hari Vishnu Kamath: That is
the proper answer !

Shri Hem Barua: It was to coun-
teract the other question.

=it 7o« fag : agr S ofEad
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Mr. Deputy-Speaker: Next

tion,

ques-

Shri Nath Pai; Arc no supplemen-
taries to be allowed? This is a ques-
tion concerning the Indian image in

Africa. We were rising in our places,
Mr. Deputy-Speaker: When 1
called Shri Yashpal Singh, no one

else:got up.

Shri Nath Pal: That is under your
own ruling. We naturally abide by
it. '
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Can the Minister or the Prime
Minister state whether as a result of
the concerted campaign of misrepre-
sentation and vilification against this
country by China and her new ally,
Pakistan, in these African countries,
the image of India ag a friend of the
colonial peoples has slightly been
blurred? If so, what steps have
Government taken to counteract this,
particularly because of the present
very-well  organised—and ] think
they have  succeeded in this—cam-
paign against us....

Mr. Deputy-Speaker: It does not
arise out of the question.

Shri Nath Pai: How? What for
had the delegation gone there? It
had gone there to present India’s
case. Had they gone for fun?

Mr. Deputy-Speaker:
Mukerjee, I have called
supplementary.

Shri H. N,
the next

Shri Nath Pai:
think,

Very wrongly, I

Shri H. N. Mukerjee: Could I know
if the dclegation has come back with
the impression that persons of Indian
origin in Kenya and East Africa, who
seem to have had difficulties in their
relations with 'the people of thosu
countrics, are now more or lesg with-
out any misgivings on the score of
their being Indians, that is to say,
are their citizenship rights going to
be more or less on par with those
of the people of those countries?

Mr. Deputy-Speaker: Thig is about
the Indian delegation which went to
Kenya.

Shri H. N. Mukerjee: I know.
Has the delegation brought back this
impression that the Indiang there are
no longer living in a shadow, so to
speak? I have a report from the
Kenya India National Congress to the
effect that they were trying to make
up certain  difficulties which had
arisen in their relatlons' with the
people there, N
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Shri Dinesh Simgh: There may be
some difficulties in a country when
it is in the procesg of transformation
from one stage to another, But
1 do not think there are any mis-
givings as such. Citizenship has been
offered under the laws to people of
Indiun origin in the East African
countries, and those of them who take
out the citizenship, we feel, would be
given equality with other citizens. In
fact, such statements have been made
by the leaders in those countries that
all citizens would be given equality
in treatment.

Chinese Troops Along Indian Borders

+

Shri Yashpal Singh:

Shri P. C, Borooah:

Shri Dhaon:
7 Shri Bishanchander Seth:
LShri B. P. Yadava:

*259.

Shrimati Savitri Nigam:

Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that con-
centration of Chinese military troops
continues along Sino-Indian Borders;
and

(b) if so, to what extent in each
sector?

The Deputy Minister in the Min-
istry ot Defence (Shri D, R, Chavan):
(a) Yes, Sir.

(b) It will not be in the public
interest to disclose the sector-wise
position.

=t aoarer Fag  FT ARG IR A
AFAET @1 TF AGH B AT &
"R A, A FT AT Y 7

The Minister of Defence (Shri Y. B,
Chavan): We just cannot advertise
what we are going to do about it.

Certainly we are taking steps, what-
ever we think feasible and necessary.

i
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Shri Y B. Chavan: We have not
brought this thing to the notice of
the Colombo Powers.

Shri Hem Barua: It may not be in
the public interest for the Govern-
ment to disclose these things, but
may I know whether Government
have any clear picture of the Chinese
military build up including air fields
in the Chinese occupied Ladakh area
as also in the other areas of Kashmir
handed over to China by Pakistan?

Shri Y. B, Chavan: I think our
Government has certainly a very
accurate assessment of the threat that
they pose, We think we have got an
accurate assessment.

Shri Hem Barua: About these
areas?

Shri Y, B. Chavan: Yes, about
these areas,

Shri Tridib Kumar Chaudhuri:

Apart from the troop concentration
along the northern borders, has there
been any instance of Chinese troops
sallying forth from the so-called
cease-fire lines which were establish-
ed after the cease-fire was declared
by them unilaterally?

Shri Y. B, Chavan: They have es-
tablished some posts in the so-calied

demilitarised zone, Besides that,
there are no other instances.
Shri Harish Chandra Mathur: May

I know if the Chinese activities in
respect of the concentration of troops
and otherwise are not in clear viola-
tion of the spirit of the Colombo
Plans, and whether they have. not
killed the Colombo Plan from their
side?



2083 Oral Answers

Shri Y, B. Chavan: [ think they
have. The hon. Member's interpreta-
tion seems to be right,

=t AEITEAIT WA A A
T ¥ g IO ¥ Fam g fafew
&7 I AdAE fgg & Ag gnm
w1 8 Tl Fq9 7 59 w39
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Shri Tyagi: Has the Government,
in the meantime, been able to set up
some civil defence organisation on the
border of our side?

Shri Y, B, Chavan: It depends
upon what we call civil defence, but
certainly we are trying o raise cer-
tain scouts etc., from the tribals on

the borders,
Shri Hari Vishnu Kamath: Has
Government received reports that

Pakistani troops are being trained
and equipped by the Chinese on the
border?

Shri Y. B. Chavan: We get such
information, but I do not think they
are confirmed,

Shri Hari Vishnu Kamath: We
could not hear the answer.

Shri Y. B, Chavan: I said we have
got such information, Lut I cannot
say they are confirmed information.

Dr. M. 8, Aney: May I ask whe-
ther the Government of India thinks
itself sufficiently strong to retaliate
in case the Chinese make an imme-
diate move?

Shri Y. B, Chavam: I think, yes,
Sir,
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Shri Swell: In view of the Chinese
endorsement of the Pakisteni line on
the Kashmir question, have Govern-
ment reasons to belicve that this
concentration of Chinese tioups in the
border may break out into amother
wave of aggression against India?

Shri Y. B. Chavan: Well, we con-
cede it is quite a possibility.

Shri Heda: May I know whether
Government have noted the various
newg items that appearad in the
Indian press regarding the weaken-
ing of our stand; if that impression
is not correct, what step; arc Gov-
ernment taking to clear the picture
to the Indian people?

Shri Y. B. Chavan:
repeat his question?

Wiil he picase

Shri Heda. The various news items
that appear in the Indian newspapers
from time to time give an iinpression
that our position on the border in
reference to the Chinese is weak. If
this impression is not correct, what
steps are Government taking to clear
this impression?

Shri Y. B. Chavan, I do not think
I have seen any news items that our
position is weak, I can :ay that our
position is not weak.

“Dr. L. M. Singhvi: In view of the
statement of the Defcnce Minister to
the effect that the Chines2 have
already violated and Kkilled the
Colombo proposals, does rovernment
consider it appropriate, in view of
the build up the Chinese on our
northern borders, to revoke our
offer in respect of the C)lombo pro-
posals?

Shri Y, B, Chavan: 1 rnever said
they have killed the propusals. Cer-
tainly they have violated the Colom-
bo proposals.

Shri Ranga: Can the hon, Minister
add a little more to the assurance
that he has given to Dr. Aney, that
he thinks that we are strong cnough

\
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to face any eventuality. In case the
Chinese take it into their neads to
make further incursions, can we have
the assurance that in all respects, in
regard to the various types of defence
that have to be offered, we are today
strong enough to withstand attack,
or would we need some more time?

Shri Y. B Chavan: Certainly,
more time is always welcome and
necessary, but I can say that we are
certainly strong enough.

ot smaw fag fegment WY,
qee? ¥ gy W@t ok fw fow
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Shri Y. B, Chavan: |
followed the question,

have not

Shri Ranga: We are not able to
follow his answer. There is some-
thing wrong with the acoustics, or
hig voice,

Mr., Deputy-Speaker: There is too
much of murmuring in the Hcuse.

Shri Ranga: No. not that. I would
like him to raise his voice.

Shri Tyagi: 1 am unhappy that
nothing substantial has beca done on
the border. I know what i happen-
ing. Not enough has been done.

oY wwiw fag fagrent  wEgEy
9e&R ¥ Sgr 7@t 9T T 7 for wqray
o S RIS FT STAHIT 9T FT 98 THATS
g 97 § a1 I mfafe gy el
T g ?

Shri Y. B. Chavan: They are taking
their positions where they were when
the cease-fire took place, I think
they are consolidating their position
there.

Shri Tyagi: 1 am afraid nothing
substantial hag been done. The willa-
gers have not been organised to de-
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fend. It is a fact.
be deceived,

. 2c8 6.
Let not the nation

Gratuity to Shop Employees in Delhi

Shri Yashpal Smgh
*260. | Shri D, C. Sharma:
Will the Minister of Labour and
Employment be pledased to state:

(a) whether Government propose to
amend the Delhi Shops and Establish-
ments Act, 1854 for providing the
payment of gratuity to shop em-
ployees;

(b) whether any representation has
been received by them against this;
and

(c) if so, when a final decision will
be taken in the matter?

The Deputy Minister in the Min-
istry of Labour and Employment
(Shri R. K. Malaviya): (a) and (c).
A representation from some FEmplo-
vees’ Unions received by the Delhi
Administration is being considered by
the Labour Advisory Board of the
Delhi Administration who have

ap-
pointed a sub-committee for the
purpose. A final decision in the mrat-

ter is likely to take some time,

(b) Yes.

=t Tagrateg T FLET
ared gfaw wfegw a9 & AT 9T
nTET w@rg?

s Yo fvo et : wrRw afaw
wfesra & TR ¥ 98 g9 A9 & 1 q®
at AT FT g § AT gk A A
3 w2 faar g

=i aaqrw fag . @ AR T
wwdt 8 fF gFm wifasl @ axw &
st fefsicam afawr g &, sed @
@ qW FE TS § 7 TN A oA
fe=ms ?
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In view of the fact
‘that there is no provision for gra-
tuity to be paid to the workers
throughout India under the Shops
and Establishments Act, may I know
whether Government are consider-
ing the formulation of new groposals
so that all the shop assistants
throughout India may get the udvan-
‘tage of gratuity?

Shri Nambiar:

Mr, Deputy-Speaker: It is a sug-

gestion for action,

Shri Nambiar: My question is whe-
ther any proposal is under their
consideration. He said that they had
representations in Delhi and the mat-
ter was under consideration. There-
fore, I am asking whether any pro-
posal is under their consideration.

Mr. Deputy-Speaker: It js a sug-
gestion for action,

Shri Nambiar: Let us see whether
he has anything to say about it,

Mr. Deputy-Speaker: Shri D. C,
Sharma.

Shri D, C, Sharma: Is it a fact that
the Delhi Shops and Establishments
Act, 1954 has proved to be utterly
infructuous in protecting the rights
-of the workers; if so, what are the
reasons; if not, what has been done
in the case of these workers under

this Act?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): This
Act gives various facilities, for ins-
tance, hours of work, payment of
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wages, leave, terms of service ete.
So, under this Act the employees
get benefits.

Shri S. M. Banerjee: I would like
to know whether Governmen: has
accepted the principle of giving gra-
tuity to these employees and whe-
ther the matter that js under discus-
sion is only about the yuantum and
not about accepting the nrinciples,

Shri D, Sanjivayya: We have not
yet accepted the principle, The sub-
committee of the labour advisory
committee of the Delhi Administra-
tion is still considering the yuestion
and when we receive their 1ecom-
mendations we will consider them
and if we think of bringing forward
any legislation we have to consult
the Home Ministry also.

Shrimati  Savitri Nigam: May I
know whether the hon. Minister is
aware that this Act has not been im-
plemented in many cases and whe-
ther he has received a number of re-
presentations from various unions?

Shri D. Sanjivayya: Whenever re-
presentations are received, we will
certainly look into them,

Naval Shipment at Marmagao

+
Shri Maheswar Naik:
*261. { Shri R. G. Dubey: *
LShri Vishram Prasad:

Will the Minister of Defence be
pleased to state:

(a) whether arrangements are
under way for the formal commis-
sionning of Naval Shipment at Mar-

magao; and

(b) whether the construction of
air station at Dabolim is being ex-
pedited?

The Deputy Minister in the Minis-
try of Defence (Shri D. R, Chavan):
(a) The Naval Establishment at Goa
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will shortly be commissioned as ‘INS
GOMANTAK’,

(b) Yes, Sir, The first phase of
development is expected to be com-
pleted by May 1964,

Shri Maheswar Naik: Wag there
some dispute between the Defence
Ministry and the Transport Ministry
about converting this port into a multi-
purpose port for Naval and civilian
purposes?

Shri D. R. Chavan: There is n¢
difference of opinion with the Minis-
try of Transport.

Shri Maheswar Nalk: What ijs the
progress so far made in respect of
converting it into a naval port?

Shri D, R. Chavan: I have men-
tioned in my reply to the question
that the naval establishment is likely
to be commissioned on the 7th March,
1964.

Shri Sham Lal Saraf: Besideg turn-
ing this port into full fledged civil
port as the other ports like Bombay,
Madras, etc, will this port serve as a
Base for our naval forces as well?

Shri D. R, Chavan: Yes, Sir.

Shri Tridib Kumar Chaudhuri: With
regard to (b) the hon, Minister has
said that the air station at Dabolim is
being ®xpedited. Already there is an
air field. What is the nature of the
construction work that is being under-
taken at present?

Shri D, R. Chavan: Improvement to
the existing run ways and the taxi-
tracks—that is the work that is being
done.

Mountain Divisions

+

Shri Prakash Vir Shastv’
%262 { Shri Maheswar Naik:
Shri Hem Raj:

Will the Minister of Defence be
pleased to state:
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(a) the up-todate progress made
in raising divisions for mountain
warfare;

(b) when the declareq target is
likely to be achieved;

(c) whether any other measures
besides the raising of the mountain
divisions are under consideration; and

(d) if so, the outlines thereof?

The Deputy Minister in the Minis-
try of Defence (Shri D, R, Chavan):
(a) to (d). A statements is laid on
the Table of the House.

Statement

(a) «nd (b). One Mountain Divi-
sion is practically ready. The raising
of the remaining four mountain divi-
sions is proceeding according to plan;
three of them are expected to be
ready by July 1964 and the fourth
by the end of December 1964. All the
five Mountain Divisions would thus
be ready by the end of this year,

(¢) and (d). Government have
taken/proposc to take several other
measures to strengthen our defences.
Some of the important ones are men-
tioned below:—

(i) Two Scouts Battalions are be-
ing raised,

(ii) The organisational structure
of Infantry, Artillery and
A.S.C. units has been/is being
revised to make each Army
formation as self-contained
as possible, and capable of
operating efficiently in moun-
tainous areas.

(iii) Some additional units have
been sanctioned to make the
Army a properly balanced
force.

(iv) It is proposed to reorganise
some of the cxisting infantry
divisions into mountain divi-
sions.
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(v) Arrangements have been
made to strengthen the mili-
tary Intelligence Directorate
at Army Headquarters,

(vi) The Command Headquarters
have been reorganised by the

creation of a new com-
mand, viz, Central Com-
mand.

(vii) Our troops are being trained
in the tvpe of operations ex-
pected against China.

(viii) Automatic rifles and

improved weapons are
introduced in the Army.

other
being

(ix) Steps havejare being taken
to correct the shortage of
equipment in the Army by
stepping up indigenous pro-
duction and by procurement
from abroad,

(x) The transport fleet of the
IAF., has been augmented
by obtaining additional air-
craft in order to provide
logistic support to our troops
in the border areas,

(xi) Communications in the bor-
der areas have been/are be-
ing improved.

=t Qe medy - A fedl-
I AW F ford o7 weATay Y T A
Ny frr 91w ?owms o
TR ¥ g0 & srAar TnaAr g E o
F Arr (W) Aar (9) F I H @
o Il F fqaor fagr @ g I
faeed 2fvsig & a § F1 @3q
T fear mar @ 1 & e SEaT § R
grh fun smmenr #1 oamw #
T gu W fe § Fay o faar o
@Y
The Minister of Defence (Shri
Y B Chavan): In the light of the re-
commendations made in the NEFA

enquiry committee, certainly some
reorganisations are being undertaken.
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Shri Y. B. Chavan:
cided to convert one division into
mountain division and I think the
whole programme will La completed
by the end of this year,

We have de-

Mo Mfrez Tr| WY 77T A A
F¥ f5 = frwfat & o for g
T gre A e e s oy 20
v & = wwar § fra fam 9w &
famrfar & oY qEizA & @@ SR
g7

Shri Y. B, Chavan: 1 do not think
I can disclose these facts here,

Shri Hem Barua: In view of the
fact that the progress of raising
these military divisions is inordinately
slow and sluggish, may I know whe-
ther Government have taken any
specific steps including the inviting of
foreign help for training?

Shri Y. B. Chavan: Raising a divi-
sion implies many actions, First of
all we have to raise the infantfy com-
plement of it by raising men as such.
That ig the most important thing and
that hag already been completed, But
merely raising men does not mean
raising a division. It is a question of
supplying the necessary equipment
which we have to get from other
countries by way of aid, etc

Shri Hem Barua: What
training?

Shri Y. B, Chavan: Iafantry train-
ing is being completed, But train-
ing also meang training in the use of
equipment that we get,

Shri Tyagi: In the process of
raising a division, is care taken to

about
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give preference to local, hilly people
or arc outsiders sent there to defend
that area? I mean local pcople, who
.are aware of the passes, etc,

Shri Y. B. Chavan: Locai people
certainly form part of the raisings
but I cannot say that they are given
any preference, Getting information
from them about the passes, etc. is
separate work,

Shri Swell: The Minister said that
no preference was given to the re-
cruitment of local people from hilly
arene in the North-eastern India
although they are, by nature and
physically more uscd to that terrain-
May I know from the Defcnce Minis-
ter why preference has  not been
given?

Shri Y. B. Chavan: Certainly, they
have their places in the divisions. 1
only said that I could not say that
thcy were given any preference but
they may be in the different types of

scouts, as 1 mentioned. Hon. Mem-
ber. Shri Tyagi, was saying about
civil  defence. Civil defence is not

Army's responsibility. But the scouts
necessary for the use of the Army
have been raised and they have been
from the local hill tribes. (Interrup-
tions.)

Shri lianga: May we know whether
priority is being given to the manu-
facture of as many things as possible
—things that are needed for properly
equipping these divisions? They are
increasing the total quantity of mili-
tary or defence production. Even in
that, is priority being given to the es-
sentials that are so badly needed?

Shri Y. B. Chavan: I think, yes.

Shri Maheswar Naik: What speci-
fic steps have been taken to equip the

mountain division with automatic
weapons? Has any  manufacturing
programme been started to produce

automatic weapons?
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Shti Y. B. Chavan: I think I have
replied to this question. ‘

Shri Hem Raj: Are we getting all
the equipment promised by UK and
USA or are we not getting them?

Shri Y. B. Chavan: We are getting
the equipment according to the sche-
dule.

o WERIATT Faqal : #T HX@AT
T G paenEe, gl A
ATHTT F1 Mo ¥ 50 FAFT F1 q@
waea § o faawo o ar & sz
qv. 3T AT 87

Shri Y. B. Chavan: Yes. I think it
is enough.

Dr. L. M. Singhvi: 1 was asking
from the point of view of the num-
bers, mechanisation, arms and ammu-
nitions and the size.

s

Shri Y. B. Chavan: Generally, I
should say, yes.

Shri Hari Vishnu Kamath: Which
countries of Europe and America
have so far offered aid and assistance
in the matter of training, equipment
for our soldiers for mountain war-
fare?

Shri Y. B. Chavan: I think the Unit-
ed States and the United Kingdom.

Shri Hari Vishnu Kamath:
slavia?

Yugo-

Shri Y. B. Chavan: No.

Wage Board for Engineering Indusiry

Shrj Nat.::- Pai:
Shri Bhagwat Jha Azad:
Shri Indrajit Gupta:
* ( Shri Dinen Bhattacharya:
J Dr. Saradish Roy:

*263.
Dr, Ranen Sen:

Will the Minister of Labour and
Employment be pleased to state:
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(a) whether Government have a
proposal for appointing a wage board
for the engineering industry;

(b) whether the report of the study
group appointed earlier to look into
the different kinds of engineering
industries has been received; and

(¢) when the proposeq wage board
for engineering industry would be
appointed?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K, Malviya): (a) to (c). The report
of the Study Group is expected short-
ly. The question of setting up a Wage
Board for the engineering industry
is proposed to be considered when
the findings of the Study Group be-
come available.

Sari Warior: May I know how long
it will take for the study group to
submit the report and how long after
receiving that report the Government
is going to consider about appointing
the Wage Board?

Shri R. K. Malviya: The report of
the study group is expected within
two or three months.

Shri S. M. Banerjee: May I know
whether the study group is consider-
ing the formation of a Wage Board
for the big industrial units or it will
also cover the small units?

Shri R. K. Malviya: That is a point
why the study group was set up. It is
considering all aspects of th engineer-
ing industry and the attempt is to in-
clude the small and the bigger groups.

wft fora mrvwn, # ST WTEaT
fF @ et g § feraw Fwae
N Fr WA TifeETie F7 o 1%
T g ?

oft To fFo wredw : &t g #
oifs a8, dafae Mt ovg g &
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gfafafa & | &¥ w@F FAAR ¥\
fafeedr & fedt &%t § wiX @
e fafaer & fedi Fket), feurddiz
ME 4 gefifagim uve IFfaww
fewddie & fedi a%e<r, Fax Ffaw~
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Shri P. Venkatasubbaiah: In view
of the fact that the engineering in-
dustry, especially at the small unit
livel, is not receiving adequate atten-
tion so far as wage is concerned, may
I know whether the small units also
will be included in this recommenda-
tion?

Shri R. K. Malviya: 1 have just
replied that all units are being con-
sidered. That is why the delay is be-
ing caused. Hud it been the case of
the bigger Engineering groups only or
specific engineering industries, there
would not have been any difficulty in
the setting up of the Wage Board.

Shri Nath Pai: It is a rather long
list which he has given., We do not
find a representative of any of the
Central Trade Union organisations
there. Why was not an effor! made—
unless I have missed the nume—to
associate a representative of one of
the Central trade union organisations
with this very important body?

Shri R. K. Malviya: All the central
trade union organisations, especially
the INTUC, the AITUC and the HMS,
were consulted, and they have given
their evidence. The HMS has sub-
mitted a statement; their representa-
tive could not appear before the study

group to give evidence. (Interrup.
tion).
Mr, Deputy-Speaker: Order, order.

Shri Sham Lal Saraf.

Skri Sham Lal Saraf: May I know
if this study will include the studying
of the conditions of the industry at
all levels, and also the diversified
scales of industry? I want to know
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whether all these aspects will be stu-
died by the study group.

Shri R. K. Malviya: Yes, Sir. The
wage structure will be considered by
the Wage Board. This study group
has been set up only to consider whe-
ther there should be one, two, or
three wage boards, looking into the
diversified nature of the Engineering
industry.

Electronics Factory, Hyderabad

+

Shri N. R. Laskar:

Shri Ramachandra Ulaka:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shrimati Savitri Nigam:
Shri Sezhiyan:

Shri P. C. Borooah:
Shri P. R. Chakraverti:
Shri Mohan Swarup:
Shri Koya:

Shri M. Rampure:

Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

|
“264. l{

I

|

Wl the Minister of Defence be

pleased to state:

(a) the progress made regarding
the Project Report of the proposed
factory for electronic components

of guided missiles at Hyderabad; and

(b) when the factory is likely to
go into production?

The Minister of Defence Productior!
jn the Ministry of Defence (S!m
Raghuramaiah): (a) The preparation
of the Project Report for the manu-
facture of the electronic components
of the guided missiles will be undey—
taken shortly, with the help of Soviet
specialists.

(b) an estimate can be given onty
after the Project Report has been
completed.

Shri N. R. Laskar: May 1 know
whether there are any partic.ular
reasons for which the expert commxtte_e
are finding it difficult to prepare this
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project on which I believe they are
engaged for a pretty long time? -

Shri Raghuramaiah: We  have
received three project reports, one
relating to the air frame, the second
relating to the engine and the third
relating io the electronic equipment
that goes into the plane, This par-
ticular project report will be prepar-
ed as soon as the Soviet specialists
arrive in this country, which is ex-
pected shortly.

Shri N. R. Laskar: Our agreemnt
with the USSR was for MIG 21. In
view of the latest improvements in
this field, may I know whether any
request has been made to the USSR
Government so that we can have the
latest ones?

Shkri Raghuramaiah: We have as-
sessed our own requirements, in the
light of the experience during the
emergency and we have projected a
request to the USSR to make certain
modifications.

Shri P. Venkatasubbaiah: May I
know to what extent the State Gov-
ernment has offered to co-operate
with the Central Government by
providing land and other things for
the establishment of this factory in
Hyderabad?

Shri Raghuramaiah: The State Gov-
ernment has agreed to give us the
necessary land and other facilities.

ot foa arciaw o § gE STt
sigar B z9 RFZ BT A4T7 FT w4
nfeigT gqr § °

Shri Raghuramaiah: Until the pro-
ject report comes—probably he refers
to the Hyderabad factory to which
this question relates—it is not possi-
ble to give any estimate.

Shrimati Savitri Nigam: May I know
whether any final estimate has been
made regarding the actual production.
or about the approximate production
that will be made when this factory
starts producing?
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Shri Raghuramaiah: The project re-
port is based on certain assumptions,
and until the project report has been
finally analysed and accepted by the
Government, it would not be possible
to give any definite data.

Shri Warior: May I know whether
the Government is asking the experts
to make a project report for the civil
construction also or only for the manu-
facturing side?

Shri Raghuramaiah: The project
report includeg both the civil cons-
truction and the machinery part.

Manufacture of Tanks

+
Shri Hem Raj:
i Shri P. Kunhan:
‘*265.{ Suri P, R. Chakraverti:
Shri Jedhe:
L Shrimati Maimoona Sultan:

‘Will the Minister of Defence be
pleased to refer to the reply given
to Unstarred Question No. 17 on the
18th November, 1963 and statc:

(a) whether the discussion with the
French team over the proposal for the
manufacture of light tanks in India
has since been conciuded; and

(b) if so, the result thereot?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). Preli-
minary discussions with the French
Team were carried out during Novem-
ber 1863; based on these discussions
a technical mission from France ar-
rived in India in January this year
and has recently completed an indus-
trial survey of the country. Further
discussions with this team are being
continued. No final decision has yet
been taken.

{ may add that since then, we had
received an offer from Vickers-Arm-

strong also for the development of a
light tank.
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Shri Hem Raj: May I know whe-
ther any final decision has been taken
so far as the former part is concern-
ed? The latter part has been men-
tioned. I want to know whether it
will be with regard to the former one
or the latter one.

Shri Raghuramaiah: Until the exa-
mination of the matter is over and
until after we get all the relevant data
from both. it is not possible to come
to a final decision, but we are anx-
jious to do so ag quickly as we can,

Shri Hem Raj: What will be the
estimated cost of this project?

Shri Raghuramaiah: Until the-
scheme has been accepted and the
project report has been prepared, it
is not possible to give any idea.

Shrimati Maimoona Sultan: May I
know what would be the design
capacity for the production of
these tanks, what are our require-
ments in this respect and what steps
are proposcd to be taken to meet our
requirements?

Shri Raghuramaiah: It is a light
tank, and 1 am sure the House would
not like me to go into the details of
the designs.

Shrimati Maimoona Sultan: About
the design capacity for production?

Mr. Deputy-Speaker: Order, order.
Dr. Govind Das.

o M T| : 7T aF dwq &
fmfor &1 qravg 2, A W g@Q
7 Hfew bl JagT ¥ & W SEr
wfe a1ga o aA9 &, F7 awr 3 I
#1 fmfor =g far o g ?

Shri Raghuramaiah: As we have
submitted to the House so often, this
place has been selected after a tech-
nical team, with the Russian assist-
ance, has gone into it very caretully.
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Shri S. M. Banerjee: May I know
whether the Government’s decision
to establish a factory at Avadi is final
and whether any action has been
taken to set up this factory there?

Shri Raghuramaiah: It is our hope
that it would be possible to have this
also done at Avadi and we are exa-
mining it in that light.

AR F q@ & AT
et g % ww & warar @ frar
AT T EF q@T F A F arAa
FroGr gl

Shri Raghuramaiah: 1 have already
submitted that we have since receiv-
ed an offer from Vickers Armstorng,
UK, for the development of a light
tank.

Indian Envoy in Peking

+
Dr. L. M. Singhvi:
{ Shri Prakash Vir Shastri:
Shri S. N. Chaturvedi:
'2664 Shri Mohan Swarup
| Shri Bishanchander Seth:
Shri B, P. Yadava:
L Shri Dhaon:

Will the Prime Minister be pleased
1o state:

L]

(a) whether it is a fact that the new
Indian Envoy to China was not recei-
ved at the Peking airport by any
Chinese officials;

(b) it so, how far it constituted a

contravention of diplomatic practice
and usage;
(c) whether any protest has been

made by Government in that regard;
and

(d) the Indian practice in regard
to receiving the Chinese Envoys?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir. It is a
fact that the Indian Charge 4’ Affairs

2182 (Ai) LSD—2.
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to China, was not received on his
arrival at the Peking airport by any
Chinese official.
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(b) The First Secretary of the
Indian Embassy was informed by the
Chinese Foreign Office, even before
the erival of the Indian Charge
d’Affeires at Peking, that it was only
when a Charge’d Affairs arrived at
Peking to open a new diplomatic mis-
sion in Peking that he was received
In view of this advance information,
there was no contravention of diplo-
matic practice or usage.

(¢) Does not arise.

(d) The Indian practice is to receive
all Ambassadors, High Commissioners
on first arrival,

Dr. L. M. Singhvi: In view of the
fact that the Chinese had intended it,
at any ‘rate, to be a calculated affront
to our country, why does the Govern-
ment still not ask the diplomatic
representatives whether in China or
in Egypt not to respond to their re-
ceptions or banquets to the Chinese
Premier in his honour or given by
him and why have they allowed our
representatives to attend such ban-
quets and receptions in honour of the
Chinese Premier or given by the
Chinese Premier?

Mr. Deputy-Speaker: It is a sugges-
tion for action.

Dr. L. M. Singhvi: This arises from
this question.

Some Hon. Members rose—

Mr. Deputy-Speaker: Order, order.
Three hon. Members are standing at
a time ang putting questions,

Shri Nath Pai: By all stretch of
imagination, I fail to understand how
a question “why were they allowed”
becomes a suggestion for action
(Interruption).

Dr. L. M. Singhvi: We want to know
the reasons.
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Shrimati Lakshmi Menon: As far
as this question is concerned, we are
satisfied with the explanation given.

Shri Ranga: Why are you satisfied?

Shri Nath Pai: How are you satis-
fled?

Shrimati Lakshmi Menon: Now hon.
Members are raising other questions.
This question is about the reception
to our Charge d'Affaires when he rea-
ched Peking. The question was whe-
ther any discourtesy was meant. I
have pointed out that even before his
arrival the Chinese foreign office had
informed that it is not a practice
there.

Dr. L. M. Singhvi: Sir, my question
hag not been answered. I rise to a
point of order and I request you to
give us protection when our questions
are not answered. I have asked for
the reasons which impelled the Gov-
ernment to permit its diplomatic re-
presertatives to attend receptions and
banquets in honour of the Chinese
Premier in spite of this and other
affronts?

Mr. Deputy-Speaker: That is why
1 said that it is a suggestion for action
because the question does not arise
out of this.

Dr. L. M. Singhvi: My submission
is that it would be a suggestion for
action only if it relates to the future
What I am referring to relates to the
past events. Therefore, it is not a
suggestion for action. We want to
know the reasons which impelled the
Government to permit itg diplomatic
representatives to accord such honour
by joining the reception and ban-
quets given to the Chinese Premier.

Shrimati Lakshmi Menon: Hon.
Members might know that the ban-
quets given by the Chinese Premier
‘on his tours have not been attended
by Indian diplomats.

Dr. L. M. Singhvi: We could not
quite follow.
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Shrimati Lakshmi Menron: Only
when the host country gave banquets
our diplomats were there.

Shri Hari Vishnu Kamath: Our
diplomat attended a banquet in
Peking last year when they celebra-
ted the Sino-Pakistan assault and
occupation

Mr. Deputy-Speaker: Order, order.

Shri Hem Barua: Is it not a fact
that on a previous occasion the hon.
Prime Minister himself admitted on
the floor of this House that a certain
diplomatic Indian personnel at Peking
attended the banquet given by China
to Pakistan in order to celebrate their
victory of the Chinese mission?

Shrimati Lakshmi Menon: I
given the latest position.

have

Shri Hari Vishnu Kamath: Does the
Government hope that by displaying
cuch asinine patience and bovine
gentleness towards the Chinese they
will be able to induce a change of
heart in the Chinese Government or
what else?

The Prime Minister anq Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharial
Nehru): The Government does not
agree that by using strong language
vou can change the situation. The
present situation | . .

Shri Hari Vishnu Kamath: This is
not strong language. Your policy is
weak, supine.

Shri Jawaharlal Nehru: It is strong
language; the hon. Member may
consider it very moderate from his
own point of view. The present posi-
tion is, where Mr, Chou En-lai went
and the country which he visited gave
some kind of a dinner or something
for him our representatives were al-
lowed to attend them, but where the
Chinese Embassy gave it they were
not allowed to attend. That is the
correct position.
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Shri Ranga: Anyhow, we are glad,
that you have adopted this attitude.

Shri Jawaharlal Nehru: The hon.
Member was saying about asinine
patience . . .

Shri Hari Vishnu Kamath: And

bovine gentleness.

Shri Jawaharlal Nehru: There is
no gentleness or hardness; it is the
diplomatic procedure,

Shri Hari Vishng

Kamath: No
reciprocity at all? ’

Dr. L. M. Singhvi: I would like to
know whether in the past there was
any occasion when the Peking Envoy
arrived in India and he was not recei-
ved by Indians at the airport? I would
like to know whether there is any
similar instance, This referg specifi-
cally to reciprocity, which is part of
my question.

Shrimati Lakshmi Menon: I have
already said in reply to part (d) of
the question that the Indian practice is
to receive all ambassadors and high
eommissioners on first arrival.

Dr. L. M. Singhvi: Why is there no
reciprocity? Then the hon. Minister
should answer why things are not
done on the basis of reciprocity?

L]

Shri Jawaharlal Nehru: On what
previous arrival is he referring to?
What is the reciprocity here? I do
mot see any reciprocity involved.

Shri Ranga: May I suggest, Sir,
that the Prime Minister may be good
enough to sit and answer?
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Shri Nath Pai: Is this deliberate
soft-pedalling and, I think, white-
washing of a calculated affront on the
part of the Chinese, a part of the new
change in the policy of the Govern-
ment of India as was reflected in the
speech of the Minister without Port-
folio, particularly when taken against
the background of the latest Chinese
position vis-a-vis Kashmir and admit
ted concentration of their forces on cur
border, as admitted by the Minister
of Defence?

Mr. Deputy-Speaker: This is no
question, this is only an inference.

Shri Nath Pai: Sir, this is a very
important question. I shall repeat it.
Is this deliberate white-washing of
the calculated affront of the Chinese
—because the Charge d’Affaires is the
only representative of the pcople of
India in the absence of an Ambassa-
dor—by the Government of India in
keeping with the suspected departure
of the policy of the Government of
India vis-a-vis the Chinese as was
reflected in the statement made by
Shri Shastri while he was replying to
the debate on the President’s Address?

Shri Jawaharlal Nehru: The hon.
Member has made so many insinua-
tions and allusions.

Mr. Deputy-Speaker:
sumed so many things.

He has pre-

Shri Jawaharlal Nehru: We do not
consider this a calculated affront in
view of the explanation given previ-
ously to our Embassy there. As Yor
some reference to what my colleague,
the Minister without Portfolio said
the other day, I would suggest the
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hon. Member reading it carefully be-
cause what he said was exactly right,
it represents our position and has re-
. presented our ' position. There is
nothing new in it.

Shri Nath Pai: There is no depar-
ture from our policy?
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Dr. Sarojini Mahishi: May 1 know
whether the First Secretary or the
Charge d’Affaires of the Indian Em-
bassy  thinks that the explanation
given by the Chinese Government is
satisfactory and whether they also
think that this practice is consistent-
ly pursued by the Chinese with refer-
ence to all the diplomatic officers of
other countries in Peking?

Shrimati Lakshmi Menon: That is
®0.

Berubari

+
[ Shri S. M. Banerjee:
Shri Hari Vishnu Kamath:
Shri Mohan Swarup:
Shri Hem Barua:
Shri Yashpal Singh:
L Shri Kachhavaiya:

*267.

Will the Prime Minister be pleased
to state:

(a) whether the joint survey of
Berubari has been completed; and

(b) whether there has been unani-
mous agreement on this with
Pakistan?
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The Minister of State in the Minis-

try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir.
\

(b) Does not arise.

Shri S. M. Banerjee: In view of
the recent developments on our
borders and the attitude of Pakistan,
may I know whether the Government
of India wiil revise their decision and
not hand over those territories and
those people for further slaughter?

Shrimati Lakshmi Menon: Now the
matter is sub-judice because, the local
people have sent an appeal, and I do
not think we should discuss that at

all here.

Mr. Deputy-Speaker: It is sub-
judice.

Shri S. M. Banerjee: A general

survey is going on. I am not speak-
ing on the merits of the case. In view
of the arrogant attitude of Pakistan,
I want to know whether the Govern-
ment of India are going to revise or
change their policy.

Mr. Deputy-Speaker: The Minister
has already said that it is sub-judice.
If you have any other question, you
may ask.

Shri S. M. Banerjee: They have
already taken a dccision. Now,
because of the change in the attitude
of Pakistan. will they revise their
policy?

Mr. Deputy-Speaker: That can be

taken up after the decision of the
High Court. Have you any other
question?

Shrimati Lakshmi Menon: We have
already taken a decision about the
division of Berubari. There is no
question of changing our decision.

WRITTEN ANSWERS TO
QUESTIONS

Recall of Indian Contingent from Laol
“268. {22:: Yashpal Singh:

Will the Minister of Defence be
pleased to state:

(a) whether
decided to

have
Armed

Government
withdraw our
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Forces Contingents serving with the
International Commission in Vietnam
and Laos; and

(b) if so, the steps taken to recall
them?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir.

(b) Does not arise.

Chinese Embassy in India

Shri Maheswar Naik:
Shri Bishanchander Seth:
Shri B. P. Yadava:

Shri Dhaon:

*269.

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a joint
Sino-Albanian communique is being
freely circulated in the country by the
Chinese Embassy in India not only
containing  anti-Indian propaganda
material but also including vicious
attacks on several friendly countries
of India; and

(b) the steps taken by Government
in the matter?

The Minister of State in the Minis-
try of * External Affairs (Shrimati
Lakshmi Menon): (a) The attention
of the Government of India has been
drawn to the fact that Sino-Albanian
joint communique has been distributed
by the Chinese Embassy in the publi-
city bulletin put out by the Informa-
tion Office of the Embassy of the
People’s Republic of China.

(b) The First Secretary of the
Chinese Embassy was summoned and
informed that in keeping with its
general policy, the Government of
India disapproves of the misuse of the
hospitality accorded to the Chinese
diplomatic missions in carrying out a
campaign of criticism against any
other country friendly to India. The
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Chinese Embassy was asked to refrain
from any further distribution of the
Sino-Albanian joint communique.

Chinese Envoy in New Delhi

Shri Bishanchander Seth:

( Shri B. P. Yadava:

Shri Dhaon:

Shri Mohan Swarup:

Shri S. M. Banerjee:

Shri Hem Barua:

Shri D. C. Sharma:

Shri Jedhe:

Shri Onkar Lal Berwa:

Shri P. R. Chakraverti:

Shrimati Savitri Nigam:

Shri Prakash Vir Shastri:

Shri P. Venkatasubbaiah:

Shri Kachhavaiya; '

Shri Yudhvir Singh
Chaudhary:

Shri Hari Vishnu Kamath:

L Shri Yashpal Singh:

*278, <

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Chinese Charge d’ Affaires walked out
of the diplomatic enclosures during
the Republic Day Parade at Rajpath
on the 26th January, 1964,

(b) if so, whether any reasons have
been given by him; and

(c) the reaction of
thereto?

government

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) The Chinese Charge d’ Affaires
lodged a verbal protest about the
references to the acts of courage in
the citations read on the occasion of
the Presidential awards.

(b) Government took no notice of
the Chinese Charge d' Affaires verbal
protest and firmly rejected it on the
spot. It was well known that the
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xcitations would be read before the
commencement of the Republic Day
Parade and this was also mentioned in
the printed programme distributed to
the invitees. It was open to the
Chinese Charge d’ Affaires not to have
attended the function.

Employees of Educational Institutes

Dr. Ranen Sen:
*271. { Dr. Saradish Roy:
Shri Dinen Bhattacharya:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No. 688 on the 16th September, 1963
and state:

(a) whether the judgment of the
Supreme Court ordering that the
employees of the Educational Insti-
tutes will not come under the purview
of the Industrial Disputes Act, 1947
has since been examined by Govern-
ment; and .

(b) if so, Government’'s proposal to
safeguard the interests of such
employees?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). The matter is
being examined in consultation with
the State Governments.

War Ships

r Shri A. V. Raghavan:
Shri Pottekkatt:
Shri Yashpal Singh:
Shri D. C. Sharma:
Shri Himatsingka:
Shri P. R. Chakraverti:
Shri Jedhe:

| Shri Vishwa Nath Pandey:

*272.

- Will the Minister of Defence be
pleased to state:

(a) whether there is any proposal
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to build war ships with foreigm

collaboration;

(b) the types of ships proposed to
be manufactured; and

(c) the names of firms with whom
talks are at present going on?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(b) Frigates.

(c¢) Two specific offers of collabora-
tion were received and examined by
Government. One was from the UKl
and the other from Sweden. Possi-
bilities of obtaining the most favour-
able terms of manufacture are being
explored.

Pak Intrusions

¢ Shri Hari Vishnu Kamath:
Shri Prakash Vir Shastri:
Shri Yashpal Singh:

Shri P. C. Borooah:

Shri Shree Narayan Das:
Dr. L. M. Singhvi:

Shri Onkar Lal Berwa:
Shri Bishanchander Scth:
Shri B. P. Yadava:

Shri Dhaon:

Shri M. L. Dwivedi:
Shri D. C. Sharme:
Shrimati Savitri Nigam:
Shri Vishram Prasad:
Shri S. N. Chaturvedi:
Shri Hem Raj:

Shri Vishwa Nath Pandey:
Shri Kappen:

Shri Swell:

Shri D. D. Mantri:

Shri Shashi Ranjan:

273, <

r

Will the Prime Minister be pleased
to state:

(a) whether Pakistan has made any
inroads into Indian territory during
the period 1st November, 1963 to 31st
January, 1964 and is engaged im
further war-like preparations; and
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(b) if so, the particulars thereof?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). As
distinguished from trespass, the one
reported case of encroachment by
Pakistan into Indian territory (exclud-
ing J. & K.), occurred in the Lubha-
chera sector on the Assam-East
Pakistan border, during the period 1st
November, 1963 to 31st January, 1964.

On December 9, 1963, it was noticed
that the East Pakistan Rifles person-
nel were making efforts to move and
entrench themselves in, about 200|300
yards within our territory at Lubha-
chera. There was exchange of fire
between the East Pakistan Rifles per-
sonnel and our border security force.
Ultimately, an agreement was reached
on December 26, 1963, between the
Sector Commanders of the two sides,
by which the East Pakistan Rifles men
withdrew to their original position,
prior to the encroachment.

As in the past, a number of inci-
dents involving trespasses by Pakistani
nationals into Indian territory and
mischievous acts such as cattle lifting,
theft, dacoities etc. occurred during
this period. But these did not involve
encroachment on or occupation of
Indian territory.

Office of* the Assistant High Commis-
sioner for India in Rajshahi

214, 1‘

Will the Prime Minister be pleased
to state the alternative arrangements
made to carry out the work pre-
viously assigned to the office of the
Assistant High Commissioner for
India in Rajshahi in East Pakistan?

Shri P. C. Borooah:

Shri Bibhuti Mishra:
Shri Bhagwat Jha Azad:
Shri Hem Barua:

Shri Yashpal Singh:

The Minister of State in the Minis-
try of External Affairs (Shrimati

Lakshmi Menon): Since the closure
of the Assistant High Commission- at
Rajshahi by the Pakistan Government,
the work, which related mainly to
Passports and Visas, was transferred
to the Deputy High Commission of
India in Dacca.

Newsprint Quota for Language
Newspapers

Shri Yashpal Singh:
Shri P. C. Borooah:
*275. { Shri Bibhuti Mishra:
Shri Vishram Prasad:
l_Shrimati Savitri Nigam:

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) whether Government propose
to allot more newsprint to language
newspapers; and

(b) if so, when the new policy is
expected to be announced?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinba):
(a) Not at present, Sir.

(b) When more newsprint will be
available.

Nuclear Power Station at Rana Pratap
Sagar

Shri P. C. Borooah:

Shri Bhagwat Jha Azad:
Shrimati Savitri Nigam:
Shri Onkar Lal Berwa:

*276.

Will the Prime Minister be pleased
to state:

(a) whether India and Canada have
signed two agreements of collabora-
tion and co-operation for building a
200 MW nuclear power station at Rana
Pratap Sagar; and

(b) it so, the progress so far ma.de
towards the implementation of the
project?
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The Minister Without Portfolio
(Shri Lal Bahadur Shastri): (a) Yes.
One agreement is between the Gov-
ernments of India and Canada and the
other between the Government of
India and Atomic Energy of Canada
Limited.

(b) A financing agreement with the
Export Credits Insurance Corporation
of Canada for the loan of the foreign
exchange component of the expendi-
ture on the station and two engineer-
ing consultancy agreements, one for
the nuclear and the other for the non-
nuclear portion of the station, will
shortly be signed. Preliminary work
at the site at Rana Pratap Sagar is
in progress.

Bonus Commission

Shri Yashpal Singh:

Shri Shree Narayan Das:
Shri Warior:

Shri Vasudevan Nair:
Shri Subodh Hansda:
Shrr S. C. Samanta:

Shr: M. L. Dwivedi:

Shri Sarjoo Pandey:

Shri Hari Vishnu Kamath:
Shri P. C. Borooah:

Shri Prakash Vir Shastri:
Shri Dinen Bhattacharya:
Dr. U. Misra:

Dr. Ranen Sen:

Shri Shiv Charan Gupta:
Shri Kappen:

Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
Shri A. N. Vidyalankar:
Shri P. R. Chakraverti:
Dr. Saradish Roy:

Shri Hem Barua:

Shri Basumatari:

Shri R. S. Pandey:

——

2.

-

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Bonus Commission
have submitted their report;

(b) if so, their main observations
and recommendations; and
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(c) the decisions taken by Govern-
ment in the light of those recommen-
dations?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes.

(b) and (c). The report is under
examination.

Labour Welfare Officers in Puhjab
Textile Mills

486. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the nameg of textile mills in
Punjab State which have not employ-
ed labour welfare officers so far; and

(b) the steps Government propose
to take in the matter?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Under Section 49 of the
Factories Act, 1948 only factories
employing 500 or more workers are
required to employ welfare officers.
The State Government have reported
that there is no such mill without a
welfare officer.

(b) Does not arise.

Employment of Scheduled Castes and
Tribes in Punjab

487. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of candidates
belonging to Scheduled Castes and
Scheduled Tribes registered in various
Employment Exchanges in Punjab as
on the 1st January, 1964; and

(b) the number of such candidates
as were provided with employment
assistance during 1963?

The Deputy Minister in the Minis-
try of Labour and Employment and
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for Planning (Shri C. R. Pattabhi
Raman): (a) and (b).

Category No. of appli- No. of arpli-
cants on the  cants placed
Live Register in employment
as on during 1963
31-12-63
Scheduled
Castes 15,802 9,063
Scheduled
Tribes 26 23

Radio Active Minerals in Ganjam

488. Shri P. C. Deo Bhanj: Will the
Prime Minister be pleased to state:

(a) whether deposits of radio-active
mincrals have bcen discovered near
Berhampur (Ganjam District) in
Orissa; and

(b) if so, the details thereof?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). Government 1s
not aware of any significant deposits
of radioactive minerals near Berham-
pur in the Ganjam District of Orissa,
but deposits of heavy mineral sands
containing monazite, ilmenite, magne-
tite, sillimanite, garnet, zircon, rutile,
etc., have been found near Chatrapur
in the same district. The monazite
content of the sands in the area varies
between 0.1 and 0.7 per cent.

Border Roads in West Bengal

489. Shri C, K. Bhattacharyya: Will
the Minister of Defence be pleased to
state:

(a) whether the Border Roads Or-
ganisation has taken up the construc-
tion and maintenance of any border
road in West Bengal;
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(b) whether his attention has been
drawn to the miserable condition of
roads in West Dinajpur District pas-
sing along and leading to East Pakis-
tan border; and

(c) whether there is any proposal
to take over and improve these roads?

The Deputy Minister in the Ministry
of Defence (Shri D. R, Chavan): (a)
The rear links to some of the roads,
which are being constructed in the
forward areas adjoining West Bengal
have beepn included in the programme
of the Board for construction,improve-
ment. The total mileage taken up for
construction /improvement is 56 and 44
miles respectively.

(b) No, Sir.

(c) No, Sir.

Employees State Insurance Scheme

Shri Warior:
Shri Daji:
490. 1 Shri M. K. Kumaran:
| Shri P. Venkatasubbaiah:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government have taken
any steps to bring al] eligible em-
ployees under the Employees State
Insurance Scheme; and

(b) whether Government have taken
any steps to widen the scope of bene-
fits to the employees?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C, R, Pattabhi Raman):
(a) and (b). A Statement giving-the
required information is laid on the
Table of the House [Placed in Libe
rary. See No. LT-2386/64]‘
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Land for Jawans

Shri Dhaon:
Shri Bishanchander Setk
Shri B. P. Yadava:
491, Shri Yashpa] Singh:
1 Shri Surendra Pal Singh
Shrimati Maimoona Sultax..

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 45 on the 18th
November, 1963 and state:

(a) whether the Central Government
have considered the schemes submitted
by the Bihar, NEFA and Andaman &
Nicobar Governmentg regarding allot-
ment of land to Jawans or their
families;

(b) if so, the decisions taken thereon;

(c) the number of States that have
s0 far alloted the lang to the families
of Jawans; and

(d) the number of the families of
Jawans who have not been allotted any
land so far?

The Deputy Minister in the Ministry
Defence (Shri D. R. Chavan): (a)
and (b). The schemes submitted by
the Government of Bihar and the
NEFA and Andaman & Nicobar ad-
ministrations are still under conside-
ration in consultation with the va-
rious authorities concerned.

(c¢) and (d). The information is not
available. Details of lands allotted by
various States and Administrations
for the familiegs of Jawans will be
collected and placeq on the Table of
the House when received.

Sino-Pakistan Defence Pact

492. Shri Hari Vishnu Kamath; Will
the Prime Minister be pleased to refer
to the reply given to Unstarred Ques-
tion No. 861 on the 2nd December,
1963 and state:

(a) whether any further information
has been received regarding a mutual
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defence pact between China end
Pakistan; and

(b) if so, a brief resume thereofy

The Prime Minister and Minister of
External Affairs ang Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) No, Sir.

(b) Does not arise.
News Services Division of the A1R.

493. Shri Surendranath Dwivedy:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) the number of posts of Deputy
Directors created in the news services
Division of A.LR. since the emergency
and the number of posts actually filled
up;

(b) whether it is a fact that the work
done by some of them is almost the
same as was being done previously by
News Editors; and

(c) if so, the reasons for creating the
higher posts in this emergency?

The Minister of Parliamentary Aff-
airs (Shri Satya Narayan Sinha):
(a) Four posts of Deputy Director
were created with effect from the 1st
March, 1963. All of them have been
filleq up.

o

(b) No, Sir.

(c) Does not arise.
Publicity Scheme for NEFA

494, Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether a new publicity scheme
hag been launched for greater emo-
tional integration of NEFA people with
the rest of the country;

(b) it so, the salient features of
the scheme; and

(c) the action so far taken in pur-
suance of the scheme?
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The Prime Minister and Minister
of External Aflairs and Minister
of Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). There has been
no new scheme ag such but the
emotional integration of NEFA with
the rest of the country is being
actively fostered through strengthen-
ed publicity and other measures. Five
Field Publicity Units on loan from
Ministry of Information and Broad-
casting have recently toured the area.
15 film projection units present infor-
mation about other parts of the country
ang a specific film on emotional inte-
gration is under preparation. 229
community listening sets have been
installed in NEFA and daily All India
Radio programmes in NEFA dialects
alsop assist in the process. There have
also been increased exchanges of cul-
tural parties and good-will missions
between NEFA and Assam.
Foreign Languages Training School

495 Shri Yashpal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact thaf the
Foreign Languages Training School of
the Ministry of Defence takes ahout
three years in Janguage training; and

(b) if so, whether any steps are
being taken to employ ultra-modern
methods so that the period is reduced?

[ ]

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan): (a)
The training courses conducteq at the
School of Foreign Languages are—

(i) Preliminary 12 months’ duration.
(ii) Advanced 18 months’ duration,

(iii)
26 months’ duration.

The interpretership course is a full-
time course. Its duration varies ac-
cording to intrinsic difficulty of the
language concerned. Students can
take an interpretership course without
having undergone the Preliminary and
Advanceg courses.
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(b) To the extent possible, modern
methods including equipment, are
used by the School of Foreign Langu-
ages. The limiting factors are non-
availability of highly trained foreigm
teachers and the shortage of foreign
exchange required for importing ex-
pensive items of equipment. Even
with the adoption of the most modern
methods, it will not be possible to
make a substantial reduction in the
period of training.

National Defence Fund

Shri Maheswar Naik:
Shri M. L, Dwivedi:
(_ Shri Hari Vishnu Kamath:

496.

Will the Prime Minister be pleased
to state:

(a) the latest position regarding
collectiong for Nationa] Defence Fund;

(b) whether it is a fact that there
have been severa] cases of embezzie-
ment of money collected towards
National Defence Fund; and

(c) if so, the amounts involved?

The Prime Minister and Minister of
External Affairs and Ministcy of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The figures of coliectiom
for the National Defence Fund as on
14-2-1964 are as under:—

Cash Rs. 58.10 crores

Gold 22.81 lakhs grammeg
Silver 11:70 lakh grammes

(b) ang (c). No serious caseg of
embezzlement of money collected for
the Nationa] Defence Fund have come
to Government’s notice. Minor com-~
plaints, which are generally of a fri-
volous and vague nature, received
from time to time are forwarded to
the State Governments concerned for
disposal since the responsibility for
Organizing collections was entrusted
from the beginning to the State Gov-
ernments. The work involved “in
making enquiries from all the State
Governments regarding such com-
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plaints would entai] a good deal of
time and effort which would not be
quite commensurate with the utility
of the information since the State
Governments would, in turn, have to
make enquiries from all their District
authorities. In case any specific cases
are brought to Government’s notice,
information relating to them will be
obtained and furnished.
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Pushpak Aircraft

498, Shri Bhagwat Jha Azad: Will
the Minister of Defence be pleased to
state:

(a) whether Hindustan Aircraft
Ltd. has been able to manufacture
sufficient number of Pushpak trainer
aircraft for the flying clubs in India;
ang

(b) if so, the present position of
manufact'uring the Pushpaks?

The Minister of Defence P}-oduction
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). So
far, Hindustan Aircraft Lid. has been
able tu meet about 50 per cent of the
demaind intended and it ig expected
that the balance wil] be met by the
middle of 1965,

Cases Pending before Industrial
Tribunal, Delhi

Shri B. P. Yadava:
Shri Bishanchander Seth:
Shri Dhaon:

LShrl D. C. Sharma:

Will the Minister of Labour and

Shri Shiv Charan Gupta:
499 j‘

it &Y ¥@-a F fU SUWaGT  Employment be pleased to state:
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(a) the number of cases pending
before the Industrial Tribunal in
Delhi as on the 31st March, 1960.
the 31st March, 1961, the 31st March,
1962 and the 31st March, 1963;

(b) whether it is a fact that the
cases are kept pending for long
periods; and

(c) if so, the steps Government

proposed to take to dispose them of
expeditiously?

The Deputy Minister in the Minis-
try of Labour and Employment and

for Planning (Shri C. R. Pattabhi
Raman): (a)
Date Number of cases
pending
31-3-60 81
31-3-61 117
31-3-62 168
31-3-63 325

(b) Only such cases are kept pen-
ding in respect of which there are
Stay Orders from High Courts/
Supreme Court owing to writ peti-
tions, In all other cases, the court
tries to dispose of them as early as
possible.

(c) An additional Industrial Tri-
bunal hds been sanctioned for a
period of six months in the first ins-
tance. A few cases pending before
the Central Government Industrial
Tribunal, Delhi, have also been with-
drawn and re-referred to the Central
Government Tribunals elsewhere for
disposal,

Highway in Nepal with Indian Aid
( Shri N. R, Laskar:
.. *500. JL Shri Ramachandra Ulaka:

Shri Subodh Hansda:

Will the Prime Minister be pleased
1o state:
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(a) whether India is aiding Nepal
to build a highway connecting Sonauli
town with Pokhara in Western Nepal;

(b) if so, when the work will begin;
and

(c) the total aid given to
by India so far?

Nepal

The 'Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): (a) Yes, Sir.

(b) The Scheme is still in the pre-
liminary stage and no time schedule
has been worked out yet.

(c) The total aid made available
for utilisation upto 31-3-1966 is of the
order of Rs. 31 crores out of which
the actual utilisation upto 31-3-1963
has been Rs. 13.8 crores.

Film on Removal of Untouchability

501, Shri P. Kunhan: Will the
Minmster  of Information and Broad-
casting be pleased to state:

(a) the further progress made in
producing a film on the removal of
untouchability; and

(b) when it is likely to be comple-
ted?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
(a) The producer has yet to submit
the revised script for which he has,
on his request, been given extension
of time up to the middle of March,
1964,

(b) The date of completion can be
fixed only arter the script has been
finally approved.
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Manufacture of Helicopters

502 Shri Warior:
* Y Shri Vasudevan Nair:

Will the Minister of Defence be
pleased to refer to the reply given
%0 Unstarred Question No, 48 on the
18th November, 1963 and state:

(a) whether the manufacturing pro-
gramme for the production of heli-
copters at Hindustan Aircraft Factory,
Bangalore has since been finalised;
and

(b) if so, the details thereof?

The Minister of Defence Production

in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.
(b) It will not be in the public

interest to disclose this information.

Colonies for Widows of Jawans in
West Bengal

503 [ Shri Subodh Hansda:
* _Yhri M. L, Dwivedi:

Will the Minister of Defence be

pleased to state:

(a) whether it is a fact that there
i8 a proposal to set up rehabilitaion
colonies in West Bengal for widows
of Jawans who laid down their lives
in fighting the Chinese;

(b) if so, whether lands have been
found out for this purpose; and

(c) the number of colonies that will
be set up for them?

_The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) No, Sir,

(b) and (c¢). Do not arise.
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Coal Mines Provident Fund Scheme

504, Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether there is any proposal
to modify the Coal Mines Providens
Fund Scheme to enable the workers
to quaiify for full amount of employ-
er's contribution after 10 years’ mem-
bership of the fund instead of the
present minimum of 15 years;

(b) if so, when it is likely to be
enforced; and

(c) if the reply to part (a) ebow;
be in the negative, the reasons there-
for?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) No,

(b) Does not arise,

(c) The matter was considered by
the Board of Trustees of the Coal
Mines Provident Fund at its meeting
held on 5th October, 1963 and it was
decided not to modify the existing
provision in view of the fact that the
Provident Fund is a saving for the
family of the members and in their
own interest pre-mature withdrawal
from the Fund should be discouraged.

World Federa] Government

505. Shri Hari Vishnu Kamath: Will

the Prime Minister be pleased to
state:
(a) whether Government have

accepted in substance or principle, the
idea of a World Federal Government
with a view to eliminating war and
ensuring peace among nations; and

(b) if so, whether any steps have
been or are proposed to be taken in
that direction?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The Government of
India believe that the ideal before the
international community is_ the



2129 Written Answers PHALGUNA 5, 1885 (SAKA) Written Answers 2130

achivement of a world without arms,
a world of justice, progress and peace-
ful ccoperation among nations, In a
disarmed world, it will be necessary
to have some kind of world authority.
It is premature to say at this stage
what from these concepts of “one
world” and “world authority” would
take. The urgent and vital problem
for humanity at present is however,
the achievement of general and
complete disarmament under effective
international control as a prelude to
a world order of the type envisaged.

(b) The Government of India have
put forward these ideas, particularly
those relating to disarmament, in the
United Nations and other international
organisations with a view to securing
their acceptance by the nations of the
world,

Visit of Burmese Army Delegation

508 f Shri S, M. Chaturvedi:
. 1 Shri C. K. Bhattacharyya:

Will the Minister of Defence be
pleased to state:

(a) whether a Burmese Army Dele-
gation visited Imphal and Kohima at
the end of December, 1963; and

(b) if so, the purpose of its visit?

The Minister of Defence (Shri Y. B,
Chavan): (a) Yes, Sir. A Burmese
Military Delegation visited Imphal
from 26th to 28th December, 1963.

(b) The Indian and Burmese Mili-
tary Delegations discussed local border
problems and exchanged views on
matters of mutual interest. ’

Life Insurance for Pilots

507. Shri Hari Vishnu Kamath: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that the
mewly commissioned pilots of the Air
Force are compelled to insure with
LIC,;

(b) whether Postal Life Insurance
offers easier terms and lower premia;

(c) whether senior LA.F. Officers
are permitted to avail themselves of
the benefits of Postal Life Insurance;
and

(d) if so, the reasons for not
extending the same amenity to the
new pilots?

The Minister of Defence (Shri Y. B,

Chavan): (a) to (d). A statement
is laid on the Table of the House
[Placed in Library. See No. LT-

2387 /64].

A LR, Programmes

508. Shri Maheswar Naik: Will the:
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that the All
India Radio is broadcasting a new
programme daily at 9-15 p.m. in place
of “India and the Dragon” from Janu-
ary this year;

(b) if so, the reasons for the change;
and

(c) the nature and scope of the new
programme?

The Minister of Parliaxmentary
Affairs (Shri Satya Narayan Sinha):
(a) Yes, Sir.

(b) and (c). The programme
‘India and the Dragon’ was started
soon after the national emergency

following the Chinese aggression. It
was exclusively designed to expose
and counteract the false Chinese pro-
paganda. With a gradual improve-
ment in the overall situation, it was
felt that ‘India and the Dragon’
should be substituted by a programme
with a wider range and perspective.
The change was introduced with effect
from 5-1-1964 by introducing a
programme entitled ‘Focus—on
Matters of Current Interest’. This
programme deals with some of the
latest developments in the national
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end international spheres and, from
time to time, also discusses and
analyses China’s policies and plans in
different contexts,

Indians in Mozambique

509. Shri P. C. Borooah: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No. 26 on the 18th November,
1963 and state:

(a) whether the Mexican Govern-
ment have since sent their represen-
tative to Mozambique to look into
the problems resulting from actions of
Portuguese authorities against Indians;

(b) if so, what is his .report; and
(c) Government's reaction thereto?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) to (¢). The Mexican Government
have been requested to send a repre-
sentative to Mozambique. The Gov-
-ernment of India are awaiting fur-
ther developments in this regard.

Military Aid from Yugoslavia

510. Shri Nath Pai: Will the
Minister of Defence be pleased to
state:

(a) whether it iy a fact that the
Government of Yugoslavia have offer-
ed to give India mountain howitzers
and ammunition on a deferred pay-
ment basis; and

(b) ¥ so, whether any agreement
has been reached in the matter by
the two countries?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b), No, Sir. Two
mountain guns were purchased from
Yugoslavia and are undergoing trials.
The question of Yugoslavia offering
Mduntain guns and ammunitiopn on a
deferred payment basis or finalizing
-an agreement in this matter does not
-arise at this stage,
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Theft of Sten Gun

511, Shri S, M, Banerjee: Will the
Minister of Defence be pleased to
refec to the reply given to Unstarred
Quecstion No. 890 on the 2nd Decem-
ber, 1963 and state:

(a) whether enquiry has been com-
pleted regarding theft of a ston gun
from Rifle Factory. Ichapore, Wes$
Bengal; and

(b) if so, the findings thereof?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(b) The Court of Inquiry has found
certain persons responsible for negli-
gence or deliberate complicity in the
theft. Disciplinary action is being
taken against the persons involved.
The court has also discovered certain
lapses in the existing procedures and
remedial measures are being taken to
revise the procedures and make them
foolproof to prevent recurrence of
such incidences in future.

Employees Provident Fung Act

512, Shri Rameshwar Tantia: Will
the Minister of Labour and Employ-
ment be pleased to state the total
number of units exempted under the
Employees Provident Fund Act and
their break up in Public and Private
Sectors?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhl

Raman): Total Number of exempted
Units—1460.
Break Up: (i) Public Sector—84

(iiy Private Sector—1376.
Ex-Servicemen in NEFA

513. Shri Hem Raj: Will the Prime
Minister be pleased to refer to the
reply given to Unstarred Question
No. 1284 on the 9th December, 1968
and state the final decision taken for
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the resettlement of the Ex-servicemen
in the Vijaya Nagar area of the Tirap
Frontier Division in NEFA?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Formal sanction has now
issued for the settlement of some 200
ex-servicemen and families' in  the
Vijaya Nagar area and work on the
scheme has begun. Further schemes
to extend the scop= of this settlement
along the whole Noa Dihing valley of
Tirap Frontier Division from the
roadhead at Miao have also been un-
dertakcn by the NEFA Administra-
tion.

Border Road Projects

514. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) the number and names of the
different projects which are working
in different regions of the northern

border for the construction of roads;
and

(b) their achievements during
1962-63 and 1963-64 so far?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) There are seven Projects each
in charge of a Chief Engineer of the
General Reserve Engineer Force for
departmental construction of roads in
the different regions of the North and
North Eastern Border. The names of
projects are Beacon, Deepak, Chetak,
Swastik, Dantak, Vartak and Sewak.
Besides these, Chief Engineers State
and Central PW.Ds. are also entrus-
ed with works, included in the pro-
gramme of the Board.

(b) the mileage of roads newly
construrted during the years 1962-63
and 1st April 1963 to 31st December
1963 are given below:—

Jeep minimum 1 Ton 3 Ton
8 ft. wide (16 fr. wide) (20 ft. wide)
1st April 1962 to
31st March 1963 82 356 206
15t April 1963 to
318t December
1963. 97 128 380
Invitation Cards for Republic Day the officers of the Ministry of Defence
Parade and Defence Services and to the

{ Shri P. K. Ghosh:

515 % Shri S. C. Samanta:
‘) Shri P. N. Kayal:

(_ Shri Subodh Hansda:

WNill the Minister of Defence be
rieased to state:

(a) the number of invitation cards
issued during this year's Republic Day
Parade;

(b) the criterion followed in issu-
ing the passes to the guests of the
Mecmbers of Parliament and the num-
ber of such passes issued; and

(c) the number of passes issued to
2182 (Ai) LSD—3.

Ministers of the Central Government
and their guest?

The Minister of Defence (Shri Y. B.
Chavan): (a) 23,727 (for 42,439 seats).

(b) Requests made by Members of
Parliament for issue of invitation
cards for their relations and guests
were examined on merits and invita-
tion cards were issued subject to
availability of seats. Preference was
given to close relatives, and guests
from outstations. The total number
of seats for which invitation cards.
were issued to relations and guests of
Members of Parliament was 2,059.

(¢) The number of seats for which
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invitation cards were issued was as
follows:
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(i) Ministers of the Central
Government . . « 91
Their guests and relations 1,756

(ii) Officers of the Ministry of
Defence (including civilian
officers of ‘armed forces
headquarters and inter service
organisations) . 599
Their guests and relations 435

(iii) Defence services officers 4,209
Their guests and relations 1,207

Tresspassing by Pakistanis

516. Shri R, Barua: Will the Prime
Minister be pleased to state:

(a) whether Government are awarc
of the comtinued illegal extraction of
Indian forest products by Pakistani
trespassers in the Union Territory
of Tripura thereby causing a serious
loss to iIndia;

(b) whether the Tripura Adminis-
tration has sent protest notes to the
East Pakistan Government in this
connection;

(c) if so, the result thereof; and

(d) the present position in the mat-
ter and the steps taken by Govern-
ment to stop such illegal acts of Pak-
istanis?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes, Sir; some cases of illegal
extraction of forest products of Tri-
‘pura, by trespassers from East Pakis-
tan have been reported.

(b) Yes, Sir,
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(c) Replies have been received from
the East Pakistan authorities in some
cases; replies are still awaited in some
other cases.

(d) Precautionary measures have
been taken by strengthening forest
patrol parties and intensifying their
patrolling along the border, to stop
such illegal activities of the Pakistani
trespassers.

Armed Forces Flag Day

517, Shri Vishwa Nath Pandey: Will
the Minister of Defence be pleased to
state: .

(a) the total amount of collections
in the country on the occasion of the
last Armed Forces Flag Day; and

(b) the method of its
among the armed forces?

utilization

The Deputy Minister in the Minls-
try of Defence (Shri D. R, Chavan):
(a) This information is not yet avail-
able, It will be placed on the Table
of the House when received.

(b) After keeping 10 per cent of
the total collections in every year
subject to a minimum of Rs, 1 lakh in
the Central Flag Day Fund Reserve,
the balance is distributed to the State
Administra-
tions, the Services Headquarters, the
Indian Red Cross Society and certain
other organisations.

70 per cent of the amount allotted
to the Serviceg Headquariers is spent
for alleviation of economic distress of
individual ex-servicemen, The grants
vary from Rs. 8/- to Rs. 25/- pm.
where they have to be continued for a
period. Lump sum grants do not
generally exceed Rs. 100/-. The re-
maining 30 per cent, is used for pro-
viding amenities to serving personnel
such as sports gear, magazines, radios,
gramphones etc.

The money placed at the disposal
of State Governments and Local Ad-
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ministrations is also utilised by them
for the relief of ex-servicemen and
their families.

Film on Chinese Threat

518. Shri Vishwa Nath Pandey: Will
the Minister of Information and
Broadcasting be pleased to state whe-
ther it is a fact that the Films Divi-
sion has produced a T.V., film shot
“The Chinese Threat” in black anua

white tracing the history of India-
China boundary dispute?
The Minister of Parliamentary

Affairs (Shri Satya Narayan Sinha):
Yes, Sir. A T.V. film entitled “The
Chinese Threat” has been produced by
the Films Division.

Republic Day Parade

519, Shri Brij Raj Singh: Will the

Minister of Defence be pleased to
state:
(a) whether it is a fact that

entrance to the Republic Day Parade
enclosures was regulated through sale
of tickets in 1962;

(b) if so, the reasons for not fol-
lowing that practice this year; and

(c) the criterion followed for issuing
Republic Day Passes this year?

The Deputy Minister in the Ministry
of Defence (Shri D. R. Chavan);: (a)
Yes; in 1962, for the first time, a
system of priced tickets was intro-
duced for the seated enclosures on
the portion of Rajpath lying between
Janpath and Man Singh Road,

(b) In view of the limitations im-
posed by the emergency, the last
year's parade was not from the normal
pattern and the old system of admis-
sion to seated enclosures by invitation
was resumed. This year’s parade also
was not on the old scale; the ticket
system also entails elaborate organi-
sational arrangements, for which con-
siderable manpower has to be employ-
ed. It was, therefore, decided not to

re-introduce the ticket system.

(c) rur 1964 Republic Day Parade,
invitations were issued to Union
Cabinet Ministers, Ministers of State,
Deputy Ministers, Parliamentary Sec-
retaries, Members of Parliament,
Supreme Court Judges, Members of
Planning Commission, Diplomats,
Members of Delhi Municipal Corpo-
ration etc. As regards officials, civi-
lians of the rank of Under Secretary
and above were invited, and from the
Armed Forces, all officers down to the
rank of Major and 50 per cent of those
of the rank of Captain and below were
invited, Invitation was extended also
to officebearers of Staff Councils and
recognised Staff Associations. As
regards non-officials, the aim of Gov-
ernment was to extend invitation to
as many persons as possible from
different categories of population,
subject to the limitation of available
seats; preference was normally given
to persons visiting Delhi from abroad
and from outside Delhi, Invitation
to persons permanently residing in
Delhi wag issued mainly on the basis
of lists given by the Delhi Adminis-
tration.

Manufacture of Transistor Radios

520, Shri Subodh Hansda: Will the
Minister of Defence be plcased to
state:

(a) whether it is a fact that Bharat
Electronics, Ltd, have started manu-
facturing Transistor Radios;

(b) if so, since when; and

(c) whether all parts of the Transis-
tor are manufactured in the said
factory?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramiah): (a) No, Sir.

(b) and (c). Do not arise.
Indian Jawans Killed on Pakistan
Border
521. Shri Hem Raj: Will the Minister
of Defence be pleased to state:

(a) the number of the Indian
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Jawans killed or wounded by the
" Pakistani military men on the East
Pakistan border during the last four
months;

(b) the compensation given to the
relatives of the Jawans who died
while on duty; and

(c) whether any compensation has
been claimed from the Pakistan
Government?

The Deputy Minister in the Ministry
of Defence (Shri D. R, Chavan): (a)
No Indian military personnel have
either been killed or wounded on the
Indo-East Pakistan border, during the
last four months; the border posts
are not manned by Army personnel.
However, during tkis period, one
person of the Assam Border Security
Force was killed and three wounded
by the East Pakistan Rifles, One of
the wounded subsequently died in
hospital.

(b) The grant of compensation to
the heirs of the deceased personnel of
Assam Border Security Force is the
responsibility of the Government of
Assam. Complete information, on this
point is not available.

(¢) The Government of Assam have
informed the Government of East
Pakistan that they reserve the right
to demand compensation for the loss
of lives suffered by us.

Gwalior Engineering Works

522, Shri Birendra Bahadur Singh:
Will the Minister of Defence be
pleased to state;

(a) whether it is a fact that the
Minister of Defence Production re-
cently visilted Gwalior to see if the
local State Engineering Works, Gwa-
lior could be switched on to Defence
Production; and

(b) whether a final decision in this
matter has been taken?

The Minister of Defence Production
in the Ministry of Defence (Shri
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Raghuramaiah). (a) During this visit
to Gwalior the Minister for Defence
Production visited some factories
including the State Engineering
Works.

(b) With the available machines
and technical skill, this factory can
only handle rough components involv-
ing turning and very little milling.
The factories under the Department of
Defence Production do not have shor-
tage of capacity for such rough work.
As the State Engineering Works
appear to be very keen to expand in
the fleld of defence production, the
Director of Industries, Madhya Pra-
desh, has been advised to contact
D G. S. & D. for obtaining orders of
defence requirements which are being
procured through D. G S. & D. It
has also been suggested to him that
accompanied by representatives of the
Gwalior firms he may visit some
ordnance factories to examine in what
direction expansion can be undertaken
with a view to enter the field of
production of components required
for defence purposes.

Kerala Land Reforms Act for Mahe

593 { Shri A, V. Raghavan:
" 7 Shri Pottekkatt:

Will the Prime Minister be pleased
to state: A

(a) whether there is any proposal to
extend the Kerala Land Reforms Act
1963 (Kerala Act of 1964) to Mahe;
and

(b) if so, whether any decision has
been taken in the matter?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) and (b), There is no proposal to
extend the Kerala Land Reforms Act,
1963 to Mahe but a legislation similar
to this Act is being considered by
the Government of Pondicherry in
regard to Mahe,
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( Shri Raghunath Singh:
524. { Shri Vishwa Nath Pandey:
LShri Ram Harkh Yadav:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Indian
‘Naval Ships ‘Khukri’ and ‘Betwa’ were
involved in a minor collision during
the night exercises at Port Blair on the
10th/11th February, 1964; and

(b) if so, the causes thereof?

The Deputy Minister in the Ministry
of Defence (Shri D. R, Chavan):
‘(a) Yes, Sir,

(b) The matter is under investi-
‘gation by a Board of Enquiry.

CORRECTION OF ANSWER TO UN-
‘STARRED QUESTION NO. 1729 DAT-
ED THE 16TH DECEMBEK, 1963

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
In reply to the Unstarred Question
No. 1729 in the Lok Sabha on the 16th
December, “1963, I had informed this
House that the total number of persons
employed at Bikaner Station of the
All India Radio was 32 and the number
of members of Scheduled Castes
among them was 4. I regret that these
figures were not correct, The correct
figures are as under.—

(i) Total number of persons em-
ployed at Bikaner Station of
the All India Radio as on 16th
Deccmber, 1963. 36

(ii) Number of those belonging to
the Scheduled Castes among
‘them. 6
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12.00 hrs,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

KILLING OF OFFICIALS BY NAGA HOSTILES

Shri Swell (Assam—Autonomous
Districts): I call the attention of the
Prime Minister to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The Kkilling of five Nagaland
officials by Naga hostiles in the
Wakching area on the 7th Febru-
ruary, 1964.”

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): At about 9 A.M.
on the 7th February 1964, while pro-
ceeding on official duty from Wak-
ching to Mon in Tuensang District,
Shri K. Yanthan Block Development
Officer of Wakching, and his party of
four Government officials anq one
student were ambushed by hostile
Nagas. The party included Shri
J. N. Bora, a school clerk of Wak-
ching High School; Shri Vijai, a
dobashi; Shri Longmei, a chowkidar:
Shri Longma, a student; and Shri L. B.
Singh; the driver of the jeep in
which this party was travelling. All
the six occupants of the vehicle were
killed presumably inside the vehicle,
although their bodies were found
lying outside the jeep. There were
wounds inflicted with the dao, 1n
addition to bullet injuries. All the
belongings of the deceased were taken
away by the hostiles,

The hostiles fired from the side
and behind the vehicle. The nature
of the bullet marks indicate that they
used rifles as well as automatic wea-
pons. The front part of the vehicle
was burned.

The scene of the incident has
been visited by the Deputy Commis-
sioner, Tuensang with the Additional
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Deputy Commissioner, Mon and the
Commandant of an Assam Rifles
Battalion and his report is awaited.

It is reported that in the Mon
area such incidents have not occurred
before and Government officials and
vehicles have hitherto been moving
without escort. The BDO and his
party were, therefore, travelling un-
escorted. It is not always possible
for the Security Forces to spare men
from their operational commitments
to provide escorts for all touring offi-
cers or parties.

The situation in Nagaland is
still disturbed and indications are that
the hostile Nagas are now directing
their activities against Government
officialg and Security Forces.

Shri SweH: Even from such little
information as trickled out from the
iron curtain in Nagaland it appears
that the situation in Nagaland is very,
very serious so much so that a Mem-
ber of Parliament from Nagaland and
the Parliamentary Secretary to the
Prime Minister himself, Shri Jamir,
has recently pleaded before the Par-
liamentary Committee of the Con-
gress Party that unless the Govern-
ment of India takes immediate and
urgent action in Nagalang the siiua-
tion will be very, very serious. Now,
in view of all this may I know from
the Prime Minister whether he will
agree to the request made by the
members from Nagaland and adjoining
areas of Nagaland that a special debate
should be allowed in this House on
the security problem of Nagaland and
adjoining areas?

Mr, Deputy-Speaker:
rate matter.

Shri Swell: How can it be a sepa-
rate matter? I want information from

It is a sepa-

the Prime Minister whether he will
agree to the debate.
Mr. Deputy-Speaker: That is not a

question for the Prime Minister to
answer.,
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Shri Swell: Is it not about Naga-

land?

Mr. Deputy-Speaker: There are
rules and orders on the subject as
to how to raise a discussion. Any
other questions? I find Shri Mohan

Swarup is not present,
e

123} hrs,
RE. MOTION FOR ADJOURNMENT
AND CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

Mr. Deputy-Speaker:
adjournment motion and Calling
Attention Notices about the Indian
police patro] men being ambushed by
Pakistani troops. 1 will ask the De-
fence Minister to make a statement at
430 p.m. today and the admissibility
of the adjournment motion will bhe
considered after he makes that state-

There is an

ment. Now, papers to be laid on the
Table,
12.04 hrs.

RE. MISSING IAF AIRCRAFT

Shri Bade (Khargone)> What about
the missing plane?

Shri Hem Barua (Gauhati): Sir,
before you proceed to the other item,
we are anxious to know about the
missing plane.

Mr. Deputy-Speaker: Has the Min-
ister got any information?

The Minister of Defence (Shri Y. B.
Chavan): Unfortunately, no trace of
the missing plane has yet been found.
Vigorous steps are being taken to
search the missing plane both by
air and by land. The progress, un-
fortunately, is slow because the ter-
rain is very difficult and the
weather has been bad which hamper-
ed the search, Certain ground reports
ang the civil reports indicate that the
aircraft was last seen in the Riasi
area. The search of this area is being
intensified, Immediately I get any
definite information 1 will inform the
House.
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Shri Nath Pai (Rajapur): When he
made the statement the other day, he
also stated that the Indian High
Commisioner in Karachi has been ask-
ed to find out from the Pakistan
authorities about the missing plane
whether it might have accidentally
strayed into Pakistan area. May we
know whether any communication has
been received from the Pakistan High
Commissioner?

Shri Y. B. Chavan: He has inform-
ed us that they have no information
about the plane,

Mr. Deputy-Speaker:
fo be laid on the Table,

Now, papers

12:05 hrs.
RE. MOTION FOR ADJOURNMENT

Shri S. M. Banerjee (Kanpur): Sir,
may I point out..

Mr. Deputy-Speaker: Order, order.
No more questions on the subject of
the missing plane,

Shri Nambiar (Tiruchirapalli); Sir,
he has given notice of an adjourn-
ment motion about the food situation
in UP.

Mr.  Deputy-Speaker: The
Minister will make a statement,

Shri S. M. Banerjee: What is the
use of making a statement? The food
situation in UP is such that there
were food riots and there was an ad-
journmentemotion and calling atten-
tion notices on the subject. I would
like to know..

Mr. Deputy-Speaker: I have called
for the informatién. It will be taken
up later, as soon as the information is
received. Only one calling attention
notice can be taken a day.

hon.

Shri S, M. Banerjee: There is an
adjournment motion also.

Mr. Deputy-Speaker: I have not

allowed it.

Shri S, M. Banevjee: Sir, it should
at ‘east be kept in abeyance.

Mr, Deputy-Speaker: You may come
and discuss it with me in tle chamber.
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Shri S, M. Bamerjee: Sir may I
point out that the situation there....

Mr. Deputy-Speaker: Order, order.
May 1 point out that when it is dis-

allowed, it cannot be discussed like
that.
Shri S. M. Banmerjee: There is the

calling attention notice,

Mr. Deputy-Speaker: Order, order.
That he can come and discuss with
me privately. Now, will he resume
his seat or not?

Shri S. M. Banerjee: Let the Food
Minister make a statement.

Mr. Deputy-Speaker: I will con-
sider it when the time comes (Inter.
ruptions). Order, order. Hon. Mem-
bers have been told repeatedly that an
adjournment motion cannot be raisea
in this manner.

Shri Nambiar:
method?

What is the other

Mr, Deputy-Speaker: Let him come
and discuss with me (Interruptions).
Will Shri Banerjee please resume his
seat?

Shri S. M. Banerjee: Let him make
a statement.

now.
with

Mr. Deputy-Speaker: Not
Please come and discuss it
me.

Shri S. M. Banerjee: What is {0 be
discussed when the Food Minister of
UP has stated....

Mr, Deputy-Minister: For every-
thing we have to follow the pro-
cedure prescribed in the ruics.  (In.

terruptions). Order, order.

Shri H. N. Mukerjee (Calcutta—
Central): If you please hold it over
till tomorrow the Food Minister
might come and give a statement. ...

Mr, Deputy-Speaker: The adjourn-
ment motion has been disallowed. If
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he is not satisfied with my decision,
let him come and discuss it with me.

Shri H. N. Mukerjee: There was
discussion in the UP Assembly and
we have been told—it may be right
or wrong—that there have been
some riots. We want confirmation or
otheriwise of the position. It is a very
simple matter. The Food Minister
.can come and make a statement if
you hold it over till he comes.

Mr. Deputy-Speaker: He can come

and discuss it with me if he is not
satisfied with my decision,

Shri S. M. Banerjee; When it is
going on, the Food Minister....

Mr. Deputy-Speaker: Order, order.

1 request him to resume his seat.

Shri S. M. Banerjee: It is some-
thing strange,

Mr. Deputy-Speaker: Now, papers
to be laid on the Table, Shri Lal

Bahadur Shastri.

12.8 hrs.

PAPERS LAND ON THE TABLE

ANNUAL REPORTS OF INDIAN RARE
EARTHS LiMITED AND TRAVANCORE
MINERALS LIMITED

The Minister without Portfolio (Shri
Lal Bahadur Shastri): Sir, I beg to
lay on the Table a copy each of the
following Reports under sub-section
.(1) of section 619A of the Companies
Act, 1956:—

(i) Annual Report of the Indian
Rare Earths Limited, Bombay,
for the year 1962-63, along
with the Audited Accounts and
the comments of the Com-
ptroller and Auditor-General
thereon. [Placed in Library.
See No, LT-2380/64].

(ii) Annual
vancore

Report of the Tra-
Mineralg Limited,
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Quilon, for the year 1962-63,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor-
General thereon. [Placed in
Library. See No, LT-2381/64).

INDIAN MERCHANT SHIPPING (LoAD
LINE) FIRST AMENDMENT RULES

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): Sir, on behalf of Shri Raj
Bahadur I beg to lay on the Table a
copy of the Indian Merchant Shipping
(Load Line) First Amendment Rules,
1963 published in Notification No.
G.S.R. 1906 dated the 14th December,
1963, under sub-section (3) of section
458 of the Merchant Shipping Act,
1958. [Placed in Library. See No.
LT-2382/64]).

NOTIFICATIONS UNDER THE EMPLOYEES’
ProVviDENT FUNDs AcT

Shri C. R. Pattabhi Raman:
to lay on the Table—

I beg

(i) a copy each of the following
Notifications under sub-sec-
tion (2) of section 7 of the

Employees’ Provident Funds
Act, 1952:—

(a) The Employees’ Provident
Funds (Twenty-second

Amendment) Scheme, 1963
published in Nolification No.
G.S.R. 1942 dated the 2Ist
December, 1963.

(b) The Employees’ Provident
Funds (Twenty-third
Amendment) Scheme, 1963
published in Notification
No. G.S.R. 1982 dated the
28th December, 1963.

(c) The Employees’ Provident
Funds (Amendment Scheme,
1964, published in Notifica-
tion No, G.S.R. 68 dated the
11th January, 1964.

(d) The Employees’ Provident
Funds (Second Amend-
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ment) Scheme, 1964 published
in Notification No. G.S.R. 93
dated the 18th January, 1964.

(e) The Employees’ Provident
Funds (Thirq Amendment)
Scheme, 1964 published in
Notification No, G.S.R. 126
dated the 25th January,
1964,

(f) The Employees’ Provident
Funds (Fourth Amendment)
Scheme, 1964 published in
Notification No. G.S.R, 127
dated the 25th January,
1964. [Placed in Library.

See No. LT-2383/64].

(i) a copy each of the following
Notifications under sub-
section (2) of section 4 of the
Employees’ Provident Funds
Act, 1952: —

(a) G.S.R. No. 1983 dated the
28th December, 1963 adding
the paint and varnish indus-
try to Schedule I to the said
Act.

(b) G.S.R. No. 67 dated the 11th
January, 1964 adding the
bone crushing industry to
Schedule I to the said Act.
[Placed in Library. See No.
LT-2384/64].

(iiij a copy of Annual Report of
the Employees’ Provident
Fund Organisation for the
year 1962-63. [Placed in Lib-
rary. See No. LT-2385/64].

1210 hrs.
[MR. SPEAKER in the Chair]
PUBLIC ACCOUNTS COMMITTEE
NINETEBENTH REPORT

Shri Tyagi (Dehra Dun); Sir, 1
beg to present the Nineteenth Report
of the Public Accounts Committee on
Appropriation Accounts (Civil), 1961-
62 and Audit Report (Civil), 1963 re-
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lating to Ministries of Commerce ana
Industry (now Ministriegs of Industry,
International Trade), Community
Development, Panchayati Raj and Co-
operation, Economic and Defence Co-
ordination and Education.

STATEMENT RE. SECURITY COUN-
CIL DEBATE ON KASHMIR

The Minister of Education (Shri M.
C. Chagla): Mr. Speaker, Sir, may I,
with your permission, make a short
statement dealing with the debate that
took place in the Security Council on
Kashmir?

As the House knows, Pakistan went
to the Security Council on two speci-
fic charges. One was that Kashmir
was in open revolt and the other was
that we were trying to integrate Kash-
mir with India, On the first, I think,

it was practically accepted by the
Security Council that if ever there
was communal unity shown it was

shown in Kashmir during those days.
We pointed out that when the relic
was lost all the communities mourned
it and when it was found all the com-
munities rejoiced and that far from
the demonstrations being against
India they were in support of India.
On the second charge we pointed out
that Kashmir was an integral part of
India, legally and constitutionally, that
the Resolutions on which Pakistan
relied had become obsolete and that
under no circumstances would India
ever agree to the holding of a plebi-
scite.

Shri Raghunath Singh (Varanasi):
A very good stand.

Shri M. C. Chagla: I think, we
have laid the ghost once and for all
of the holding of a plebiscite.

We also pointed out that if a plebis-
cite was held what the political re-
percussions would be. If the loss of
the relic in Kashmir could produce
serious riots 1,500 miles away in
Khulna, it could not possibly contem-
plate the consequence of the holding
of a plebiscite in Kashmir.

h
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[Shri M. C. Chagla]

Now I should like to say a word
about the debate that took place and
first I would like to deal with the
statement of the representative of the
United Kingdom, 1 must confess that
that statement came to me as a great
surprise and as a great shock. We at
least expected that if the
Kingdom did not support the cause of
India, it would at least be impartial
as between two Commonwealth coun-
tries. But we found that the state-
ment of the United Kingdom repre-
sentative was entirely partisan and
supported the case of Pakistan.

An hon. Member: Shame,

Shri M. C. Chagla; I say this on
three grounds. Firstly, Sir Patrick
Dean made an astonishing statement
that the question of the legality of the
accession was unrealistic. I ask this
House how can you decide the acces-
sion of a country except on legal
grounds, And the accession was
brought about according to the provi-
sions of an Act passed by the British
Parliament. Yet, here was the re-
presentative of the United Kingdom
saying that to consider accession on
legal grounds was unrealistic!

Secondly, we were surprised to
find that throughout that statement
there was no reference whatever to
the aggression committed by Pakistan.
Let us not forget that it was we who
went to the Security Council with a
complaint that Pakistan had commit-
ted aggression on us. And the Bri-
tish representative never made one
mention of it.

But what made us really indignant
was when the British representative
tried to equate India and Pakistan with
regard to our communal policy. Ac-
cording to the British representative,
there was no difference in the way
Pakistan behaved towards its minority
and India behaved towards her mino-
rity. They forgot the raging, tearing
campaign that Pakistan had carried on
against India—the cry for jehad, the
inciting of communa] riots, And may
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I say that the reaction in this Parlia-
ment, in the press and in the public
had a very salutary effect on the
situation? My hands were tremend-
cusly strengthened when 1 read of
what hon. Members of Parliament, the
press and the public here had been
saying about the statement. It was
because of this, if you study the sub-
sequent debate, that the whole tone
of the speeches which might have been
against us was in a lower pitch. Take
the speech of the United States re-
presentative. It was against us; but
it was pitched in a much lower ley.

Both the USSR and Czechoslovakia
supported us. ] wish to remove a
certain misunderstanding which I have
noticed in certain criticisms in this
country, namely, that the speech of
the USSR representative was not as
strong this time as it was on the last
occasions. If you read the speech of
the representative of the USSR, you
will find that he clearly states that the
people of Kashmir have already deci-
ded to which country Kashmir will
belong. Now., nothing can be clearer
than this and the reason why the
Russion representative did not go
into the details of the case perhaps
was that Russia, like other countries,
was most anxious to have a consen-
sus—I will just come to that shortly.

2152

With regard to Morocco and Ivory
Coast, they really tried to uphold the
principle of self-determination. We
pointed out that we ourselves were
the staunchest supporters of the prin-
ciple of self-dctermination, but self-
determination had to be understood in
the context of Kashmir; if Kashmir
was a part of India, you do not have
self-determination for parts of coun-
tries or for parts of people and if that
were so, not only would India break
up but many Afiican and other coun-
tries would break up.

An hon. Member: Pakistan will
break up.

Shri M. C. Chagla: If you accept
self-determination in East Pakistan,
I do not know what will happen.

A
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UK will also break up.'

Shri M, C. Chagla: UK will also
break up.

(Gurdaspur):

But I do wish to say this because I
have seen adverse comments against
Ivory Coast and Morocco. Let us ap-
preciate the fact that Pakistan could
not persuade either the Ivory Coast or
Morocco to sponsor a resolution which
Pakistan wanted. To that extent these
two countries stood by us.

Coming to the other countries, it is
true that although the President
(Brazil) worked very hard to bring
about a consensus, his speech was
against us. But wHRen you look at
Bolivia, Norway, even Nationalist
China and France, you wil] find that
these speeches revealed a getting
away from the old positions. They
may have referred to the old Resolu-
tions but they did emphasize the fact
that you must look to the realities
of the situation, that you must have a
new approach and that the passage of
time had made a difference. There-
fore, my opinion is that on the whole
the debate was favourable to us.

I would just like to say one word
about the consensus of a resolution
because I see in the debate here a
mention was made about it. We fully
realised the difference between a
consensus and a resolution. Our eyes
were open and there was no question
of a trap. A consensus which all the
members were trying to bring about—
and I emphasize the fact, including
Russia and Czechoslovakia—was a con-
sensus of eleven members of the Secu-
rity Council and India and Pakistan.
That means an agreement to which not
only the eleven members of the Secu-
rity Council would be a party to it
but India and Paxistan would also
subscribe to it. I realised from the
beginning that the difference between
the attitude of Pakistan and of India
was so wide that a consensus would
not be possible, but I was prepared to
give all assistance and not to take up
a rigid attitude. If such a settlement
could be brought about, it would have
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been for the first time in the history
of the Security Council that such a
thing could have happened. I must
say that throughout our discussions
Russia and Czechoslovakia were in
contact with us.

If the consensus had been arrived
at, we would have been a party to it.
1 made it clear that we believed in
international ethics and morality and
if I  subscribed to the consensus I
would loyally and faithfully stand by
it; therefore, I would not agree to
anything which went against our
fundamental position. The main diffe-
rence between Pakistan and ourselves
ultimately resolved itself into this.
1 said that we are prepared to talk to
Pakistan but first the talk must be
about the communal] situation, that
tension must go and proper arrange-
ment must be made to see that there
are no more riots and that al] these
troubles must come to an end; it is
only when an atmosphere of under-
standing has  been established
that we can discuss our outstanding
differences, What Pakistan wanted
was that we should go to the confe-
rence table on the basis of the old
resolutions, which means plebiscite.
I said that is a fundamental position
to which India can never agree. And,
therefore, the consensus did not come
about,

I could say that it a resolution had
been passed, it would have been under
Chapter VI of the Charter, which is
not mandatory but purely persuasive,
and either Russia would have vetoed
it or we could say, ‘We do not accept
the resolution’. But a consensus would
have been binding on us. But I assure
the House that I would not have
agreed to a consensus which in any
way undermined the position of India
or militated against the stand we have
already taken.

Now. Pakistan went to the Secu-
rity Counci! to get these two reliefs
about Kashmir, and she wanted a de-
finite  interdict from the Seculity
Council that we would not further in-
tegrate Kashmir. She failed to obtain
either of these two reliefs.
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And may I say one ward about in-
tegration? I made it clear that what-
ever steps we had taken were in the
interest of the people of Kashmir or
for the welfare of the people of Kash-
mir. I said we will go on with that
integration. I hope—the Prime Minis-
ter is here; he wused the expression
‘gradual erosion of article 370—I hope
that erosion will be accelerated.

Shri Hari Vishnu Kamath (Hoshan-
gabad): In this session.

Shri M, C. Chagla: I hope and trust
that very soon article 370 will disap-
pear from our Constitution.

Let us not forget that article 370 is
in a part which talks of transitional
and temporary provisions. I think the
transitional period has been too long.

Therefore, in my opinion, Pakistan
suffered a severe diplomaic reverse.
She came to get a resolution. She
could not get any member to sponsor
such a resolution. Whether the mis-
sion was successful or not, it is for this
House to say.

Thank you.

Shri Tyagi (Dehra Dun): Shri
‘Chagla deserves our hearty congratu-
tions on the brilliant manner in which
he put up our defence.

Shri Hari Vishnu Kamath: What,
according to the assessment of the
leader of our delegation, what were
the goings-on behind thc scenes or
other factors that brought about a
change of attitude—he used the word
‘unexpected’; I would say near perfi-
dious—on the part of Albion, the UK?
What influenced her pro-Pakistan
stand in spite of the latter’s unholy
alliance and conspiracy with China?
What were the goings-on behind the
scences, the factors-—if he knows?

Shri M, C. Chagla: We must not
forget that Pakistan is an ally of the
UK and the US. We are not their
ally. We are non-aligned, and we are
proud of our policy of non-alignment.
So that if there is a leaning on the
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side of Pakistan, we must understand
it. There has always been a leaning, I
have seen it in the UK; I have seen it
in the United States. There is always
a feeling there that ‘Pakistan is closer
to us than India’. That is, really, the
explanation.

Dr. L. M. Singhvi (Jodhpur): Could
he throw some light on an aspect on
which he touched briefly? This is
about the Bolivian and Nationalist
Chinese stand on this matter and the
factors leading to it. We would also
like to know whether the concept of
consensus as expounded by him is
shared by all other members of the
Security Council because that has
caused some anxiety in this country.

Shri M. C. Chagla: I am glad the
hon. Member mentioned about Bolivia.
1 apologise for not having mentioned
it. I should have mentioned Bolivia
in my statement.

Bolivia completely supported India.
I should have mentioned that earlier.
It is an important Latin American
country. I do not want the House or
the public to feel that I have not
appreciated the attitude taken up hy
that country.

An hon, Member: You mentioned
it earlier.

Shri M. C. Chagla: With regard to
the consensus, almost every member
country praised India for the flexible
attitude it took up, the reasonable
attitude it took up. We were pre-
pared to go as far as possible, subject
to our fundamentals. I assure you,
whether it was Russia, or Czechoslo-
vakia or other countries, every coun-
try wanted a consensus but no country
wanted a resolution. That is the posi-
tion with regard to consensus.

Swell (Assam—Autonomous
Districts): On his return from the
Security Council, Mr. Bhutto was
reported to have said that he was not
unhappy with the attitude of Russia

Shri
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towards the Kashmir question. Does
that mean that there is an indication
of any kind of a shift in the attitude
of Russia towards this question?

Shri M. C. Chagla: No country likes
to exercise its veto, if it can help it.
That applies to the USSR as well. But
as I said, the hon. Member has only
got to read the delegate’s speech to
see that Russia still stands by us; and
throughout the negotiations she stood
by us.

Shri Sham Lal Saraf (Jammu and
Kashmir): May I know what will
happen to the request of Pakistan to
the Security Council? Is it shelved?
Or if it is to come up again, if so, in
what form will it bhe?

-

Mr. Speaker: What is the effect of
this item remaining on the agenda?

Shri M. C. Chagla: 1 rcad that Mr.
Bhutto is going to New York in
March. Technically, Kashmir is an
item on the agenda of the Security
Council—it has been there since 1948.
Again technically, any member of the
UN has the right to apply to the
Security Council to bring it on. But
I do not see how the Security Coun-
cil can waste its time discussing this
item, unless some case is made out.
That is why I have been saying that
we mus} be vigilant and watchful and
see that Pakistan does not create a
new case to go to the Security
Council.

o fem  qeAraw (AR
Fa1 gaTe wfafafy 7 fafew wfafrfya
§ ama.a # A g8 Fg f&ar ar f
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7 sTAaen feed & afa fag @1 @@
g1
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ey & feedt @ ag mww A
& |
Mr, Speaker: The question is

whether our representative had made
it clear that there is a feeling here
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in India created by the attitude of
the UK delegate that we should go
out of the Commonwealth.

M. C. Chagla; The foreign
policy of a country should not be
based upon anger or indignation.
Pakistan bases its policy on hatred of
India. We are much too civilised.
Whother we should remain in the
Commonwealth or get out of it is a
matter for serious consideration, not
to be decided by what the UK repre-
sentative says in the Security Council.

Shri

12:28 hrs,

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

Mr. Speaker: We will continue
general discussion on the Railway
Budget. Out of 15 hours allotted, 6
hours and 5 minutes have already
been taken. leaving 8 hours and 55
minutes. Shri Hem Raj may continue.

Shri Hem Raj (Kangra): The other
day 1 wag speaking about over-
crowding on the railways. So far as
the income is concerned, the income
from first and second classes comes
to only about Rs. 20 crores while that
from the third class yields Rs. 148
crores. I do not know why then the
Railway Ministry should not bestow
more care in easing overcrowding in
III class.

Regarding the incidence of pilferage,
in his speech the hon. Minister had
given a very rosy picture. He said:

“The thefts of booked consign-
ments as well as of carriage and
wagon fittings and other railway
materialg from yards, workshops,
stores and loco sheds have been
controlled”.

But the audit report tells us another
tale. It says:

“Compensation claimg on
account of loss due to ‘pilferage of
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goods’ and ‘perishables traffic’
have been increasing on the Rail-
ways during the last four years
as indicated in the statement
below". !

From that statement it is clear that
while the percentage was 6.41 in
959-60, it rose to 6.75 in 1962-63.

We have three kinds of forces, the
civil police, the railway police a:d
the Railway Protection Force, but in
spite of thege three forces, we have
not been able to halt the loss due
to pilferage etc. I have been suggest-
ing that there should be better co-
ordination among the civil police, the
raiiway police anq the Railway
Protection Force.

In regard tp catering, I cannot help
remarking that there is a great
deterioration in the food. Whenever
one asks for the issuing of receipts
from the pearers, they refuse it, Then
there is non-attendance to orders for
food. Why is there such a sorry
state of affairs? The reason is and it
is my own experience, that there is
a lot of nepotism and favouritism
prevailing in the appointment of em-
ployees in this department. Once I
brought such matters to the notice of
the higher authorities, and the very
person complained against was sent
for investigation who  scolded
the representative of the people. 1 am
very sorry to gay that the hon. Mem-
bers, who are the ears and eyes of the
hon. Minister, are openly scolded bv
the officials. In such circumstances,
how can matters be reformed at the
lower level?

Shri D, C. Sharma
Where did it happen?

(Gurdaspur):

Shri Hem Raj: It happened some-
where. I can tell you.

The Minister of
Dasappa):

Shri Hem Raj: He himself might
be belonging to that very area, and

Railways (Shri
Very anxious to know it.
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We are talking about socialism and
the socialistic pattern of society, but
1 do not know why this monopoly of
AH. Wheeler is being continued.
Whenever other bodies or other
firms come forward with some offers,
certain conditions are imposed on
them, that they can sell only such
books which do not earn any profit,
but when there are books which earn
profit, it is only given to A. H.
Wheeler. 1 think the time has come
when this monopoly of Wheeler must
be finished.

1 am really surprised to see that
the case of Station Masters and
Assistant Station Masters has never
been looked upon with sympathy.
They have got very little chance of
promotion, and their case is a just
one. I do not want to dilate much
upon it, but it must be looked into
in a better spirit.

Then, I want some reform in the
three tier sleeper coach. In the
lower tier, whenever a person gets
up, he must be very cautious, with
his head in the correct position; other-
wise, his head is bound to break. I
think either it should be improved,
or the three tier must pe converted
inlo two tier, because it is nothing
less than rigorous imprisonment in
the first tier in the three tief sleep-
ing coach.

In the Zonal and Divisiona] Com-
mittees, there is no representation to
the narrow gauge section travelling
public. I brought this matter formerly
also to the notice of the Minister,
and he promiseq that it would be
looked into, but so far, np represen-
tation has been given.

Chandigarh js the only capital
which is not on the main line. So
many proposals were made, so many
times the place has been visited, but
Chandigarh has not been brought on
the main line yet. That is the main
grievance of the Punjab people, and
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1 want that the Railway Minister
should take fresh steps to bring it on
the main line.

Then condition of the narrow gauge
section in the Kangra valley is the
worst  possible. Now that some
realignment is going to take place due
to the construction of the Pong dam,
if this section can be converted into
metre guage or broad gauge, it will
very much help the development of
this area. The Punjab Government
in collaboration with a private com-
pany is going to set up a cement
factory at Samlet!, the Sutlej-Beas
link is being constructed there, there is
expansion of hydro-electric power at
Jogindernagar, a newsprint and paper
pulp factory is coming up in the
Kulu area, and the forest wealth of
this area can also he exploited. So,
I think that this is a very fit case
where the narrow gauge should be
converted into metre gauge or broad
gauge. Considering that it is a border
area and that the wealth of this area
can be used for the good of the
country, it should be taken into con-
sideration.

There are some stations where there
is too much congestion of porters at
certain times of the day, while there
is none at other times. Only yesterday
I was coming from Dharamsala.
When I‘*got in at Jullundur city
station to catch the Flying Mail, I
found no porter there. When some

very important trains come, there
are no porters to be found. It was
after a harq struggle that I could

fetch a cooly from outside and take
my luggage to the station. So, I
want this aspect also to be looked
into.

I also want to bring to the notice
of the hon, Minister that nere in this
capital of Delhi we find no trans-
port available. Last night when I got
down from the train, myself and
several other passengers alfo were
trying for taxis, hut no taxi wag to
be found. All those taxiwallas
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standing there were demanding their
own rates.

It has
unlike

Shri Hari Vishnu Kamath:
become a racket now here,
in Bombay and Madras.

Shri Hem Raj: They are all

demanding exorbitant rates. When
the railway people are catering at
least in the station area to the

amenities of the pubiic, why should
they not also see to this convenience
of the public, and see that the porters
and transport arrangements are well
provided for?

Shri Hari Vishnu Kamath: With
the help of the police, if necessary.

Shri Hem Raj: Coming to the losses
suffered by the railways, I find that
even after such a long time the rail-
ways have not been able to finalise a
model agreement. This year's Audit
Report gives us a very good example
as to how the railway people are hand-
ling their agreements. In the case cited
in the Northern Railway extra pay-
ment has been made to a handling

contractor. This was due to the
defective agreement entered into
between the railways and the con-

tractor. The railways, after a long
period, had to pay the verv amount
which the contractor was demanding.
This shows the carelessness of the
railways. So, much of the loss is
due to the negligence of the railway

employees. This should also be looked
into.
With these words, I suport the

Railway Budget.

Shrimati Akkamma Devi (Nilgiris):
1 rise to support the Railway Budget
presented to the august House by the
hon. Minister, The very next day of
the presentation of the Budget, the
newspapers in bold lines said: no
rise in passenger fares; parce] rates
remain unchanged. These bold head-
lines alone are enough to win the
confidence and support of our people.
The Railway Minister has proved in
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action his helping attitude and
sympathetic nature towards the poor.
The proposed surcharge of 2 per cent
on [reight rates ijs too small. After
all jt comes to about Rs. 3 or less
according to freight moved between
500 and 2100 kilometres. This is a
small burden and it is very light on
the people. At the same time the
advantages received from the small
increase are many as it helps the
Central Government emplovees by
way of increase in dearness allow-
ance, city compensatory and house
rent allowances, etc. and helps in the
implementation of the family pension
scheme.

Let us have a glance at the Budget
now. We find that the expenditure
on many items has gone high. The
total expenditure s this year esti-
mated at Rs. G668 crores compared to
Rs. 622 crores for the last year. This
includes appropriations ty deprecia-
tion reserve fund, dividend on railway
capital at charge. We also find this
year there is appropriation from
revenue to railway pension fund. In
the previous year the surplus was
Rs. 37.75 crores as against Rs. 30.87
croreg this year The Budget presented
before the House is quite reasonable.
Expenses have gone high because it
helps the railway staff and the
travelling public. They say that the
two per cent surcharge should be
taken away and that the Railways
have not done this and that. This
sort of criticism will neither help the
Railway Ministry nor the people. We
should appreciate the good work done
by the Railways in the movement of
coal, raw materials, etc. Over the
decade of the past two Plans, freight
rate has doubled itself and the num-
ber of passengers has increased by
25 per cent and we have also to
appreciate the rate of growth of
traffic which has been accelerated.
Railways lifted 156 million tons of
freight in 1960-61 and they may have
to lift 211 million tons by the end of
the coming year. We appreciate the
excellent work done by the Railways
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during the emergency. Our ordnance
factories were asked to put up maxi-
mum production. But for the quick
supply of coa] to these factories from
long d:stances carried by the rail-
ways, they would not have been able
to do so. Even women in the families
arranged exhibitions for jawans’
funds: they knitted warm materials
for our jawans. So, our railways
have gone a magnificent job during
the Emergency.

Now, I come to the problem of
overcrowding in railways. The Min-
ister has assured us. Provision of
sleeper  coaches and reduction of
overcrowding in railways are the two
most important problems Passengers
are put to untold difficulties; the
number of ticketg <old are more than
the seats in the compartments,
Sleeper coaches are hardly enough in
number. Recently, 1 applied for a
berth in the ladies’ compartment but
when 1 went I found my seat in the
gencral compartment. When the train
started, the ticket collector requested
me to go to the ladies’ compartment.
To my surprise 1 found the ladies’
compartment practically empty. Rail-
way officials must see to these things
and avo'd the loss of income to the
railways and also the inconvenience
caused to waiting passengers. Reser-
vations should be made not according
to the financia]l position ot persons
but according to the date of applica-
tions received. There are innumerable
complaints regarding reservations.
Sometimes we are told that there are
no seats but actually there are empty
seats in a compartment. In this con-
nection, we, Members of Parliament
and others who have passes, do not
care to inform the authorities that
we cancel our journey. Thus, we make
the mistake of depriving the poor
passengers of their seats and the rail-

ways also suffer losses. Reservation
office; should be courteous to the
people when they go there, First-

come-first-served shoulq be the pro-
cedure. Catering has improved but
improvement is still more necessary
in cleanliness and the standard of
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food should be raised. In Corridor
compartments, we have common bath
rooms and latcheg are not in a safe
condition. As far as possible compart-
ments with attached bathrooms
should be provided for ladies. Ticket-
less travel is still on the increase and
the railway officials who are in charge
of this must eradicate this social evil.
Provision of flush-out latrines at the
retiring rooms, and waiting rooms
should be taken up immediately. In
certain stations like Mettupalayam in
Madras State, some carriages stand
beyond the end of the platform and
passengers with luggage and children
find it very difficult to detrain or
entrain, especially during the rainy
seasons. Freight concessiong should
be made available to agriculturists by
way of temporary relief measures
when cash crops are damaged by crop
diseases for two or three wvears succes-
sivelv. With these words, I support
the Railway Budget for the year 1964-
65.

Shri A. S. Alva (Mangalore): Mr.
Speaker. Sir, T congratulate the Rail-
way Minister in presenting this Budget
which is the first since he assumed
charge, While congratulating him, I
may say that some things require
careful consideration. Ahout 80 per
cent of the goods are carried by the
Railways. Iron ore has just come into
the picture, ang the export of iron ore
requires careful considecration by the
Ministry it connection with the cons-
truction of new lines and also in try-
ing to convert the metre gauge into
broad gauge. In the first place, it is
said that about 10 million tons of iron
ore are now being exported from India.
It is also said that in 1970-71, about
25 million tons of iron ore will be ex-
ported, of which about 10 million tons
will be from the Mysore State. For
that purpose, it :s necessary that the
iron ore should be carried to the perts.
As a first step, on account of the new
port which is coming up ait Mangalore,
a line connecting Mangalore with
Hasan has been sanctioned. Ag a mat-
ter of fact, the Minister himself was
pleased to turn the first sod for the
railway siding from Mangalore rail-
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way station to the port. It is saiq that
the track between Mangalore and
Hasan will be for a broad gauge, but
actually the line will be metre gauge.
I am sure that at the proper time of
construction it will be possible to have
the line itself for the broad gauge.

In this connection, I would like to
bring to the notice of the Ministry that
at a place in Chickmagalur district, at
Jensarigudda, iron ‘ore has been found
and it is supposed to be of very gcod
quality, and the mine would continue
to remain as a productive one for a
very long time. For that purposc, a
railway line from Kadur connecting
the Mangalore-Hassan railway at Sak-
lespur will be absolutely necessary,
and I am sure the Minister will consi-
der this aspect and make a survey of
it and see that this line is also com-
pleted as early as possible.

In the course of the debate, Shri
Hanumanthaiya was pleased to say
that the Government must accept the
policy of converting the melre gauges
into broad gauges. In fact, a parallel
line is now being laid frcm Guutakal
to Hospet, and I feel sure that the
Ministry will examine the laying of a
broad gauge from Hospet to Hubli and
also the further converzion of the
Poona-Bangalore line from Miraj on-
wards up to Bangalore.

One other point which T wculd like
to stress is, as far as Hubli-Karwar is
concerned, though it may not be pcssi-
ble just at present to iay a track. at
least it may be ‘considered whether a
line from Hubli to Yellapur could be
laid and thereafter, if that is achieved,
iron could be carriedq to Karwar by
road. These are the things which I
would like to submit in respect ©f
Mysore State.

Another important point which I
would like to mention ig .his. We
should have a Janata train run from
Poona to Bangalore. This also may be
taken note of. Then again, as far as
Hubli and Dharwar are concerned, it
is now one municipality and the ques-
tion as to whether suburbar rate of
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passenger fare could be applied in res-
pect of Hubli and Dharwar may also
be considered favourably,

Again, it has been said last time that
the creation of a new zone wiil be
considered. So, it may now be consi-
dered whether it may not be proper
to have a new zone at Hubli, where
there is also a workshop, and also vari-
ous lines meet there. It may be consi-
dered whether it may not be proper
which could be the headquarters of a
new zone to be created.

Then I would like to refer to the
carrying of coal by the railways After
the Government of India and the
International Bank for Reconstruction
and Development had some discussion,
Coverdale and Colpitts, consultiug en-
gineers of New York, were deputed to
make a survey whether the movement
of coal by the railways has bcen done
properly. They made ceituin recom-
mendations and I am sure most of the
recommendations have been considered
and worked out. But there are some
complaints even now in respcct of a
few items relating to this subject. We
know in respect of goods carried by
the railways, about 38 per ccent comes
from the movement of coal. But as
far as coal itself is concerned, the
railways themselves consume about 60
per cent. So, it will be clear that
this is a major item, and a number
of collieries are coming up, and also,
on account of the various steel facto-
ries and other plants that we are build-
ing, it is necessary we must plan ahead
in this respect.

As far as the movement of coal is
concerned, I wish to speak about the
small collieries. So far as the wagons
are concerned, the complaint is that
they are not given in time and they
are not also notified about the allot-
ment of the wagons in advance. An-
vther point is, they are supposed to
load these wagons in five hours. That
time is supposed to be insufficient, and
if it is not loaded within that time,
demurrage etc., are charged. So, it is
absolutely necessary that the railways
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must look into the matter and see that
these grievances are redressed by
giving the parties some more time to
load and not abruptly fix it as five
hours,

One other complaint has also been
made. The Consulting Engineers them-
selves—Coverdale and Colp:tts—made
a recommendation that weigh-bridge
must be built at the station due to the
introduction of Box Wagons. As far
as this point is concerned, the Govern-
ment has not done it so far. It is a
very costly thing and the small collie-
ries will not be in a position to do it
themselves. The Engineers recom-
mended that  either the  collicries
should put them up, or, if they are not
able to put them up, the railwayg can
put them up and then charge some
fees on the collieries. So, weigh
bridges are absolutely necessary for
weighing the Box Wagons.

What happens now is this. There ia
what is called the loading line. It is
mentioned that the loading line is in-
tended to fil] up coal to that level in
these wagons. It has been mentioned
by the coilieries that it ig very unsatis-
factory, and it does not give the cor-
rect weight. I am sure that the rail-
ways will look into these matters and
try to see that the grievances are re-
dressed.

The major portion of the coal which
comes from Jharia and Rariganj have
to be practically moved throughout the
country. If the movement of coal be-
comes easy, then there is no need to
import furnace oil which is now being
done instead of coal ang in respect of
which we are spending some money
by way 'of foreign exchange. But when
the movement of coa] is done properly
throughout the country, that expendi-
ture can be avoided or covered up and
it will be a gain in the ultimate ana-
lysis. I am sure that the railways will
look into this matter also and eliminate
thereby the grievances of the collieries.

I may mention one other thing also
in this connection. In respect of the
sidings which these collieries are
having. on account of the BOX wagons
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which I believe are heavier than the
ordinary wagons, there is not enough
strength, and it is absolutely neces-
sary that the railways should look into
it; they shoulq strengthen the sidings
and thus remove thig difficulty.

13.00 hrs.

As tar as other things are concerned,
we are glad that the Ministry is doing
very well and our factories at Madras,
the Integral Coach Factory, HA.L. at
Bangalore, and Chittaranjan are really
doing a very good work. As a matter
of fact, they have drawn appreciation
not only from the people of our
country but also from persong who
have visited this country from other
places. They are turning out our re-
quirements in a big way. In this con-
nectinn, we must congratulate the
Ministry and all the officers ang work-
ers in thecse factories who are turning
out such useful work.

Coming to the catering department,
recently I had occasion to give a com-
plaint to the Railway Minister which
I am sure he ig petting it examined.
It you take catering in other countries
also you will fing that, catering is run
at a loss. In England also, they are
not earning any profit. The idea of the
Railway Ministry here is that it should
be self-sufficient. But every year we
are noticing that the Government is
losing money on this department. It
is but natural in the circumstances
obtaining now. Take the case of the
Grand Trunk Express. The dining car
is attached to it at Bina and it is
detached at Kazipet, both at night. The
train reaches Kazipet somewhere about
midnight. Generally the bearers
never give the bills to the passengers
when they go to collect the money.
The passengers are not charged any-
thing extra. They come and ask the
passengers what all things they have
taken, they remember them correctly
and the actual money js paid. But
the money is given to the bearers with-
out any bills, so that it may be open to
them to make Dbills for smaller
amounts and pay smaller amounts to
the Railways. The Ministry must see

that this thing is properly checked and
either every time after each break-
fast or meal or when the dining
car is to be detached the correct bills
are given to the passengers and the
money is collected. They give a lot of
excuses for not giving proper bills say-
ing that they are very busy and all
that. I hope the Railway Minister will
look into thig matter more carefully
and see that this defect is remedied.
If this is remedied, I am sure there is
no need for the Government to spend
any more money or to suffer any loss
on that account.

Even at way side stations where
government catering is done—I am
referring to Vijayawada about which
I have made a complaint—there is
need for proper checking. Good
quality fooq is not given. What they
do is, when the train is about to leave
they supply fooq to the passengers.
My hon. friend Shri Narasimha Reddy
was with me in the compartment two
or three months back. We ‘ordered
certain things to the courier at Madras
station and he promised that the things
will be supplied to us at Vijayawada.
We were given food some two or three
minutes before the train left Vijaya-
wada. The bearer who accompanied
us in the train said that he has sup-
plied us food as per the order they
received. The things were not good
and they were not as per the orders
that we placed. Then after taking the
food supplied we asked for the bil] but
he refused to give us any bill. We
did not pay any money and we have
brought it to the notice of the hon.
Minister. This kind of thing should
be checked and put down very strong-
ly. .

As a matter of fact, they also do not
care for these complaints, What hap-
pens is, in the routine manner these
complaints are passed on for checking
to some ‘'officers who are mostly in
league with the caterers. Once or
twice before I had complained and the
usual answer given is that the man has
been severely warned. But nothing
has happened. It should not be allow-
ed to continue like this. The Ministry
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should look seriously into this matter,
and cancel their licence if necessary.
They should be taken to task and other
people should be put in place of them.
Then only things will improve.

With these words Sir, though I have
pointed out ceriain things, 1 compli-
ment the Minister for presenting a
surplus budget. The Ministry has done
a very useful work and I am sure
when next year comes the Minister

will present a better budget. Thank
you Sir.
Shri N. R, Laskar (Karimganj):

Mr. Speaker, Sir, whilc welcoming. . .

An Hon. Member: Sir, ncne from
this side has been called for a long
time.

Mr. Speaker: 1 know it would be
surprising to some hon. Members that
T am calling a third Member from the
Congress. But 1 find that 3 hours 17
minutes have been taken by the Oppo-
sition while the Congress has taken
only 2 hours 46 minutes, whercas 60
per cent of the time is to be given
to them. Therefore, they need not be
surprised. I have all that in mind.

Shri N. R. Laskar; Sir, whiie wel-
coming the new Railway Minister and
the budget that he has presented, 1
would also like to associate myself
with the Railway Minister in congra-
tulating the vast army obf railwaymen
of all cadre who have given such a
good account of themselves. Sir, for
the Jast two or three days we have
been discussing this Railway Budget
and most of the Members who partici-
pated in this debate have given ap-
probation to the Railway Minister.
The Railways have fulfilled their com-
mitment so far as general revenues
are concerned, increased the deprecia-
tion fund and carried record million
tons of traffic. All these factors can-
not be ignored, and I think the Rail-
way Minister deserves a word of ap-
preciation from alj of us.

This does not mean that everything
is all right and there is no scope for
any improvement. In fact, in many
aspects of Railway administration
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much improvement has to be brought
in, T urge upon the Ministry and the
Minister concerned to take special note
of the various points made out by hon.
Members here during the course of the
debate and try to be benefited by these
suggestions. If that is done, I am con-
fident that much improvement is
bound to follow in the near future

Coming to the Railway Budget, Sir,
it i3 a welcoming feature that the
Railway Minister has not proposed any
increase in passenger fares. Because
hundreds and thousands of our count-
rymen are connected directly with the
railways and their lives are linked up
with the railways, it is a relief to
them and the nation as a whole wel-
come this measure.

So far ag freight rates are concerned,
cur Minister has proposed a slight in-
crease of 2 per cent on goods frieght
rate- to meet at least part of the addi-
tional commitment he has made i.e.
to give certain benefits to the railway
cmployees. Looking at it from this
aspect, I think the Railway Minister is
right in proposing such an increase in
freight rates. Of course, I would like
to say here that this tendency to in-
crease the freight rates every year is
not a good sign, especially when our
production programme is not giving
any good result. Thig tendency may
result in increase in prices, and also
inflation.

So far as freight rates are concerned,
many quarters are of the opinion that
these operational efficiency have been
possible to achieve because the Minis-
try has taken certain measures to root
out corruption. If that is so, I think
it is the right time to appoint a high-
powered commission, an expert com-
mission which can give suggestions
for improving the efficiency in the
railway departments and also suggest
ways and means to root out corrup-
tion. I think commissiong of this type
are functioning in many advanced
countries of the world. So, it is time
that the Railway Ministry alsc appoints
such a commission,
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Having said this, I would like to say
something about overcrowding, a sub-
ject on which this Ministry seems to
be in wilderness. The traffic has been
increasing year by year and, conse-
quently, overcrowding, specially in
Express and Mail trains and the Rail-
way Ministry has not done anything
substantially in this direction. In my
areas, particularly in the NF Railways,
two or three mail and express trains
are running from Lucknow and Bara-
uni to Assam side. It is a pitiable
sight indeed to see people huddleqg to-
gether in the third class compartments
and passengers trying to get into the
already overcrowded compartments
from the wayside intermediate stations.
Though our people have been demand-
ing for a long time for a Janata Ex-
press, I do not understand why the
Railway Ministry has failed to provide
for in response to such a popular de-
mand of our people. It is interesting
to note in this connection that while
Janata trains are running in all other
zones, in this particular zone there is
not even a single Janata Express train.
Therefore, I would suggest that a
Janata train may be introduced in this
region in the coming April when the
new time-table will be prepared.

Now, because of the Naga trouble,
all night trains from Lumding to
Dibrugarh have been stopped. So, you
can very well imagine the plight of
the people of that area. Now only two
trains are going and coming between
Lumding and Dibrugarh and so there
is tremendous overcrowding and peo-
ple have to wait for a long time. Here
I may suggest that, now that a direct
train connection between Siliguri and
Calcutta was made, the North Bengal
Express can start from Siliguri and
can go right up to Dibrugrah with the
maximum number of coaches. At
Lumding it can be divided into two
parts, one going to Cachar district and
the other to Dibrugrah. It should
reach Lumding in the day time. In
that case people living in Mizo Hills,
Cachar district and Tripura would be
benefited, apart from the Dibrugarh
side people. I hope the Railway Minis-

try will take note of these suggestions
of mine and implement it.

I want to say a few words on the
late running of trains. Our ex-Rail-
way Minister, Sardar Swaran Singh
stated emphatically some time back
that the late-running of trains will be
minimised, if not completely elimi-
nated. Now, in order to cover up the
late running, the running time of trains
has been increased. When the trains
in other advanced countries are run-
ning faster and faster, it looks odd that
our traing are trying to slow down the
speed. Previously, the distance bet-
ween Delhi and Calcutta used to be
covered in 24 to 25 hours. Now it
has been increased to more than 28
hours. Of course, some explanation
has been given that because of the
increased number of trains on the
track, some of them had to be slowed
down. At a time when we are going
in for electrification and dieselisation,
I cannot understand why this slowness
should be there. I would suggest that
the running times of these trains
should immediately be reduceq so that
we can reach our destination in lesser
time.

Having said this, I would like to
say something about North East Fron-
tier Region of our country, which
comes under NF Railways, which is
not only a backward area but strate-
gically a most important part of our
country. The Chinese invasion ip last
October/November 1962 made us learn
a very good lesson, and because of the
under-developed communication and
transport system of that area we had
to suffer a setback there. Such a
situation should not recur again. So,
I would request the Railway Minister
to see that there are railway lineg in
the far flung areas of this under-deve-
loped. region, which is strategically
very important.

In this section, a new broad-gauge
line has been sanctioned from Siliguri
to Jogigoppa. I think it will serve
all purposes if it is extended up to
Gauhati. When the hon. Railway
Minister visited Assam recently, the
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Assam  Government submitteq a
memorandum, a fairly long one, giving
all the facts and figures and the Rail-
way Minister was kind enough to as-
sure the people that he will do justice
to that memorandum. Since I have no
time to go through the entire memo-
randum, I will mention some of the
points contained in that memorandum,
which will show how very mecessary
it is that thig line should be extended
up to Gauhati. The distance between
Jogigoppa and Gauhati will be less
than hundred miles and the probable
cost for the new extension will be
Rs. 10 crores to 12 crores. It is esti-
mated that about 200 broad-gauge
wagons will be reaching Bongaigaon
when traffic is opened over this route.
It is also estimated that out of those
200 wagons, roughly 50 broad-gauge
wagon loads can be transhipped in
metre-gauge wagons. The remaining
150 broad-gauge wagons, or 2,250 tons
of goods (taking the average load of a
broad-gauge wagon as 15 tons) will
have to be moved by other means of
transport. This will be transported by
truck loads. About 200 to 250 trucks
will be necessary for moving 2,250
tons of goods to Gauhati side, which
will mean heavy expenditure because
the operating cost of a truck is very
high. According to this calculation of
cost of trucks, 250 trucks, which will
be operating from Bongaigaon to Gau-
hati will cost Rs. 120 lakhs and odd
whereag the railways will cost only
Rs. 37 lakhs. So, there will be a saving
of Rs. 80 lakhs. Thus, the capita] cost
which is needed for the construction
work will come out of the saving
alone. So, from all those points of
view, the line should be extended up
to Gauhati. -

The Railway Minister has also stated
that a ncw line has been opened in
Tripura from Kalkalighat to Dharam-
nagar. I am told that this line has
been extended ‘only up to 9 miles
interior of Tripura. The capital of
Tripura, Agartala, is still 130 miles
away and remains to be connected by
Railways. I suggest that a survey
should be undertaken immediately so
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that in the Fourth Plan at least the
construction work can be taken up.

Then, our border State of Manipuar
is now connected only by road and air
with the rest of India. I suggest that
a survey should be conducted for a
line from Silchar to Imphal so that a
railway line may be constructed there
at the proper time.

These lines are necesary because
these areas are strategically important.
So, a well-developed communication
system in that area is a necessity. 1ln
this connection, I would like to refer
to the recommendations of the Esti-
mates Committee, an important Com-
mittee of Parliament, in their Forty-
third Report, 1968-64, page 67, where
they say:

“The rail facilities in Assam and
North Bengal have helped in no
small measure in developing the
economy and industry vof the
region which hag¢ rich natural
resources, such as oil, ang grows
previous cash crops, such as jute
and tea.

The Committee have no doubt
that the Railway Board would
continue to pay special attention
to the requirements of this Rail-
way so that the means of com-
munication in this strategic part
of the country are strengthened
and at least placed at par with
those obtaining in the rest of the
country.”

I suggest that immediate measures
should be taken so that this area can
be developed economically and in other
ways by having a well-developed com-
munication system.

Mr, Speaker: Shri Bhanj Deo... Ab-
sent; Shri Bibhuti Mishra..Absent;
Shri D. N. Tiwary..Absent; Shri Tul-

shidas Jadhav..Absent; Shri Thiru-
mala Rao..Absent; Shri Narasimha
Reddy.

Shri Narasimha Reddy (Rajampet):
Mr. Speaker, Sir, 1 appreciate the
seriousness and thoroughness of Shri
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Dasappa, our Railway Minister, with
which he hag embarked upon his
duties. Till yesterday a man of the
masses and unaccustomed to the crim-
son cushions of office which make even
good and efficient people dullwitted
and unresponsive to public ‘opinion, he
has in his Budget speech dwelt on all
aspects of railway administration,
such as, accidents, overcrowding,
amenities to third class passengers,
provision of more sleeper coaches, level
crossings, construction of overbridges,
provision of underbridges, catering
and such other matters. These are the
things in which the common man is
interested and not the dry-as-dust de-
tails of income ang expenditure, ton-
nage or haulage or other technical
details. As we heard the Budget
speech and noted the hon. Minister’s
decision not to raise either passenger
fares or parcel rates, we thought that
being a man of the people he resisted
the temptation and contagion of l.eap-
ing more burdens on the railway users
which betake many Members who are
suddenly pitchforked into the Cabinet.
Had he tried to plug the loopholes of
waste and fraud and had he thought
over the tightening of the belt within
the present railway economy and
desisted from even the small increase
of 2 per cent in the supplementary
charge on goods freight rates, he would
have shone with singular lustre amid
his compeers in the Cabinet. How-
ever, the Budget is good so far as it
goes and we hope that Shri Dasappa,
during the remainder of his office, will
firmly resist any attempts at taxing
the people any further.

13.25 hrs.

[MR. DepuTY-SpEAKER in the Chair]

As 1 was speaking on the Railway
Budget last year I hoped that the hon.
Railway Minister this year would pre-
sent g clean sheet so far as accidents
were concerned. But that is not to be
and some very serious accidents have
taken place. The hon. Railway Minis-
ter says that there is a declining trend
in the incidence of accidents ang that
the Kunzru Report would be fully im-

plemented in order to reduce accidents
to the minimum. We are glad to have
that assurance and we also feel that
in this huge gargantuan kaleidoscopic
picture of the railways a total and
complete elimination of accidents is
humanly impossible.

While dealing with the question of
accidents we note that the majority of
these accidents have been brought
about by the failure in human effort
and failure in human effort is brought
about by physical or mental exhaus-
tion or by the mind being worried by
troubles, family and domestic. In thig
connection we note the increasing
pressure of the railway employees for
more dearness allowance than was
recently allowed by the Railways. The
recent demonstration at the gates of
Parliament House signifies how keenly
the railway employees feel in this
matter. The railway employees stand
on a different footing from all the other
employees. In their hands lies the
safety of millions of people who travel
by trains day ang night and it is in
the nation’s interest to keep them in
the peak of operational efficiency. I,
therefore, suggest to the hon. Railway
Minister to give a second thought to
this matter and to see whether he
could not accede to their demands as
far as is humanly possible. The cost
of living index is rising day by day
and the hon. Railway Minister should
see that the case of these railwaymen
is tackled personally by himself rather
than being handed over to the tender
mercies of the Railway Board which,
1 am afraid, may not tackle the pro-
blem properly, with the requisite
sympathy, consideration and under-
standing and might finally result in
throwing them into the arms of un-
scrupulous and anti-national political
parties.

In this connection I would also press
upon the hon. Minister’s attention the
fate of these railway employees who
are retired and who are drawing pen-
sion. Side by side with the present
railway employees, their pension
should be increased in consonance with
the rise in the cost of living index and
they should also be given amenities
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like free passes for their children to
go to schools, and free medical aid.

When we consider the railways the
first thing that rises like a nightmare
before us is the question of over-
crowding. Minister after minister in
Budget speech after Budget speech
has been mentioning this overcrowd-
ing, but they have not been able to
tackle it at all from a practical peint
of view. There is no use of presenting
the Railway Budget and saying that
all kinds of steps have been under-
taken to lessen overcrowding. The
same kind of Budget speech will recur
year after year. I pointed out last
year that even provision of more
traing will not solve the problem of
overcrowding because as long as they
start from the starting point, whether
it is at Madras, Calcutta or Bombay,
you may increase the number of trains
by half a dozen; still all the trains
woulg be full at the starting point
leaving no space for the passengers at

the intermediate stations. The only
way to tackle it is to run shuttles
either drawn by the conventional

engines or by diesels which will take
all the surplus passengers from place
to place in the neighbourhood. When
I suggested this to the hon. Raiiway
Minister last time by means of a lecter
that there is terrible overcrowding on
the Madras-Bombay route, that is,
between Renigunta and Guntakal
which traverses through three dictricts
of Rayalaseema, the hon. Railway
Minister wrote back to me saying that
it is intended to run some more Janatas
on the line and when the Janatas are
run the problem of overcrowding
would be solved. We have got neither
the promised janatag nor the shuttles.
How the Railway Minister could swal-
Jow up the recommendation of the
Railway Board that more janatas
would solve the problem of overcrowd-
ing, especially when these janatas
stop at stations few and far between,
and how they could carry the inter-
mediate passengers who are stranded
at wayside stations is impossible to
understand.

As regards third clasg passengers, I
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have seen during my travels—I am
not speaking of the big lines; I am
speaking of the other minor lnes—
that there are no lights, the shu‘ters
are not working, fans are out of order,
there is no water in the lavatories.
All these defects are there at wayside
stations. On the other hand, the rail-
way staff take greater care in look-
ing after trains which are more or
less frequented by distinguished poli-
tical celebrities, leaving out of account
all minor lines. Once I was travelling
from Gudur via Pakala to a station
further on. There was no water, no
lights, no fans and the shutters were
not properly working. Even when I
brought it to the notice vf the guard,
nothing was done. These things could
be corrected, if the inspecting officers
do their duty properly. I find they
are negligent. These officers must be
screwed up to be diligent in the dis-
charge of their duties.

Regarding amenities to third class
passengers, Shri Shankar Alva was
mentioning defects about catering and
so on which are too true. I find that
the corridor coaches have come in for
universal condemnation. I think the
Minister himself must have felt the
inconvenience of travelling in these
coaches, 1 have travelled any num-
ber of times along with brother MPs;
I have travelled along with other
passengers. Everyone of them has
condemned these first class coaches.
In the first place, the space is insuffi-
cient. If tall people like me stretch
our legs sitting on opposite sides, we
will be kicking one another and there
will be a quarrel. Added to this if
three or four boxes are brought in,
the misery will be complete during
the long 1300-mile distance from Delhi
to Madras.

The designers of these coaches
might be congratulating themselves on
the efficiency with which they have
designed them, but these carriages
are detested universally and I hope
the Minister would respond to public
opinion ang order the immediate stop-
page of these offensive carriages and
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see that something is done to see that
there is better space, better arrange-
ments etc, for the convenience of pas-
sengers,

Regarding catering, Shri Kapur
Singh has already dealt with it. As
he says “the Rs. 1.30 food which they
give is not worth 40 nP.” I comp!etely
endorse his statement. The food is
not good; it is sometimes not cooked.
I find that even the cooks do not do
their duty properly. I feel that there
is plenty of pilfering going on in the
railway carriages and also in the res-
taurants managed by the railways.
The only way in which to deal with
this pilferings is by high-salaried
officers inspecting these places and
bringing the delinquents to book. If
minor officers were deputed to inspect
these restaurants, they will take 3 cups
of coffee instead of one and go back
highly satisfied and thereby the pub-
lic will suffer.

Many of the complaints are due to
bad cooking. It is mainly the fault
of the cooks. If the department warns
them that any complaints from the
public would be viewed with severity
and entail in their dismissal, the cooks
will be careful.

I am glad that the Railway Minister
has announced that they are going to
charge only light wagon rates for
plantains to be carried to Eombay
from some of the stations in the North
East ang Western Railways for export
to other countries. I would s.uggest
that he must do the same with regard
to mangoes betel leaves etc. which
are exported in large quantities from
Rayalaseema from stations like Rajam-
pet, Pokala, Kodur and Cuddappah.
There is a heavy export of betel leaves
and mangoes during the season to
places like Bombay, Baroda and Delhi.
In Delhi itself, there are so many sub-
agencies for mangoes from our parts.
I got complaints from agriculturists
that they find it difficult to get wagons
during the fruit season. Sometimes,
thousands of mango baskets were left
on the platform to get rotten....

Shri Warior (Trichur): And pilfer-
ed.

Shri Narasimha Reddy: They tried
their level best to get wagons, but
they could not, until they greased the
palm of the higher people . .

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
swamy): When was it? We have
made special arrangements to give
them the necessary wagons during the
mango season. There was no com-
plaint last year at all.

Shri Narasimha Reddy: I complain-
ed, last year and year before last, to
your boss, Shri Swaran Singh, that
thousands of mango baskets were ly-
ing on the station yard and getting
rotten—I got as many as 30 telegrams
‘one night—only when it was brought
to the notice of the Railway Minister,
the thing was set right.

Shri Nath Pai (Rajapur): Mangoes
never reach their destination!

Shri Narasimha Reddy: I am glad
there is some response from the
Deputy Minister. I hope the response
would continue.

Shri Nath Pai: They are pretending
to look surprised.

Shri Narasimha Reddy: If wagons
are not supplied promptly, if there is
delay, he shoulq know that it 1s an
indication that the persons who are
in charge of supplying wagons want
greasing of their palms.

Regarding level crossings, the Min-
ister said that the Administration is
going to bear the whole expenditure
on construction of over-bridges. That
is well and good. The other day 1
saw a picture in one of the papers
of a railway bridge constructed by
the railways standing like a gaunt
spectre without any approaching
roads. Even though Rs. 3 lakhs were
sanctioned, the municipality or the
State Government were not up to it.
Frankly, the State Governments are
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not competent to undertake these
things; they have neither the resources
nor the willingness to do it. I
suggest that construction of under-
bridges be undertaken, especially on
the Madras—Bombay line at Rajam-
pet, Nandalur, Kamalapuram. Now
the entire inter-district traftic is dis-
located at these level crossings. They
have to wait for hours and hours. I
am glad the Minister has assured us
that the Railways are prepared to con-
struct under-bridges at all these three
stations. There are bridges already
over which trains pass. He has only
to see that the bridges are widened
and deepened so that the traffic may
easily pass underneath.

There is an important matier re-
garding Rayalaseema. Rayalaseema
formerly consisted of Chittoor, Kur-
nool, Bellary Anantapur and Cud-
dapah districts. During the time of
the British they were considering im-
proving Rayalaseema by laying new
railway line from Nandyal to Cud-
dapah and then to Rayacnoti and Chit-
toor or via Madanapalli to Bangalore.

Mr, Deputy-Speaker: His time is
up.

Shri Narasimha Reddy: I want to
pilfer a few minutes more from you.
This is an important matter, and after
this I will immediately sit down.

1 do not know the details of this,
but I mention this to the Railway
Minister so that he might get the
necessary information. All these dis-
tricts in Rayalaseema have been pay-
ing a railway cess for 15 to 20 years,
which was used subsequently for 'other
purposes, but people are still hunger-
ing for this Railway. Rayalaseema is
known for its rich minerals like iron
ore, barytes etc., and if a railway is
constructed, it will work at a profit,
and will also benefit this underdeve-
loped tract.

The formation of another railway
aone in the South appears to be im-
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minent, and many people are claim-
ing that the Headquarters of the new
zone should be in various different
places. I would suggest to the Rail-
way Minister that Guntakkal would
be a proper place because it is equi- -
distant between Mysore and Andhra.
It stands on the big line from Madras
to Bombay, and it will be useful for
both Andhra and Mysore.

I have one more point.
Mr, Deputy-Speaker: No more.
Shri Narasimha Reddy: Thank you.

Shri Kappen (Muvattupuzha): I am
happy to support this Budget because
there is no proposal to increase pas-
senger fares and parcel rates,

It is heartening to note that the rail-
ways are expecting to meet a third of
the expenditure on their development
plans from their own resources.

The railways have done wonderful
job during the emergency lifting men
and material for defence, and I think
the country's gratitude is due to the
railways for the splendid work they
have done.

With all this, the Kunzru Commit-
tee’s Report on accidents is really
alarming, It is reported that 77 per
cent of collisions, 85 per cent of aver-
ted collisions, 57 per cent of derail-
ments, and 27 per cent of accidents at
level crossings, were caused by hu-
man failure. The Committee’s report
to the effect that there is great inade-
quacy in the operating staff and in
the leave reserves is also damaging.
Now that the railways are doing a
better and greater job and making a
bigger profit. I would request the Rail~
way Ministry to pay attention to the
cfficiency factor also.

The Railway Minister has stated in
his speech that the railways are able
to carry all the freight traffic, and
that adequate wagons are being supp-
lied for the movement of coal. If
that be so, the Railways Ministry can
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now pay more attention to passenger
traffic. The Minister himself admit-
ted that there was overcrowding in the
wrains. That is especially so, so far as
the trains to the South are concerned.
We very often speak of encouraging
tourism in this country. Kerala is a
land of beauty. Kerala, with its hills
and dales, its dense forests its luxuri-
.ant vegetation is of alluring beauty,
and Mr. Naguer of the French News
Agency was telling me that a Euro-
pean coming to India has nothing to
see in Kashmir because he sees same
fru‘ts ang vegcetables, the same shrubs
and trees almost the same landscope
in Kashmir, as in Europe but in the
case of Kerala, it is entirely different.
If only proper publicity were given
and travel and other conveniences
were provided, he said the whole of
Europe and America would crowd
into Kerala for holidaying.

What is the sort of travelling con-
venience that we are providing? Go
to the New Delhi Railway Station,
you will find 70 to 80 persons re-
questing first class accommodation
in the waiting list to go to Madras,
So to the Madras Central Station,
you will find an equal or a bigger
number in the waiting list, asking for
accommodation to go to Delhi. This
leads to corruption, How can any-
body travel in these conditions? ' I
have seen foreign tourists, Americans
and Europeans, standing in the corri-
dors and sleeping in the corridors.
This is the fate of even ladies, having
purchased first class tickets, This is
the sort of convenience that we are
providing them,

Suppose they get over all these hur-
dles and reach Ernakulam, and they
want to proceed south to Kottayam or
Quilon or Trivandrum, or for that
matter to the high ranges, what is the
provision there? You have got a
Mmetre guage running from Ernaku-
lam to Quilon. The oldest bodies are
supplied there. antideluvian coaches
made of wood so old that the wood
is crumbling, something you can see
Pieces falling down from above, Then,
g0 to the latrines and bath rooms and
open the pipe, you will find reddish

water coming down, because the
whole thing is rusted, You will find
interesting sights when you travelt
in that train, because you will find
inanimate things dancing, the doors
and windows wil] be dancing right
and left, east and west, because their
hinges and bolts have got rusted and
the whole thing is moving.

Shri Koya (Kozhikode):
attract tourists,

Shri Kappen: That is the sort of
train you have got.

Kerala is a thickly populated place;
1,500 persons per square mile is the
average, and 3,000 to 3,500 is obtain-
able in some places, For every ten
miles you have got a college, for
every mile you have a high School. If
you travel in the peak hours, thou-
sands and thousands of students will
be found waiting at the railway sta-
tions, as well as in the bus stations,
for going to colleges and schools. If
you travel at 9.30 A.m. or 430 p.M. in
this train, you will find that thou-
sands of students gather in the sta-
tions elbowing each other, pushing,
tusling to get into the train, and once
they get into the train, even lady stu-
dents can be seen to be gasping for
fresh air inside the compartment.
What is the difficulty for you to run
one or two rail cars between these
short distance stations? You can
make twelve per cent profit there,

‘When the question of opening this
line between Ernakulam and Quilon
was under consideration some very
wise people here were expressing
doubt whether it would be profitable.
Now, I would like to know the profit
you are getting from that line.

It will

There is a provision of Rs. 80-84
crores for the opening of new lines. T
went through all the pages of the
material supplied; I could not find
provision for one mile of railway line
in Kerala.

There was a proposal for opening
a line from Bodi in Madras State to
Cochin Harbour, Preliminary investi-
gations were coducted. I do not know
why it has gone into cold storage.
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Probably Kerala does not deserve all
these things? Every now and then
there is a cabinet crisis. Kerala is
your naughty child. Remember that
the wise father cares for the naughty
child more than for the other child; he
knows once the naughty child can be
brought to reason, he will be the
brightest jewel that you could have.
So, 1 request them to take up this line
because it will be a boon to the tourist
and a great service to those who pro-
duce the bulk of this country’s rub-
ber and also dollar-earnings crops
such as pepper, ginger, arecanut,
lemongrass, cardamom, etc. It will
enble them to increase their output
and I hope the Ministry will give im-
mediate attention to it.

You will pardon me, Sir, for a little
digression. We are far away from home
here, we are from the land’s end of
India and we take four days to reach
our homes because we have to wait
7-8 hours at Madras to get the next
train. What is the difficulty in run-
ning one or two trains from Delhi to
Cochin? Now, suppose a tourist not
wanting to waste four days in rail
travel, wants to fly and goes to the
IAC, there is no seat. It may happen
that we get a wire from home saying
that somebody near and dear to us
is sinking. It will take two days to
reach Kerala by plane whereas it is
necessary to spend even one day to
reach England because there is no
through-flight from Delhi to Kerala,

You go to the IAC office, there
is no seat available; some-
how you manage to purchase the
ticket; they will take down your

phone number and they will say: we
will telephone you to confirm. They
have provided in the rules carefully
that the ticket has to be confirmed.
They will not contact you and if you
try to contact them on phone, you
cannot do it, Finally, when you go to
the airport, you will find that your
seat is cancelled because somebody has
subsequently applied through a tra-
vel agency. There is a regular racket
going on between travel agencies and
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these people. Why should we want
a travel agency for these internal
flights? I have digressed from the
Railways because I felt it so much.

Once again 1 emphasise the neces-
sity for opening up new railway lines
in Kerala State and request the
Ministry to pay particular attention to
running some rail cars between
Ernakulam and Quilon. You are
doing it on other lines: what is your
difficulty in doing it at least during
the peak hours, every half an hour.
That will be a great service to the
people. I also urge the opening of
the Bodo-Cochin Harbour line.

1 wish to say one word about the
railway stations in Keraia. It is a
wonderful thing that even in this 1964
such an important railway station as
Ernakulam junction is not provided
with proper conveniences, such as
flush-out latrines, etc. The old com-
mode is there, the room is nasty and
stinky. Why should they not attend
to these matters?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): Sir, I am grateful to the Mem-
bers who have spoken in such appre-
ciative terms about the performance
of the Indian Railways. There have
been certain criticisms also. Shri
Kapur Singh while dealing with many
matters in his masterly way has cong-
ratulated the Railway Minister at
least on what he referred to as the
‘front face of the budget’ went on to
say that the Railway Ministry viewed
road transport as the hated rival. Some
other hon. Members like Shri Bhagwat
Jha Azad also felt that the Railways
were out to kill the road transport,
They referred to the resignation of
Shri Neogy from the committee on
which he was appointed for the co-
ordination of rail-road transport.

We in the Railway Ministry have
no animosity towards road transport.
For several decades to come there is
plenty of room for all forms of trans-
port to exist side by side and supple-
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ment each other and Government
have decided that the work initiated
by Mr. Neogy will continue. I have
no doubt that the committee will make
useful recommendations for rail-road
co-ordination. Shri Kapur Singh also
said that the Railways habitually
under-estimated the earnings as if
this was done deliberately. The real
tacts are far from it. In 1959-60 the re-
vised estimates were Rs. 422:03 crores,
actuals, Rs. 422-33 crores; the figures
for 1956-57 were Rs. 350 crores and
Rs. 3477 crores respectively the
figures for 1961-62 were Rs. 501:24
crores and Rs. 50050 crores respec-
tively. For 1962-63 the revised esti-
mates are Rs. 5496 crores while the
actuals were Rs. 566'79  crores.
The total for the years from 1956-57
to 1962-63 comes to Rs. 3.059:67 crores
which is the revised estimate, whereas
the actuals were Rs. 3,063-98 crores.
Su, from this it is obvious that there
has been no undcr-estimation. Taking

the aggregate figures for the seven
years, the actual gross trafic
receipts were as I have stated. In

fact, quite apart from what he has
said, on the contrary, I make bold to
say that the estimates have been very
irood, in spite of the fact that changes
in the patern of traffic are not always
predictable. In fact, according to
the latest freight traffic trends, we
are wondering whether the revised
estimates—anticipation of the current
vear—an increase of Rs. 2253 crores
over the budget estimate—will mate-
rialise in full. I hope it is absclutely
clear that this allegation is unfounded.

14.00 hrs

Then a number of hon. Members
said that by exercising more effi-
citncy and better economy, the

railways could have avoided even
this very modest increase in freight
rates. I would like to inform this
House that the railways have exer-
cised the maximum possible economy,
and from what I am going to read out
now, it wil be amply clear that they
have functioned with a great deal of
efficiency. All this is given in consid-

erable datail in the blue booklet that
we have circulated to all hon. Mem-
bers, “A Review of the Performance
of the Indian Government Railways”.
On the very first page, it has been
stated as follows:

“The salient features of trans-
port, output, efficiency of operation
and intensive utilisation of assets,
namely, locomotives, wagons,
track, after allowing for the ele-
ment of improvement in the type
of equipment provided and the
intensity of trafficc have been
brought out. By maximising the
use of its assets, capital growth in
relation to the increased quantum
of traffic moved has been kept to
the bare minimum. For instance,
in the last 12 years, about Rs.794
crores were invested on rolling
stock. This amount would have
been greater had not the number
of engines and wagons required
to move a million tonne kilome-
tres of freight, per day been
progressively reduced by better
and more intensive utilisation of
rolling stock. The actual reduc-
tion, as illustrated in the Review,
is of the order of the equivaient
of about 5 WG and 22 YG engines
and 409 broad gauge and 661
metre gauge wagons of standard

capacity for each million tonne
kilometres of traffic per day.
Rated against the present level

of traffic (about 231 million tonne
kiiometres on the broad gauge and
44 million tonne kilometres on the
metre gauge per day), this means
a saving in capital investment in
rolling stock alone of the order
of Rs. 280 crores.

The economies secured through
progressive increase in operational
efficiency as explained above have
enabled Indian Government Rail-
ways to keep down increases in
rates and fares to a much lower
level than would have been justi-
fied with reference to the subs-
tantial increases in the per capita
cost of railway employees and
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3enerally in the costs of mater-
ials used in the course of the
Railway’s operation and main-
tenance (particularly fuel). Thus,
the effective increases in the
average rate per tonne kilometre
and fare per passenger kilometre
since 1950-51 have been 30 per
cent and 36 per cent respectively,—

I would like the House to note this
particularly—the increase in the
freights and fares has been of the
order of 30 per cent and 36 per cent—
in the period 1950-51 to 1962-63

“against an increase of 55 per
cent in staff costs, 56 per cent in
the cost of coal and 92 per cent in
the cost of steel.”

It is in the light of these
that the efficiency of the
shou!d be judged. By exercising
greater efficiency and by exercising
economy, we have been able to achieve
this. It would not be out of place to
mention here that apart from this,
the railways have been granting re-
bate in fares and freights for items
of export; also student concessions.
Many of the various items of conces-
sions, such as those to athletes, cte,
which were withdrawn during the
emergency have been restored. The
railways are also moving other items
of food like vegetables and fruits at
concessional rates. It is in the light
of these factors that the railways
have achieved this.

conditons
railways

About the engine utilisation on the
Indian railways, the way in which we
have intensively utilised our locomo-
tives and wagons is apparent from
the details that are given at page 22
of the blue pamphlet. For instance,
the engine kilometres per engine day
on line is a very good index for jud-
ging the efficiency of railway opera-
tion.

Dr. M. S. Aney (Nagpur): What is
it?

Shri Shahnawaz Khan: Engine kilo-
metres per engine day on line, that
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is, the number of kilometres an engine
moves per day on the line. It is a
very good index of the operation of
locomotives. It has increased on the
broad gauge from 122 Kkilometres in
1950-51 to 137 kilometres in the year

1962-63. This is the efficiency with
which the railways are functioning.
1 would repeat it. The increase

is from 122 kilometres in 1950-51 to
137 kilometres in 1962-63. Similarly,
there has been efficiency in the use’
of wagons. The index of efficiency
on which they are to be judged is
wagon kilometres per wagon day in
terms of four-wheelers. It shows
how many kilometres a wagon moves
cvery day. It has increased from 62.3
in 1950-51 to 76.4 in 1962-63.

Shri Nambhiar  (Tiruchirapalli):
Still it is very bad. 76 per day in 24
hours works out to only 2 or 3 kilo-
metres per hour.

Shri Shahnawaz Khan: I will be
coming to that presentiy. These are
the figures which have been secured
by the Indian Railways. My revered
friend, Shri Nambiar, has raised a
very interesting point. He says that
our wagons perhaps are not doing as

much as they ought to. For his
information I would like to quote
some comparative figures. I do not

wish to indulge in any undue praise
of the railways, but I feel that where
some praise is due to them it should
be given ungrudgingly. The wagon-
kilometres per wagon-day on the
Indian Railways are 76.4. On the
United States Railways it is 67.1 kilo-
metres, on the German Federal Rail-
ways it is 57.4, on the French National
Railways it is 51.3 and on the British
Railways it is 14.7 kilometres. From
these figures it is quite clear that the
performance of the Indian Railways
in regard to wagon-kilometres every
day and efficiency are perhaps the
highest in the world.

Dr. M. S. Aney (Nagpur): Are you
correct when you say that in respect
of the British Railways it is only
14.7?
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Shri Shahnawaz Khan: Yes, these
are correct figures—we can discuss it
later on if the hon. Member so
desires. But this is the actual per-
formance of the Indian Railways.

I would also like to inform this
hon. House that our fares and freights
are perhaps the lowest in the world—
I am not comparing ourselves with
the American Railways or the British

Raiiways and I am only comparing
oursclves  with  our neighbouring
countries like Burma, Pakistan and
Ceylon.

st forg Arsvvor (arY) - qi AT
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Shri Shahnawaz Khan: In spite of

that our frcights and fares are the
lowest in the world.
Shri A. N. Vidyvalankar (Hoshiar-

pur): Our per capita income is also
the lowest.

Shri Shahnawaz Khan: Per capita
income in Pakistan, Ceylon and Burma
is also more or less the same.

Shri Nambiar (Tiruchirapalli):
What sort of railways have Burma,
Ceylon and Pakistan got? Can we
comparc ourselves with them? Is it
fair?

Shri Shahnawaz Khan: Our Rail-
ways are the second biggest railways
in the world.

Shri Nambiar: Let us not, therefore,
compare ourselves with Ceylon,
Pakistan and Burma.

Shrl Shahnawaz Khan: By quoting
these figures I do not wish to main-
tain that there is no room for further
improvement. Of course, there is
plenty of room for improvement and
it shall be our endeavour to go on
improving the efficiency of the Indian
Railways.

A number of hon. Members spoke
about accidents and said that the

number of accidents was increasing.
Some said that there was an alarming
increase in the number of accidents.
It was my hon. friend, Shri Trivedi,
who said that the Railways went
about killing people and reducing
the population of India—that is, more
or less, what he said.

An Hon. Member: Do not take him
seriously.

Shri Shahnawaz Khan: I would like
to inform him that the total number
of deaths due to railway train aca-
dents was 127 in 1962-63.

Dr. M. S. Aney: How many mur-
ders?

(Shri
the

The Minister of
Dasappa): We will
number of suicides.

Railways
tell you

Shri Shahnawaz Khan: The serious
types of accidents on the railways are
collisions, derailments and train
wreckings. These are the types of
serious accidents that take place on
the Indian Raiiways. Therc has been
a progressive decline in the incidence
of railway accidents since the last
three years. In the year 1960-61 the
tolal number of accidents was 2,272
In the year 1961-62 it was 2,084 and
in 1962-63 it was 2,030.

Shri S. M. Banerjee (Kanpur): It
went down like our production.

Shri Shahnawaz Khan: So the acci-
dents are also coming down.. It has
been pointed out by the Kunzru Com-
mittee which went into these matters
that most of the accidents or at least
a very high percentage of the acci-
dents are due to failure of the human
element.

Dr. M. S. Aney: That is very
serious.
Shri Shahnawaz Khan: It is very

serious and the Railway Ministry is
seized of it. We are taking every
possible precaution to reduce the
number of accidents due to failure of
human element. We are doing this
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by providing better type of signalling,
by giving better training and
refresher course to the raiway emp-
loyees. Certain shortages of staff
have been pointed out. We have
already taken steps to ensure that as
far as the staff concerned with opera-
tion of trains and their safety are con-
cerned there is no shortage. We are
taking all steps to see that sufficient
leave reserve is also kept.

A number of my hon. friends spoke
with a great deal of feeling in con-
nection with the working of the
permanent negotiating machinery and
the labour relations on the Railways.
Sir, this House is aware that on the
Railways the permanent negotiating
machinery is in three tiers. Like the
three-tier coach, there are three tiers
of negotiation also.

Shri Warior (Trichur): With the
head always sitting on the upper tier.

Shri Shahnawaz Khan: The first
tier is at the level of the
railways. The second tier is at
the level of the Railway Board. The

third tier is at the level of the arbi-
trator. This machinery was evolved
with the concurrence of the federa-
tions of labour that are working on
the Railways, and with their co-opera-
tion this machinery has been func-
tioning. I should say, fairly satisfac-
torily. Some hon. Members tried to
point out that this machinery was a
complete failure and it served no
useful purpose. For their information,
1 wouid like to point out the number
of meetings that we have had and
the results that have come out of
them. In the year 1957-58 the num-
ber of mectings held at the first tier,
i.e., at the railway Jevel was 1070
and the number of subjects discussed
was 26.673. The total finalised within
the year was 22,167.

Shri Nambiar: What about the man-
hours lost?

Shri Shahnawaz Khan: Well, my
hon. friend and his friends are as
much responsible for it as we are. We
feel there should be less of wastage.

Dr. M. S. Aney: What about the
total number of hours spent in deli-
berations?

Shri Shahnawaz Khan: A lot of
time is lost, especially when there is
more than one union to deal with
When there are two or three unions,
each union wants to have a separate
meeting with the officials with the
result that our officers, who should
be busy with the work of train opera-
tion, increasing the efficiency of the
railways etc. get bogged down, tied
down to their desks with negotiations
because of the multiplicity of unions.
We very much wish that there should
be less time spent on it and there
should be only one union on railways.
That is also the recommendation of
the Kunzru Committee.

Shri Alvares (Panjim): Will the

hon. Minister take measures to see
that there is only one union in one
industry? It is the Railway Board

that is encouraging the multiplicity of
unions.

Shri Shahnawaz Khan: We have
done nothing of that sort. My hon.
friend, Shri Nambiar and Shri

Banerjee have a grievance against us
that we do not recognis® more unions

in the Southern and Western Rail-
ways.
Shri Nambiar: Not like that. We

say that we should not have double
standards; we should have uniform
standards. Those who have agreed to
the uniform formula evolved by the
railway administration may be recog-
nised. That is all.

Shri Shahnawaz Khan: Similarly,
the number of meetings held in
1962-63 was 935, number of subjects
discussed 18,350 and total finalised
within the year 16,203. It has been
functioning very satisfactorily.
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At the second tier, Railway Board
level, in 1960-61 we had three meet-
ings with both the federations and
the number of subjects discussed was
88; action has been finalised on
almost all of them. Nothing has been
left pending. On the third tier, at the
arbitrator’s level, 16 issue were refer-
red to him and he has given decision
on all the 16. Railways have
accepted ail those 16 decisions and
implemented them. That is the way
the permanent negotiation machinery
is functioning and that is how the
railways wish to encourage it

Shri Nambiar: Only one tribunal
has been appointed all these years
and all the 16 points were referred to
it. He can dispute it if I am wrong.

Shri Shahnawaz Khan: Some hon.
Members have stated that the idea of
whitley Councils is repugnant to
them. My revered friend. the hon.
Shri Peter Alvares, who is an expert
on matters connected with railway
labour, has said that his federation
does not like the idea of having Whit-
leyv Council because that takes away
from the employees the right to strike.
He said that no self-respecting union
can accept such a proposition. I have
been in the railways for a number of
vears and I remember there was a
time when the Railway Board did not
hold meetings with the All India
Railwaymen’s Federation. Then nego-
tiations were held and we all agreed,
all the leaders of labour working on
railways agreed that in the interests
of the nation, in the interests of the
successful implementation of the Five
Year Plan which was so vital for the
welfare and future of our country,
there should be no resort to strike.
That was the understanding that was
reached and that was the understan-
ding on which we hope that the Per-
manent Negotiating Machinery would
do away with the need for strikes.
But, then, what happened? In -1960,
when the time came, although the
negotiating machinery was there and
all disputes could be settled by discus-
sion across the desk, that machinery
was ignored and a strike call was
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issued throughout the country. I
believe I am right when I say that the
loss incurred by the country on ac-
count of the strike was something
more than Rs. 10 crores. Tremendous
damage was done by the strike. When
the strike failed, we were told that
the railways should not take firm
action against the concerned emplo-
vees.

The same thing was repeated in
Liluah. What has happened in that
workshop? Though the employees
themselves have agreed to work 48
hours a week, they said “No, we will
work only 42 hours a week”. They
walked into the room of the Works
Manager, or Deputy C.M.E. who is in
charge of the Liluah Workshops. I had
seen the condition of the office before.
They went in, broke up all the furni-
ture and all the window panes and
they threatened to do physical injury
and harm to the Dcputy C.ME.
Under intimidation they made him
write certain things. We do not wish
to tolerate this sort of thing in the
railways. So, the only alternative
left for the railways was to order a
lock-out and the workshop remained
closed for about a fortnight with the
result that the railways lost approxi-
mately Rs. 50 lakhs. Now weare to
asked that all those employees should
be paid salary for the period for which
they did no work. I would like this
House to consider this matter serious-
ly and T would also appeal to my
friends on the opposite side, who are
the leaders of some of the labour
unions and labour federations to exer=
cise their influence to ask the railway
employees to put in their best, because
this is the time for everybody to work
hard and give his best. What is the
justification for the Liluah a Workshop
railway employees to say that they
will work only 42 hours a week when
employees in other workshops in the
Southern and Western Railways and
Chittaranjan are working 48 hours a
week.

Shri Nambiar: 42 hours a week was
there for several years, for more
than quarter of a century.



2199 Railway Budget—

Shri Shahnawaz Khan: The Pay
Commission has made this recommen-
dation. Do vou not wish that every-
thing should be standardised? You
yourself insist that there should be
standardisation in every matter. So,
why do vou not agree to standar-
disation here?

Shri Nambiar: That could have
been done mutually: not by an order.
It is unfair. When those workmen
are not here, they should not be put
in such a position.

Shri Shahnawaz Khan: A number of
my hon. friends referred to the incen-
tive scheme. While some of them
spoke in appreciation of it, some of
them did not seem to like it very
much. For their information I would
like to state that the incentive scheme
has been a success where the emp-
loyees have given their co-operation.

As regards Chittaranjan, for the
quarter ending 31st December 1963,
the percentage of earnings in Chit-
taranjan Locomotive Works per emp-
loyee has been 43 per cent. On the
Southern Railway it has been 359
per cent. Similarly, the people on all
the railways have earned fairly good
incentives.

My friend Shri A. P. Sharma, who
is also one of the important leaders
of the railway employees, being the
General Secretary of the National
Federation of Indian Railwaymen..

Shri S. M. Banerjee: He has no fol-
lowing.

Shri Shahnawaz Khan: He has
plenty of following. In his usual,
constructive manner he has suggested
that there should be more schools for
the benefit of the children of railway
employees. At present we are running
715 schools on the Railways. Educa-
tion is a State subject and really a
State responsibility. Neverthe-
less . .
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Shri D. J. Naik (Panchmahals):
These schools are for how many emp-
loyecs?

Shri Shahnawaz Khan: Employees
we have in plenty. Where educa-
tional facilities exist nearby, the
employees are expected to send their
children to those schools.

Dr. Sarojini Mahishi
North): The accommodation in
schools is very inadequate.

(Dharwar
the

Stri Shihnawaz Khan: Where we
find that there is no alternative means
of education, the Railways do not
shirk their responsibility, and in fact
we are running our own schools. We
are running an excellent residential
school, the Oak Grove School in Mus-
soorie where there are six hundred
children of railway employees study-
ing, and it is run on the model of a
public school. 1 have mysclf visited
that school. It is serving an excellent
purpose. We wish to have more of
such type of schools.

Then, quite a number of my friends
spoke about overcrowding on rail-
ways: We are aware of the situation.

Shri S.
aware!

Shri Shahnawaz Khan: The only
difficulty has becn one of resources,
and we have to make arrangements
for carrying all the goods traffic fivst.
That ijs why we could not - pay very

M. Banerjee: You are only

much attention to relieving over-
crowding. But hon. Members must
have read the speeches and the

announcements of the Railway Minis-
ter in which he has openly declared
that more attention will henceforth
be paid to the passenger-amenities
side. So we hope that the process
will be accelerated and that we will
be ahle to tackle overcrowding in a
realistic manner.

Starting from the 1st April, 1964
we are introducing a number of new
traing and we hope this would help
to reduce overcrowding, An express
train will be run from Patna to
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Ranchi (broad-gauge). Similarly, a
diesel rail car will be running from
Sadar Bazar to Garhj Harsaru; a pas-
senger train from Merta Road to
Merta City; another passenger train
from Ferozepore Cantt to Fazilka; a
bi-weekly express between New Delhi
and Madras; a passenger scrvice from
Muzaffarpur to Narkatiaganj; a bi-
weekly military mai]l from Lucknow
to Gauhati; then another bi-weellly
military mail from Lucknow to Sili-
guri; then a mail from Khejuriaghat
to New Jalpaiguri: a passenger from
Baraoi to New Jalpaiguri; another
passenger from Kumedpur to Now
Jalpaiguri; and then passengers from
Lumding to Tinsukia, Cannancre to
Mangalore, Hubli to Birur, Rourkeln
‘o Chakradharpur.

Shri P. R. Patel (Patan): Am Ito un-
derstand that there is no overcrowd-
ing in the trains running belween
Ahmadabad and Delhi? Am I to un-
derstand that way, because you
have not introduced any new train in
that section?

Shri Shahnawaz Khan: No,

Shri P. R. Patel (Patan): Then how
is it that that js omitted?

Shri Shahnawaz Khan: The only
reason is the lack of line capacity. In
certain places there is admittedly
plenty of overcrowding. But our
difficulty is that these lineg are run-
ning to saturation point and they can-
not just take any additional train.

Shri Koya (Kozhikode): And there
is no remedy for it?

Shri Shahnawaz Khan: We are mak-
ing all the remedics. We are doubl-
ing the lines, we are electrifying cer-
tain sections; we are using diesel
engines,

Shri P. R. Patel: Between Ahmeda-
bad anq Delhi?

Shri Shahnawaz Khan: I am telling
all that we are doing where the satu-
ration point has been reached. As
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soon as more line capacity is avail-
able we will introduce new trains.

Shri P. R, Patel: Why did you not
put up broad gauge between Ahmeda-
bad and Delhi?

An Hon. Member: Ahmedabad is
not the only place in the country.

Shri Warior: Is this the final list?

Shri Shahnawaz Khan: A demand
was made for more through-coaches
on long-distance trains, It ig propos-
ed to run one first-class cum third-
class coach between New Delhi and
Bangalore twice a week; and similar-
ly one first-class cum third-class
coach between Delhi and Ranchi
twice a week, The question of intro-
ducing a direct coach between Delhi
and Cochin is under active considera-
tion.

Shri Warior: It has been under
‘active consideration’ for the past so
many years. Fina] consideration may
be given to it.

Shri Shahnawaz Khan: Gradually
all the difficulties are being removed
one by one,

My friend from Assam, from NEFA,
said that Assam was rather backward
in communications.

Shri Basumatari (Goalpara): 1t is,
admittedly,

Shri Shahnawaz Khan: He must be
awarce of the fact that a number of
new lines are under construction. As
regards’ the Rangapara North—North
Lakhimpur—Murkongselek line which
is 333-54 kilometres long, the portion
between Rangapara North and North
Lakhimpur, that is a distance of 173-04
kilometres, has been opened to traffic
on the 15th January, 1963. The por-
tion between North Lakhimpur and
Gogamukh, covering a distance of
45'32 kilometres is expected to be
opened to goods traffic on the 1st
March, 1964; and the balance portion
is expected to be opened to traffic by
December 1965. I would like to in-
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form this House that this new railway
line is running north of and parallel
to the river Brahmaputra, and it is
running through such a difficult ter-
rain that perhaps it has not been
surveyed hefore fully.

Shri Basumatari: Assam itself is a
very difficult terrain.

Shri Shahnawaz Khan: .. consisting
of thick woods, thick forests and mar-
shes. In fact rogue elephants, wild
elephants, come and attack our camps
and kill our employees,

Shri Basumatari: This is Assam!

Shri Shahnawaz Khan: This is open-
ing up absolutely new area, and I am
sure this would benefit Assam very
much.

Then another line passing through
Assam, the Kalkalighat—Dharmanagar
line is expected to be opened to goods
traffic by 15th March 1964. And the
broad-gauge line from Siliguri to
Jogighopa in Assam is under construc-
tion. The conmstruction started in
Q:tober 1963 and is making very good
progress, and it is expected to be
completed before the end of 1965-66.
So, the progress of constructing lines
in Assam, which undoubtedly holds the
greatest strategic importance, is satis-
factory, And when these lines are
constructed, then, with the through
broad-gauge connection available with
Calcutta, I am sure the economy of
Assam will be very much benefited,

1 do not know why my hon. friend,
Shri Trivedi, was soangry Wwith the
vigilance organisation of the Railways.
He said that it is a useless organisa-
tion, that it must be scrapped and
that it did no work. I really cannot
understand why he said so. The
total expenditure on the vigilance or-
ganisation of the Railways in the year
1962-63 was Rs, 3,12,000, Admittedly
it is not a very big organisation that
we have. We have at the Board level
a Director who is an IAS officer.
Under him are four other Gazetted
officers, 37 non-gazetted Clasg III staff
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and 16 non-gazetted Class IV staff.
They have been doing good work and
they have dealt with a large number
of cases.

On the Indian Railways the number
of cases finalised during the year 1962-
63 was 1,598, A large number of
cases have been dealt with by the
vigilance organisation of the Railwayr.

In the Railway Board itself, the
Central Investigating Agency of the
Railway Board had dealt with

202 cases in 1962-63 and 350 cases in
1961-62, So, they are very active and
in fact the vigilance organisation of
the Railway Board has been doing ex-
cellent work. I have had the privi-
lege of watching and scrutinising the
work done by that 'organisation. They
have brought to light some big cases
of fraud. They caught the offenders.
They prevented large-scale pilferage
of railway coal and diesel oil and
theft of copper wires. This organisa-
tion is doing good work and, I am
sure, it will receive support and
encouragement from this hon. House.

An Hon. Member: It has touched a
fringe of the problem,

Shri Nambiar: We will encourage it

Shri Shahnawaz Khan: We are pro-
viding weighbridges in large collieries.

My hon. friend, Shri Shanker Alva,
referred to this matter. We are
seized of the necessity of providing

weighbridges, in most cases by the
Railways and in some cases by the big
colliery-owners who will be duly
compensated by the Railways by a
rebate.

A number of my hon, friends had a
grievance as to why the Travelling
Ticket Examiners (TTEs) were not
treated as running staff. The running
allowance is given only to those per-
song who are concerned with the ac-
tual operation of trains. The TTEs do
not actually operate the trains. They
are entitled to a different allowance
and they get that,

Shri Warior: They are also operat-
ing because they are collecting and
checking tickets. Without doing those
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things how could the operation of the
train be complete?

Shri Shahnawaz Khan: That is a
bit farfeiched, I am talking of the
actual operation or handling of trains.

A number of other hon, Members
also said that there had been undue
increase in the rent of railway quar-
ters. This is one of the recommenda-

tions of the Pay Commission and this *

matter had also been the subject of
criticism of the Railway Ministry by
the Public Accounts Committee and
by other Committees of Parliament.
It is in deferencc to their wishes that
this has been done. The Pay Com-
mission was of opinion that even the
cost of land should be included while
assessing the cost of railway quarters
and on that the rent should be charg-
ed. But we, on our side, have insisted
that the cost of land shouid not be
included as that might impose a heavy
burden on railway employees.

My hon, friend, Shri Nambiar, who
has been a staunch opponent of Rule
148 and Rule 149 should be happy
that the Supreme Court has given the
verdict in hig favour. We welcome it
and we have issued orders that all the
persons who were parties to that par-
ticular suit should be reinstated forth-
with,

Dr. L, M. Singhvi: And also to be
deemed in service all along the time.

Shri S, M. Banerjee: What about
past cases?

Shri- Shahnawaz Khan: The other
caseg are still being examined, We

are awaiting their further examina-
tion by the Ministry of Law. Certain
points have to be clarified and as soon
as we get the clarification from the
Ministry of Law, we will act accord-
ingly.

We have also issued instructions to
all the Railway Administrations that

this rule ig not to be applied any lon-
ger,

Shri Nambiar: Also the President’s
special powers under article 311,

Shri Shahnmawaz Khan: That is be-
yond us.

Shri Nambiar: Now when this is
gone you have started the other,

Dr, L. M, Singhvi: Would the Ad-
ministration review cases which have
been decided in the past under these
rules but which did not form the sub-
ject-matter of any legal controversy
during these years though many peo-
ple were actually thrown out of their
jobs under these rules which have
now been declared ultra vires? They
are not legally entitled to any relief,
but would you consider those cases?

Shri Shahnawaz Khan: I have just
now stated that the whole question is
before the Ministry of Law and as
soon as they give a clarification on it,
we will act accordingly.

A number of my hon. friends have
talked about the unpunctual running
of trains. I would very humbly beg
to submit that there has been a steady
increase in the punctuality of trains.
In 1961-62 the punctuality percentage
of broad gauge was 84:48 and in 1963-
64 it has come to 87:2, There has been
a distinct improvement on the broad
gauge as well as on the metre gauge,
We shall continue to improve the
punctuality and bring it some day, I
hope, to 100 per cent punctuality,

Shri J. B, Singh; Are you sure that
these figures are correct?

Shri Shahnawaz Khan: I can assure
that to hon. Mecmbers.

Dr. M, S, Aney (Nagpur): Has the
punctuality of the Grand Trunk Ex-
press increased or is it better than last
year?

Shri Shahmawaz Khan: I have said,
the overall punctuality of all the
trains has improved.

Dr. M. S. Aney: Overall is a differ-
ent thing.

Shri Shahnawaz Khan: My hon.
friend, Shri Trivedi, used as he is to
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speaking in bitter terms, said that the
Railway Minister’s Fund was Dbeing
misused, In a very dramatic manner
he quoted the number of the cheque
and the amount of Rs, 7,500 that was
paid to a gazetted officer,

An Hon. Member: Class A officer.

Shri Shahnawaz Khan: Yes. In
order to avoid any wrong impression
going about the operation of the Rail-
way Minister's Relief Fund, I would
like to make a submission. Nothing
1s contributed to this fund from the
Raiiway revenues. It is a fund whici
is collected mainly by the efforts of
the railway employees, and the wives
of gazctted officers have been taking
a leading part in this. While I am on
this subject I would like to pay my
respectful compliments to  those
batches of ladies who have been
working indefatigably, without getting
tired, and have been raising funds
and sending clothes for our jawans
and have beegn raising funds for the
welfare of railway employees, that is,
for the Railway Minister’s Relief Fund.
To this fund, contributions are made
by the gazetted officers also. In fact,
the bulk of it comes from them. I
may mention this to my hon. friend,
In Delhi, one lady—she is an artist and
a wife of one of the senior officials—
painted New Year grecting cards and
those were sold from door to door
and something like Rs, 2000 to Rs.
3000 were colkacted by her own in-
dividual effort. Certain shows were
staged by ladies and in one show an
amount of Rs. 17,000 was collected,
Therefore, the gazetted officers are
not debarred from the benefits of
this fund. T would like to inform the
House that in this particular case—
it is rather a pathetic case—the only
child of a railway officer, not a very
high placed officer but a senior-scale
officer, got a very serious heart trou-
ble and he was advised by the most
competent doctors in the country that
there was no remedy for him here.
The only remedy for him was to go
to America and get the heart opera-
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ted. Now, flying the child to Ame-
rica, asking somebody to look after
the child and meeting expenses of
actual operation which is something
like 4000 to 5000 dollars was beyond
the means of the officer and it was
under these pathetic circumstances
that the grant was made to him and
I am sure the House will agree that
it was not the misuse of the fund.

Dr. Sarojini Mahishi: We are very
much proud of the contributions
given by our sisters. But why not
the Railways’ revenues contribute to
this fund?

Shri Nambiar: It was not known to
anyone of us, if these are the circum-
stances, we appreciale it,

Shri Shahnawaz Khan: I would also
like to inform the House that the
American doctors actually reduced the
operation fee by half in thig parti-
cular case,

An Hon,
to the boy?

Member: What happened

Shri Shahnawaz Khan: I hope he is
improving,

Then, Sir, there was the talk about
the ticketless travelling. Yes, there
is ticketless travel on Indian Rail-
ways. We have been fighting this
evil and we hope that less people are
travelling without tickets, The num-
ber of persons who were detected
in 1962-63 was 8.06 millions and we
realised Rs. 2.11 crores from them in
1962-63.

Dr. L. M. Singhvi: How many there
might be who go undetected?

Shri Shahnawaz Khan: There are
other subjects which had been touch-
ed upon by my hon, friends which
the hon. Railway Minister and my
colleague the other Deputy Minister
would deal with. With these words,
1 conclude.
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Shri Yashpal Singh (Kairana): What
about the S.S. Light Railway?

Shri Shahnawaz Khan: They will
deal with it.

Dr, L. M. Singhvi: At least one of

the Ministers should deal with the
reorganisation of zones.

Shri Dasappa: Sure.

Shri Shahnmawaz Khan: It was a

matter of policy. So, I left it to the
hon. Minister himself.

Shri Warior (Trichur): Mr., Deputy-
Speaker, Sir, I have great hopes in the
new Minister for Railways. I had the
privilege and fortune of working
with him, rather under him, in the
Estimates Comunittee for long and I
had known him personally at very
close quarters as to how straight-
forward and how pains-taking he is
when he undertakes a job. So, I have
every expectation that he will not
only put the trains on the proper rail
but also the whole Railway adminis-
tration on the proper rail

Sir, there is much to be done, My
humble opinion is that even now this
budget-making is running on the same
old lines ang no real originality or
rationality is brought forward. It is
on the old British line. Just as some
of our old Railway lines are of the
British period, the budget-making
also goes on the same line.

Shri Basumatari: We cannot
change overnight.
Shri Warior: The hon. Deputy

Minister, Shri Shahnawaz Khan was
quoting figures to show us that the
actuals glways come very close to the
revised estimates, But the whole
dispute is not that, The whole dis-
pute is about the actual budgeting and
the actuals. If you look into these
aspects, you will find the summary of
this year’s budget itself a clear proof

showing that there is a wide gap
between the actual budgeted re-
venue or budgeted expenditure
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and the actuals, We can under-
stand that the revised estimates
will come very close to the
actuals. That is not the point. The
taxes, the raising of fares, the raising
of freights, all these, come not along
with the revised estimates but they
come actually at the time of budget-
making at this time. Now the freights
have been increased by 2 per cent for
1964-65. Supposing the revised esti-
mates show that there was a wide
gap, that there was an under-estimate
of budgeted revenue, will the Minister
give back that increase in freights?
He is not going to give it back, These
taxes collected are just like ‘steel
drinking water’. Once the steel
drinks water, nothing will come out.
Once the Government gets the money
through taxes, the Government does
not give it back, Hence it is very
important that the budgetary amounts
should be as near to the actuals as
possible, or else there is something
wrong, My point is this, The gross
traffic receipts increased by 36 per
cent from Rs, 457 crores in 1960-61,
the last year of the Second Plan, to
Rs. 622 crores in 1963-64 (Revised
Estimates). Of course, over the same
period, the working expenses increas-
ed by about 25 per cent from Rs. 313
crores to Rs. 393 crores. But as
against this, it must be noted that
appropriations to the depreciation re-
serve fund increased from Rs, 45
crores to Rs. 80 crores. Secondly, the
net revenue, out of which payment to
general revenue in lieu of tax on pas-
senger fares and dividend to them on
account of the Railways capital at
charge are paid, went up by about
50 per cent, that is, from Rs. 98 crores
to Rs. 130 crores. Thirdly, the net sur-
plus creditable to the development
fund was also well above Rs, 30 crores
during the whole period. That is in a
nutshell the financial position of the
Railways. Now, for instance, during
1963-64, the revised estimates show
that there will be a surplus of Rs. 38
crores or to be exact, it would be
Rs. 37'75 crores, Even while the Rail-
way Ministry can say with some sort
of accuracy that there will be a surplus
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of Rs. 37.75 crores, they cannot make

a budget which wil] give at least that

much surplus. Instead, they have

given a surplus of only Rs, 30-87 cro-

res as estimated in the present budget.

so, there is an anomalous position
there, 1 think that that calls for an
explanation,

15.00 hrs.

With al] the argumeonts to justify
the increase in the freight, I would
submit that there is no absolute neces-
sity for that. No financial paper in
the country—I am not talking of com-
munist papers, but of other papers—
has seen any way to justify that. This
2 per cent increase is going to give
only about Rs. 11 crores. I would
submit that this sum of Rs. 11 .crores
can be made even by adjusting a few
amounts and also by improving effi-
ciency a bit. But there is one aspect
which 1 woulgq like to mention, ana
I welcome it, because had it not been
for this 2 per cent increase, pecople
would have thought that the whole
budget was so dull. Now, that is the
only point on which people can harp.
The Federation of Indian Chambers of
Commerce and Industry and other
commercia] organisations and every-
body else are harping upon this only
one point,

Shri Dasappa: That 2 per cent in-
crease would give only Rs, 7'5 crores.

Shri Warior: That may be so. But
the hon. Minister must take note of
this thing also that one financial paper
has gone to the extent of arguing that
the Railway Minister did not go to
that extent of absurdity as to say that
a man was using only one spoonful of
sugar daily, and, therefore, the in-
crease will not at all apply to him; it
at all, it might apply, the incidence
would be only one naya paisa per year.
But that argument would not stand.
The main point is that the budget
must be closer to the actuals, If there
is any necessity for taxation, it is well
and good. But in the long run, the
final burden comes upon the people.
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It is not the merchants and traders and
manufacturers but the ordinary con-
sumers who will have to pay even this
incrcase of 2 per cent. I am not
against raising taxes if that is abso-
lutely nccessary. But there are cer-
tain reasons why there is no necessity
for this increase,

My first complaint is that even now,
the railways are run without a pers-
pective planning. In fact, it is not
only that, but the old remnants of the
British period have not beep washed
away, For instance, in the prelimi-
nary report of the co-ordinating com-
mittee, T came across a revealing com-
ment about this matter, That is what
they have said:

“No detailed cost studies are
done at present by the Indian
Ra:lways. The present system of
cxpenditure accounts on the
Indian Railways is determined by
the meeds 'wholly of budgetary
and genera] administrative con-
trol, The expenditure is booked
under heads like maintenance,
replacements, additions, staff,
fuels, stores etc., and this system
of accounting does not lend itself
to any scientific analysis of costs
of haulage of any particular type
of traffic hauled by the railways.
Most of the expenses incurred in
the traffic operations are treated
as a whole and are not allocated
between the various types ‘of
trafficc. What we have on these
railways are the figures of overall
average cost of hauling a ton of
goods per mile.”

This is what the preliminary report of
the committee on co-ordination of
national transport has stated. So, 1
would submit that it must be pinned
down on what basis the whole thing
must be reoriented. Is that to be
done on the basis of the cost of haul-
age? Let that dispute be settleq once
and for all, and then only the entire
freight structure can be worked out.
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The railways say that they have
surplus capacity, The reason why
there is surplus capacity is well
known, namely, that last year there
was less of coal and steel, But even
with the lessening of the freight on

coal and steel, still they had earned

more, In spite of the fact fhat the
lesser was the amount of goods
carried, the more was the income. The
reason is that they had hauled less of
those commodities which bore lesser
freight and hauled more of the com-
modities bearing freight of a higher
classification. And here comes the
point which I want to emphasise,
namely that unless the railways can
manage for their own benefit and for
the country’s benefit, to have a freight
structure based on the cost of haulage
as well as the national demands and
necessities, I think that in the long
run they would become bankrupt. At
least, that has been the history and
experience of mahy of the railways in
the Western countries, and although
we are a developing country and we
have not reached that saturation point,
if things go on in this way, a time may
come when the railways will be in
a position of bankruptcy. So, unless
the freight structure is reoricnted
properly, we would not say that there
is good hope,

Another point is that whenever the
workers demand anything or when
the people demand some amenities,
the Railway Ministry trots out the
argument that the railways are a pub-
lic utility concern. But when the
freights and fares are increased, they
say that the railways are a commer-
cial concern,

Shri S. V. Ramaswamy: It is both.

Shri Warior: It cannot be both; it
can only be one. There is no sub-
stance in the sort of argument put
forward. As far as I can understand,
utility service means a c¢ommercial
service, The difference is that in the
utility service, as you extend and
expand, the cost of production goes
down; for instance, in the case of
electricity, with the extension of elec-

tricity on new lines, it does not follow
automatically that the cost of produc-
tion wil] go up and up. Only some
incidental or marginal increases will
be there, but, on the whole, the cost
must go down, Similarly, in the case
of the railways, suppose they are car-
rying 500 people and they get some
income; the same coaches can carry
a thousand people and they can get
more income, ang there will be no
additional expenditure on station
masters and pointsmen and so on; only
some incidental marginal expenses
wil] have to be incurred. That is what
is meant by a public utility service.
A public utility service does not mean
at least in economic parlance that it
is useful only for the people or that
only the people are utilising it, That
is not the meaning, as far as I can
understand it. According to me, it
implies some economy. If that con-
cept of economy is applied, then there
would not be much necessity to speak
on that point here any further, What
I mean is that if the Railway Minis-
try is bent upon having it as a utility
service, the nation, the people and
the workers and the employees will
benefit much more, But that 1s mnot
being done, and that is my complaint.
I hope the hon. Minister will look into
that.

As regards construction of new lines,
bogies, wagons etc. the same old ideas
are still continuing. In this connec-
tion, I would like to refer the hon.
Minister to a series of articles which
have appeared in the Eastern Eco-
nomist last year, from a very eminent
authority called Dr, Rao who had been
the general manager of the Southern
Railway. I made a few researches
into those things and found that those
articles were good, I wish to pay a
great tribute for the masterly analysis
that he has presented on the Indian
Railways in his articles. He has said
very many things which the Ministry
shoulq attend to. That is my humble
opinion. Of coorse, I do not agree with
all the formulations that he has made,
and I think that there are certain anti-
people formulations also in those arti-
cles which I am sure the hon. Minister
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will oppose and repudiate. At the

same time, there is evidently a sincere

desire in those articles to put things

in proper perspective,

Now the most outmoded ideas are
adhered to. In the Estimates Commit-
tee we had occasion—the Minister will
remember it—to go into the coal ques-
tion. The BOX wagon problem was

there. There was so much  of stiff
opposition from  certain quarters
about the BOX wagon. At the sume

time, it is scientifically found that with
the same hauling capacity of engines,
they can haul more than even what
these BOX wagons can take, For
instance, instead of a 20-ton wagon,, we
may have 50-ton wagons, or 100-ton
wagons or 500-ton wagons. Even then,
with a little additional capacity, the
very same engine can haul it.

Then the short-distance traffic should
not be taken up by the railways, We
enquired about carrying this in trucks.
The only difficulty pointed out was
that the roads to so many of the coal
fields were not maintained in proper
.order, At the same time, if the cul-
verts, and bridges are strengthened
a bit, this much can be taken. As a
national policy, not looking at it from
the profit motive angle of an indivi-
dual or concern, why should the rail-
ways undertake to lift coa] for 100
miles which can be done by trucks?
These things must be gone into. Then
only there will be efficiency and eco-
nomy ensured in railway operation.

Another point. The Indian railways
must also come up to the level of
knowledge in technical and scientific
development possessed by other coun-
tries, especially developed countries.
Although we are a developing country,
it does not mean that we have to
undergo all those difficulties which the
developed countrieg has had to face in
former years. We can gain by their
experience. We can also effect much
.economy and development through
these new techniques and scientific me-
thods. In this context, the old, ortho-
.dox ideas about tracks must be given
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the go-by. New ideas must come into
the mind of the Administration,

Another thing is about wastage.
When this point is raised, always cer-
tain orthodox figures are quoted and
we are rather gagged. That is not
the point at all. The point is we must
see where the wastage is. For instance,
take the double tracks. Dr, Rao says
in one of his articles—I can quote
chapter and verse from it; but that
is not necessary—that always doubling
is not necessary. There are other me-
thods, We can use more and more
tele-communication and avoid certain
doublings in certain areas, not all.
This must be looked into.

I  must add that
so much of delay in
track, an old one, with so many
curves and gradients and all those
things. Why should we not have island
platforms so that incoming and out-

there is
our Cochin

going traing can use the different
platforms without shuttling up and
down and losing time. 1t takes 3

hours to cover a distance of 46 miles
there. Within that time, we can reach
Cairp from Bombay. That apart.
The speed of modern life has reached
such a stage when this thing has be-
come absolutely out of date. If the
hon, Minister will be pleased to travel
with me from Shoranur to Cochin, he
will experience this. It is a comfort-
able journey! One can sleep. One
can have lunch and then dinner. Still
it will go on. Such things can be
avoided by new scientific methuds.
But when such pointg are raised, all
of a sudden the old antiquated idea
comes out—double the line, double
the line. There are other methods
suggested by knowledgeable quarters.

Then there are political tracks. I
am not mentioning them; the hon.
Minister knows what they are. Poli-
tical tracks means tracks decided upon
for political reasons.

Shri Nambiar: For
tions! .

Shri Warior: I will quote an ins-
tance. That is about the location of
s0 many of the refineries—an analo-
gous position. There is nothing more

winning elec-
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to be said about it. He knows about
Barauni—He is laughing. He re-
memberg it. These were all decided
on political considerations. They are
not only political; they were absolu-
tely against technical advice. But
still because of the pull of the poli-
ticians, location was decided upon
there and the country lost crores and
crores.

Shri Dasappa: How are Railways

responsible for Barauni?

Shri Warior:
tion.

I said analogous posi-

I do not want to go into the rail-
ways because it might result in
their. ...

Mr. Deputy-Speaker: We are now
concerned with the Railways.

Shri Warior: The hon. Minister
comes from the Estimates Committee.
He was its Chairman. He has got
experience of these things. So it is
particularly necessary to remind him
that these things occur in his new
empire also.

Shri Nambiar: Just to warn him
against thrat danger.

Shri Warior: If the Minister wants,
I will give the information about cer-
tain sections. But I am not going to
mention them here, for my own poli-
tical reasons.

Shri S. V. Ramaswamy: He is talk-
ing of a new type of track, political
track,

Shri Warior: There is wastage
of wagon capacity, bogie capacity and
so many other things.

There was so much talk about over-
crowding. There are also very many
cases of lines having under-traffic.
From Cochin harbour, oil is taken up
to many places in Madrag State. All
these oil wagons return empty. What
can be put in those wagons—unless
they supply us groundnut oil!

Shri S. V. Ramaswamy: Distribu-

tion is divided between Cochin and
Madras Ports.

Shri Warlor: The Deputy Minister
must be given a chance to reply to all
these things later. But I am now con-
centrating on certain aspects,

For instance, there are certain
trains which should not be run at least
at that frequency at which they are
running now, because there are no
passengers. I have seen often when
we come through the mail trains that
in certain of them there are absolutely
no passengers. The trains are going
up and down without almost any pas-
sengers. At the same time, in some
other trains there is overcrowding.
To solve this particular problem, you
cannot adopt the orthodox method of
solution and say that this will be done
or that will be done. We have to go
into the matter. The Railway Board
should not deal with it in its own
way. Which traing should be aban-
doned, which should be strengthened
—all these are particular problems on
which the Railway Ministry must
have a grip. Otherwise, there is no
way out,

In the case of certain trains, I have
felt this. In the Cochin train, I have
felt that if somebody comes and opens
the door, there is no safety at all. I
am alone. How can I go without any
other person? Why should we have
that state of affairs? It is a national
waste—just like people having their
own car in this country and not giving
a lift to anyone of us who have no
car. No additional expenditure is in-
curred by offering a 1lift. It is a
national waste because we have to
wait in South Avenue and waste time.
Whry should an officer going in his car
not give us a lift?

Shri Nambiar: Very good proposi-
tion,

Shri Warior: How much additional
expenditure ig involved? Nothing at
all. It is a national waste because
my time and the time of so many
others is wasted.
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This must be gone into. If this is
not done by individuals, at least the
Government department must look
into these things,

Coming to stores purchases, it is
scandalous. I do not say much more
because the Estimates Committee and
the Public Accounts Committee have
gone into it. I will remind the hon.
Minister of so many reports of the
Public Accounts Committee and the
Estimates Committee where they have
dealt with the import of wooden slee-
pers from USA and Australia. I will
request him to take these matters into
his own hands and see that at least
such things are not repeated. It is
scandalous. We were politically muz-
zled. The Government of India had
to come down and to agree to it, it
was a matter in which all sorts of
things have been done, and the highest
officials in the country and outside
had a hand in it. That is given in
the Estimates Committee report. I do
not quote it. Ii concerns the question
of importing wooden sleepers from
Australia, in respect of which there
wag a stipulation that they should not
be imported. And those people who
did it are the most efficient people.

Shri Inder J. Malhotra (Nominated
—Jammu and Kashmir): They should
be promoted,

Shri Warior: Then I come to the
point of co-ordination. Shri Shah-
nawaz Khan, the Deputy Minister,
was saying that they have no rivalry
with road transport, but actually you
should not be satisfied with that alone.
What is the part that railways have
to play in road transport? That is
the question. It is not leaving some-
thing to them, letting them to go to
dogs or to heaven, that is not the
thing. The point is that unless and
until the railways take up road trans-
port seriously, road ftransport will
take away the cream and the railways
will get the shell only. That is what
it is coming to.

Why should the railways lose money,
give all the high-rated goods to the
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trucks? Have not the railways got a
better, more advantageous position in
traffic? We have to look into it. I
am not an expert. We have to look
into it and the railways must see that
the revenue which is now going into
the pockets of certain monopolistic,
private concerns, comes to the rails
way coffers. That is the point. We
do not want the railways to under-
take the transport of goods for which
they are not fitted, and for which
trucks are the most fitted, but at the
same time, the revenues of the rail-
ways should not decrease, then only
the railways will have a balanced
financial position in times to come.
Now everybody is happy, the Minister
is happy, all go happily as in a merry-
go-round, but it will stop and every-
thing will ‘'become stagnant, unless we
gain bv the experience of other coun-
tries where they have co-ordinated all
these things, in which case, during the
lean periods for railways, the roads
can sustain them. That is one reason
for co-ordination, not that there is
rivalry or elimination of rivalry. It
is not a question of rivalry. Imme-
diate attention must be paid to this.

There must also be a classification
of what the railways should carry and

what the trucks, waterwavs ete.
should carry. Incidentally, Dr. Rao
asks a pertinent question. Suppose

aeroplanes and other locomotions had
come before the railways, what would
have been the fate of the railways?
Would they still think that they would
carry coal and carry on? If there is
no traffic in coal and steel, then the
railways are gone.

The Britisher had his own classifi-
cation, I know that, because he was
here dominating us, he was here for
his imperial purposes, but Shri Dasap-
pa, or for that matter, his two collea-
gues, the Deputy Ministers, cannot
have any dominating purposes over
the people here. Have .they? 1 do
not think so. No, they have not. So,
they must think about these things
and find out how the railways can be
profitably, commercially run, and at
the same time as a utility service, so
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"that the cost of production of articles
goes down the more and more they
expand. The railways should be
designed accordingly, otherwise there
is no hope.

The gradual elimination of the
metre gauge is also a great problem.
I have no time to go into the statistics
here which are very voluminous and
discourage rather than encourage one
to go into threm. From them you will
find that the metre gauges are abso-
Jutely losing concerns in all respects,
in milage, in speed, in revenue, in
haulage, in everything. The metre
gauges are out-dated, out-moded. It is
just like a toy in traction now. So,
that must be gradually, not all of a
sudden, eliminated, and the broad
gauge system must come to the fore-
front, so that the railways will not be
losers in the long run.

Shri Nambiar: Now metre gauge
constructions are going on. We are
begging against it, but they are not
prepared to reconsider,

Shri Warior: Having said so much,
I think I must make a final comment
on the constitution of the Railway
Board. The Railway Board, I have no
hesitation in saying, consists of the
old, orthodox people still. They are
already senile in their own bureau-
cratic attitude, and when they reach
that period of senility, all of a sudden
vou give them a boosting, and they sit
there. Not physically, I mean mental-
ly. By the time a gentleman of that
nature, an administrator reaches there,
he things: why should I worry, let it
g0, my time is limited.

Shri -S. V. Ramaswamy: I am sorry.
The Members of the Railway Board
are very distinguished in their own
spheres.

Shri Warior: Who said no? Why is
he so nervous about it?

Shri S. V. Ramaswamy: Not at all.
I protest against the word “senile”.
They are not senile, they are very
active,

Shri Warior: He cannot understand
things in the proper perspective, that
is the difficulty. I did not say they
were mentally or physically senile,
but only for this purpose,

Shri Dasappa: Which purpose?
Shri Warior: For this purpose alone.

Shri S. V. Ramaswamy: You are
hair-splitting.

Shri Warior: It is not a question of
being active or not active. I did not
say they are not very active. After
this, they will be liaison officers, and
super active also, we know that. But
that is not the point.

Shri S. V. Ramaswamy: They are

very distinguished officers.

Shri Warior: We have all compli-
ments only for them. Why worry?
But I am basing my arguments on the
Estimates Committee and  Public
Accounts Committee reports, and I
will give them to Shri Ramaswamy
for that matter, which say that things
have been handled not only ina wrong
way, but in a way which was old,
orthodox, without imagination, with-
out orginality, because it is a safe
place for them. I do not envy them.

Dr. M. S. Aney: You are giving
only adjectives.
Shri Warior: After all they toil

their whole life, the whole of their
youth having been spent for the Gov-
ernment, they think they can have a

holidav.  Why not? Any man will
think like that. I do not say it is
uncommon. But at the same time,

that is not the proper place for them
to take rest, because it is a place
where pcople must be more active, more
up-to-date, bold enough to shed their
old beliefs, old faiths, old ideas, and
be receptive to new ideas, and be able
to gear up the railways in a new way.
The Deputy Minister, Shri Rama-
swamy, is saying that I am not comn-
plimenting them,
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Shri S. V. Ramaswamy: I am just
amused.

Shri Warior: They are most emi-
nent persons, I know that, I have all
regard for their high quality, equip-
ment, service for the country, every-
thing. It is just like this; there are
certain very good people among Min-
isters; only they should not be Minis-
ters. It is just like that; some of
them are good people but only they
should not be put on the Railway
Board.

About other things, I will speak in
thre Consultative Commitiee because
there is no time. About labour, so
much has been said. Will the Minis-
ter just look at the uniforms of the
employees; a coat will not come to-

gether, it is not fit. Why? Contract.
Even from thec New Delhi Railway
station, I can show you instances.

Why not the cloth be given to the
employees themselves and whatever
under-quoted stitching charges are
allowed, be given to them? Then,
there are transfers of railway emplo-
yees. How are their children to be

educated? Do you want railway
employees’ children to be railway
employees? He should not have some

higher education?

An Hon. Member: He should not
become a member of the Railway
Board.

Shri Warior: Why not transfers be
effected at least when the ecademic
year closes? Can they transfer their
children from school to school? Can
they maintain two or three family
establishments? These are small
things apparently but these things
accumulate together and do mischief.
The contractors’ paradise must end in
the railways also. May I wish that
the new Minister will have all success
in his endeavour to put not only bogies
and wagons on tihe raiis but also
the railway administration on its pro-
per rails.
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Dr. Sarojini Mahishi (Dharwar
North): Sir, during this discussion.

many Opposition hon, Members spoke
about things other than Railways.
They talkeq of socialism as if India
is adhering to any docirinare defini-
tion of socialism. It is not the type
of socialism that robs Peter to pa

Paul. It is an economic  structure
that is visualised which will counter-
act to remove the inequalities of the
present day. I shall not go into
details. My hon, fricnd Shri warior
said that new railway lines arc cons-
tructed due to political oressure and
pull. If that was the case, the classi-
fication would be the PSP railway,
Communist railway and the Congress
railway. But railway classifications
are: metre gauge, broad guage and
narrowgauzge. .. ... (Interruptions.»

I congratulate the new Raiiway
Minister. As the hon. Members put
it, with his experience as Minister in
his State ang also as Chairman of the
Estimates Committee, and also his
experience as a legislator for the past
two deccades, all this rich experience
would go to the working of the Rail-
ways efficiently. I also congratulate
the 12°5 lakhs of workers at all levels
who have laboured hard to make the
railways function very cfficiently dur-
ing the Emergency: they rose to the
occasion very well.

Railways, the biggest undertaking
in the country, contribute a sizable
portion to the country's exchequer.
The revised estimates, actuals and the
budget estimates show a surplus and
I do not know whether he thought that
it will not be improper on his part to
put a little additional supplementary
charge on the goods, on some commo-
dities, when the country was rather
waiting to find that there would not
be any rise in fares. During all these
vears pecople in the countrv are get-
ting themselves mentally ready to face
the rise in the passenger and goods
fares: it has become an annual recur-
ring feature; this is rather to their
disappointment. That is why there
were congratulations to the Minister
that there was no rise in the passengey
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fares. There was a rise last year, to
the extent of about ten per cent on
goods freight, surcharge on parvcels
also to the exttent of ten per cent.
There is now the additional supple-
mentary charge to the extent of 2 per
cent which will apply to the goods. It
will be on the transport of coal also.
This minimum increase itself will go to
aggravate so many things and ulti-
mately it is the common consumer
who will be heavily taxed. When the
distance increases, usually the teles-
copic rates arc charged. Here we find,
the greater the distance, the greaier
is the freight one is requreq to pay.
When good quality coal is not avail-
able in the vicinity, a concern has to
get coal from long distances. When
you want to encourage new industries
and develop the country as a whole,
why should there bhe this two per cent
increase? I feel that it js there to
tulfil certain new commitments that
have been made by the Ministry dur-
ing this particular year. This argu-
ment appears to be sound at the out-
set but when there is a surplus budget,

it will adq further surplus. So, the
Minister need not go on increasing
the freight and surcharge. This tend-
ency t{o under-estimate the gross

traffic receipts will surely have a very
undesirable effect. The common man
who is required to face rising prices
and with a low income will be requir-
ed to pay for this. The hon. Minister
no doubt deserves our praise for hav-
ing created some welfare amenities,
pension fund, city allowance but it
should not be at the cost of the com-
mon man who will be required to pay
for all these things.

During the British period, the Rail-
ways jn India were constructed for so
many reasons: to have direct,
immediate contact with points of
strategic importance for defending the
country; secondly to increase trade
and commerce with their own coun-
tries. for collecting raw materials from
India and exporting it to their own
country, etc. -Today railways are
constructed: firstlv, for defence pur-
poses; secondly, to encourage trade,
industry and commerce within the
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country; thirdly, to exploit the forest
and other resources in different parts
of the country. Fourthly, for creating
passenger amenities also, and fifthly,
for earning the highly coveted dollar
by encouraging tourism in the country.
These are the difterent outlooks witn
which the railways are to be cons-
tructed today. Taking into considera-
tion--I may refer by way of example
to my own Siate—the construction of
the railway from Hubli to Karwar,
this need has been voiced more than
20 times during the past onc decade
by my esteemed friend Shri Joachim
Alva on the floor of this House, but
no action has been taken yet. The
district of North Kanara is a district
which is rich in the forest resources
like timber, sandalwood and so
on. But these resources have not been
exploited. As my frienq Shri A. S.
Alva was repeating here today, at
least a line from Hubli to Yellapur
may be laid forthwith, so that the iron
ore may be taken to the port of
Karwar.

The next suggestion that I would
like to make with reference to my
State is the line connecting Dandeli
and Alnaver, which had been taken
over by the Central Government last
year. Now, Dandeli is developing as
an industrial centre. No new ameni-
ties have been provided on the line,
and the old engines of the FM class
are still working with the hundred-
vears old rickety bogies. If we want
to cncourage and connect this indus-
trially  developing centre with the
other ports and create a proper mar-
ket, by giving transport facilities, etc..
we must sec that proper amenitics and
facilities are created on the line.
Therefore, I wish to bring to the notice
of the Ministry that it is qu‘te essen-
tial to make the necessary facilities on
this line.

As far as the new line from Hubli
to Karwar is concerned, I think the
Japanrse experts were of the opinion
that Karwar s a natural port and if
it can be developed then much of the
iron ore and such other minerals
available in this part of the country
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can rightly be exported through that
port and the Joading capacity and the
lifting capacity of the harbour will
Blso increase. But the Transport and
Communications Ministry is not going
to take it up unless the railway line
is laid, iinking Karwar. But then the
Railway Ministry is not also going to
take up this work unless the Ministry
of Transport and Communications in-
vests a certain amount of money on it
for developing it as a harbour. For
want of co-ordination between the
two Ministries—why, for want of co-
ordination among a number of Mini-
stries also—very many parts of India,
not only my State, are suffering. It
is in the interests of the whole coun-
try at large, for achieving a better
standard of living, and for creating
good relations with other countries,
for increasing the standard of our
living, that we want that this matter
should be attended to, and this is a
matter in which the railwavs and the
transport and tommunications play
a very important part.

Now, the hon. Minister has been
kind enough to refer to some of the
railway lines that are be‘ng construct-
ed or which have been undertaken and
also to such of those lines where the
traffic survey is being conducted and
where the conversion from metre
gauge to broad gauge has been sanc-
tioned, and construction work is going
on, that is, from Poona to Miraj.
Mention has been made that the pro-
posal for providing a broad gauge line,
in substitution of the existing Hospet-
Londa metre gauge line en route
Marmugago port, is dependent on the
cond‘tion that iron ore wpotential or
prospect is found to be substantial
from the Hospet-Bellary region over
and ahove the exports from Goa arca.
I do not understand why, when
Mysore State is contributing one-third
of the total export of iron ore from
the country, there should not be this
particular line. Now, the iron orc that
js got from Chitaldrug area district is
exported via Madras and Cochin. Tt
is taken over to Bangalore by road and
from there it is exported via Cochin
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and Vizag ang Madras. The iron ore
that is got in Hubli and Bellary region
is taken over to Bombay and Madras,
as if there are no ports at all in our
Mysore State. With the liberation of
Goa, Marmugao can wel]l be develop-
ed, and I hope it is under considera-
tion that it will be developed as a
naval base and also as a commercial
centre. With this end in view, we
shall have to see that the broad gauge
is extended up to Hubli and on to
Marmugao so that the iron ore can be
exported from this port.

Then, incidentally, if this has to
take place, the next immediate thing
is to see that Hublj is made the zona’
headquarters in the interests of the
development of the west coast. Just
as we have got the Madras zone in
the east coast for the development of
the east coast, in the interest of the
west coast, where we have got rich
resources in the form of forests and
minerals whose potentiality can be
fu'ly exploited, we want this particu-
lar zone. a new zone to be situated at
Hubli. Hubli has already got a work-
shop; it is alreadv the headquarters of
the division. In the Mysore State,
there arr already two divisions and
this particular zone will be able to
operate within a distance of or an
area of 2,000 to 2,500 miles, with a
third division attached to it from
another State.

It is not a political concern or any
political pull. Mysore also has got a
workshop, but the location of the zone
in Hubli will be in the interests of the
west coast development. This has
been rightly voiced at the meetings
of the Chamber of Commerce of
the west coast, and they  have
resolved that as one-third of the total
coastline of India is on the western
coast and unless the resources are ful-
1y exploited, India may not have a
richer life.

Mr. Depnty-Speakgr: The hon.

Member's time is up.

Dr. Sarojini Mahishi: I would need
three or four minutes more, Sir. So,
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the point is, the headquarters of the
zone should be located at Hubli.
Secondly, at the Southern Zonal Coun-
cil meetling also, which was held at
Trivandrum, it was decided that all
the lines to be constructed hereafter
and those lines which connect the
defence centres and the industrial
centres should always be constructed
on the broad gauge and never on the
metre gauge. Tnerefore, when the
Southern Zonal Council also has
decided like that on this matter, I hope
the Government will kindly take into
consideration this particular aspect.

Now, the Hasan-Mangalore line has
been sanctioned. It is a metre gauge
line. The hauling capacity of the
metre gauge and the wagon capacity
also will be much less as compared
to the broad gauge section. There-
fore, instead of transhipment at
Mangalore port, there can be a tran-
shipment at Hasan, and instead of
having a mixed gauge from Mangalore
and the port site at Panambur, we
could have a broad gauge right from
Hasan up to that point, so that once
for all a broad gauge will be laid and
there will not be double expenditure
for a mixed gauge and again for the
conversion of it into a broad gauge.

As I said, after the liberation of
Goa, we should not forget the fact
that Goa is a part which was neglected
during the Portuguese period. As far
as the remodelling of Vasco and Mar-
gao stations is concerned, the Southern
Divisional Committee which met at
Vasco decided that Vasco and Margao
stations should have retiring rooms
and such other facilities that the
tourists may be attracted to come to
Goa. That aspect must also be taken
into consideration for the full develop-
ment of this port.

The Minister has been kind enough
to extend so many facilities for the
families of railway employees. He
has been kind enough to extend wel-
fare schemes- and give many such
facilities to them. But, as my hon.
friend in the Opposition pointed out,
the Uniform Committee recommended
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that uniforms should be given to
Class IV workers, the engineering
staff. But that has not been done.
Many members of the staff in the rail-
ways, working on the platforms, in
the waiting rooms and retiring rooms,
have not got proper uniform. I am
not going to enter into other matters
now, but I shall mention only one
more point at this stage. A pension
fund is being created for those who
retire after 1st April, 1957 and option
is being granted to those who retired
during the period between 1st April,
1957 and 16th INovember, 1957. It is
hoped that the Minister will extend
it further. He has made it clear in
his speech that those persons who
were given the option to choose bet-
ween the two, may also try to elect
the pension scheme only instead of the
contributory provident fund of the
railways. When you are already
extending this facility to those people,
why not extend it to a few pensioners
also who are still living, fortunately
or unfortunately, and for whom it will
be a matter of some Rs. 40 lakhs to
Rs. 50 lakhs as expenditure for the
railways? Then, it may come into
operation not with retrospective effect
but from 1st April, 1964 itself.

I believe the Railway Minister has
taken great pains to study all the
things and he has given immediate
response to so many things the
moment he took over as the Minister
of Railways. The number of acci-
dents has also declined; there is effici-
ency as regards the working of the

human element and there
is efficiency in the administ-
ration; there is efficiency in the

utilisation of wagons as was stated
by the Deputy Minister in the Min-
istry of Railways. He mentioned
about the efficiency in the working of
the engines. I do not know whether
it is stable. But, anyway, the people
are not convinced with the statistics.

The people will be convinced
with the actual work that will
be turned out. I have great hopes

that the hon. Minister for Railways,
with all his experience to hig credit
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and with the help of his two able
Deputy Ministers and also with the
co-ordination of such of the other
ministries, as are connecteq with it,
wil]l be able to do invaluable service.
to the country.
ft feae owdn  (admge)
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FAL F T FT 7N | & A e
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wraaT § Tafay 3 wmg & & araorEr
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et & SR A fawen 1 35 @At &



2237 Railway Budget— PHALGUNA 5, 1885 (SAKA) General Discussion 2238

HEHEW A FE ®UT §
o R faymem W A @
s &Y FH F Fror qEfEdd A
T SRfaUT FT ATHAT FAT QAT & |
I[E GAITE 7 A AGE AT SqAEqT
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fau T w9g & fF W9 s
T =1few | avEw F W THEER
Fgfar 213 gU @gT 9% UF [WH A%
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afar o & aifagi #Y Sueey @
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AR & I AT qF TH 9
*1 g & o fo A AR 99 § )
T frge @ fF 9§ wmEgE 99 O
$eary faar s foed Jafar iy @
arft afer a% o g%, TR ST a6
R afem ¥ mewe W wfan
it o g | ww g ¥ faw o wEr
s R ST T g9y AR] 2 |
afss Ao Fg @ F T T@ER &
O AT 49 F AT 9Teed T &
MR gafT IRMAYR 99 91 Ig FEAe
T FT FH 474 T HATAT L |
Wiy 39 o & fagga #iX 994
fagmm 73 & am o T TER T
FEE qAA |

¥ 37 9=k & 419 3|9 6 wgRw
F IF qUC FT AT FL@T § AfHA
% gge fF & oA sareae #Y quT
F€ § W9 WA 9ERT F 4 W Uy
@A =g g ey foga W=
F gra gw AW St guw, faamw, wed,
A, TrEyR, awt M7 AT @At
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ar g7 wa@Ts | foeelt & fau or &
faeet &, o THdw W O A T
oq BT 98 & fF owew faga ¥
OF, 0% 92 A @, A 92 FT @A ]
R afornreEsy g aFT mfedt ¥
AT 37 7 fae 4 & 9w § W%
faeet ag=y ¥ g 2T & ST FA
T sgfaer 7 30 Y g & fag &
ga@ @ fF @ g wau faga
A 39 *1 F@AS 9T T UF FI TEHT
FAGZ TF T AT 1T FifE FTAGL
g & gaTe fou faest s & fag
A mfeai T &) ATk F
e WA I9E FT FAREA FQTE |

st s g fagmdt (wso))
Frafy e, T 9 o e e )
# ¥ gg g faA &) 9w o R
F aTga 7 F@ 91 ff dET aga wv
@R N AT A F § 7w oA
¥ g AT A A9 A |

faeelt § Tgd® &1 AN aqTAT ST
mfear § 7 I@HFT ¢ T Y 24 T AF
R A AT & AR QW F L A
g a7 ¥ uF o T A g feT
Y, % b W & a5 T} a@ § 7t §
FaR TATE A gg W 9= & faww @
fF q@ g FEE A WS & wid-
FfEl & g weer= gAy R
g2 | AT & e ST A @R
o AT ¥ wrw w41 @ Aaite e
T T qE g A Y AT
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Tt mfggi &1 N AR gw E ? @
fog @ # = o fe oafax
T F Fw AT g 7 A | fe oA
HERT 39 F qR A [T JAA FA &
98 fr wfex Tar w4 g1 w@r & ?

ag AT g @ 6 o9 A faseft
T A g AW ST HT A A
FYPIOR AR VgTF & FA FTl F
fag feeelt frammrsr & @19 faqaae
F A St qgar & ) afew s
femw & a9 aedEwl aF O
IAME & . Q0 X AT § | G TG
@ f& ag M TgaF aF T & 9w
fomy f& Fa=ra 1 o1 @& SRS
gEFE Wi A FW FA A g
e & ag o 99§ 9™ 3T g% |
i a7 aggee A "W AgAE
qF TySA T@T & T )

ag qETTIE F v 47 g ag faeedr
FT TF IIER T IF g | T
FHaTQ AT o gfafar foeet agr &
T WX I @S § | 9T JATRT TG
fiF faostt ¥ ST MY =@t @ SRIGOR
1, grerife aggo agr foeett & =
v A F GHT 9T § AfFA faoett &
e Y AFEEE TEET FoFAT HAg
AT & | TAA FW FEA H IT G
qarfed F1 TgEN ¥ A wfww ang
WA 2 | THE AAET WW F qEA
TR #1 a€r gHET @ oA R
Fifs s W aF, Wi qg oo ¥
T[YPIOR W FERX &I 9T I §
I g e ¥ ad faarg <& @
o gafau # avgar g fr gaey fAfad
Tt sy foed fr avfy 30 § e
T gH AT ATY T FT EA g )
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foad a1 amor felt qg F1 A @
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WA & S A gl § 1 IEE
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g I qTF A F 9 3§ F AR
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qg AT &L ! W IT A7 qg a9 FT T
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T | XA F AT QAT A A F
FTT01 I &t T wfasm #1 amer
FTAT GV & A FE T g ST A
igifae ot & 9w & 1 gufaw
0 § fF ag a9y it agr gioar
B o= AT A F#1 arfw ag sgfaun
AT Fee gt F1 g2 & I |

fagelt a< ot & F qg AT A7 oA
fF qriiod 8 AFT @TET IF OF 5T
fawr & 1 | qE¥ qEINE ¥ VeEw
qF & ag AT °F | g & HET
ArerAT aF Wt ArEA Ag ¥ 1 o
TrRrAT & g &} | £ AT A
TFT FT AT TF A AT NG | qg agH
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@ awar & S 9T o3 ot aga agy
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AT § AT O F FAAEL-
AT FY 7 T gfaen ¥ stvar A FwEA
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# fafteeT aEw #1 & 9 T
ot fearar wvgar 6 e TR
¥ w5 @t § T W @ §— AT afx
Fag sgiframad w = § A
% qT AEY T | IT ATZ FT TF FI0
IAIT &1 HETAUTAS WY & 1 fEw
feedl & qrit & @vgT F g@O A
frwea & fod gferat arg oy fed,
afF 37 TR 9T gfear aga w7 & )
z¥ F7 af oy a8 g & % e areA
F A T QT TFAT @@ g, o
¥ 39T I F W7 T2 FT ST AT
AR qFr o TG T g 0 #
faae w8 fF 79 fauo & Ji9 ¥
A AT AGT I TG FT AT T AT
g TF @rar g, a8 7% Afus ¥ Aftw
gfeat @ s, @fs oer A9 &
fer &% | 7@ & @t f1 d JFA
T AR AT F) WY frT g
] grft T Qo

WF AT ¥ gg wewr fEAr 9
fF 78 | st A e w7
faar | &Y wedt a1 g @ A
ifF e arerar, s 78 %
FFT I AT T o7 F faor fer oA
g | 3T # ufgede @ud AT a
fear svr w1 W ofade @we W
& 97 ) for = Az @ fe war
€1 W F FAC A Y RISt F
O T A, Yy w37 K fdt @7 A
TE TR E | I HY < AT TATE
& Ffad w7 ovay §, AfeT g AR
FAT A T A qT AT & | W

F oI ST 479 AATE T &, A I H
wgar g fr sw & faems fefafemd
UFAA A forar T | ef JOT T AT
FH 9T I W AR o= § 1 RO
R fedftgr ok gomra fefaam &
Ig AW FT TE § | T A
faar For wifgd f& o9 WF NS
I F1 mfwe [T Y, O T F o-
foae qat wud wrd-wael, W AR
AT & A A § AT 3T B ]

g

WE % A F IOET w1 gA g,
g T AIANT §IET AT T I@ HS &,
fegdY fafmeer @@ ¥% 3@ a9
g fF agr ox fawr weeraTT g § |
arer & qfew, @=m, & fag e I
QAT gF qHAT Sar @ | ggr 9% famr
¥® o fax &r§ w7 A& &Y awar § 1
ag o faege soaer ava § 1 7 faes
awdtE § | Feget fafaeet qrga s &%
@ @ aw § FF gt g g
(Interruptions). gl T T
METATT &t @ & drem ? gt 9T
ar gy ST &Y S |

ooty ¥ oz & G ¥ A {7
foaeft are ot Fg1 41 | TE TF oA
T 2w oty oF fafaed smfwax
FT R TH Y surer Ty fad @
o9 & OF S o, N F T S fag
o faedr faat wE s fadt &
R AR o F

TF TEEL I &OF K AR AT
&, ot 3§ A A fir fa smar § o/
oi= 1 F1 A fa@r T FEr v §
fai ag faam AT § | W TR & TEAQ
faeett & afien sfwem & At & 1 o5
T 9T SeAT AR T A 7 |
I F T@E 9T o U AR fafesat
o fort o fafsem & ®Oof

’
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2243

g WY 2T & fF R w7 sl
W FT HET §, A7 STET FFT AT 2
fF ==l &5 Y AET 9T | IEFT Qi
9T WAA SRT IAAT T §, AFFA I
%1 fath uF @wd 9g F foFe T faaw
Strar @ o A 4% woe o9 § ™
fog o € | R ag A AT R,
g T g fF gRE aesaT X &
qT TATA AT FL ¢ A A% OF =9
0gq ¥ feFe BFT AR @R @7 WX
SUAY ST G R |

R @AY, A1 39 ¥ I A qgd W

FEBRUARY 24, 1964

General Discussion 2244

il | # wE g W e
g faar §, afcw A9 Rl B a W
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N BT F FqE § | ST TS gT
FrAE! FET AU 7R G Al wy
qET AT Y AR, forAwT qg weeT-
IR G gr O § )

# agd arRT awg T e e
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At g J1 7 arfaat Y agrar
F fou frgea ER &, & agi W &2 &
AT BT /Y & | WX I 1 IS
FT A L, A WUF ART B W
frFrag #Y SRR &, @Y SHET 1€ B
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16.17 hrs.
[MR. SPEAKER in the Chair]

T q0El ¥ qM uAT AR g
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T, a1 Igar wfafrn g awdr &
(AT Y =3 wEHA |, A1 {F FOw F
fog @mw R freited F amw & fa 2,
S fF 3w FY YT & 19Y TG q@@TH
2, T THFC T WETAR 6 § | TEHT
g1 =ifEy | § fAEee ST S §
for # a<t g WEAT ¥ ¥ A G
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el § T I A | A e w9
far s, A1 aga @i gR AR
ST # ey G&T gnm |

I w=B FHAY &, FT weerAniEt
FY qFSA &, IT F1 TieqraA feav sy,
IAFT W GIEAT MY H weer=nii
F1 F g0e faar a7, f=y A4

g g3 A & we miwr 7 6
aq1 FT, qT ITHT Ig AGVS fAFHowT |

T A fAagA g | agd agd
aaaE |

WEqHR REIW | AL qBT ¥ UG
Taar at 3% g, Afww o ¥
Trad F1 o T AF TG A A0
S 77 T wE e Sww dwa
fee T | ag qAfEE A | 3T T
ATz w7 | T I A FEAT TR
AT GeE gE A wg awd
& fir Sg T IFFT S W T AT 99N
T AHY g FT foav |

it srrae feg gt © 9 &I
g

weqw W . QY qT AL
fgq |

#ft &0 THo 2 |

Shri K. L. More (Hatakanangle):

Mr. Speaker, Sir, I am grateful to you
for giving me this opportunity. In
various ways the Railways have done

and promise to do, a good job. They
have fully explored the ways to
increase the earnings and bring about
improvements. I, therefore, whole-
heartedly congratulate the Railway
Minister and the Railway administra-
tion for their achievements.

Sir, having congratulated so, I
would like to deal with some of the
aspects of the Railway Budget. With
regard to the hon. Minister’s review
of the Railways performance in rela-
tion to the Third Five Year Plan
targets and in particular his observa-
tions with regard to the construction
of new lines and targets, I would like
to say a few things. It appears that
the hon. the Railway Minister is
following certain policies with regard
to the construction of new lines and
conversion of lines into broad gauge.

Firstly, there is a policy of giving
priority to lines required for strategic
purposes. Secondly, there ig a policy
of giving priority to the require-
ments of export of iron ore. Thirdly,
there is the policy of giving priority
to the lines required for increased
traffic needs. Fourthly ang lastly,
there is the policy of giving priority
to the purposes of both increased
traffic needs and export of iron ore.

Under the first category come the
strategic lines of Assam and North
Bengal. As you know, in the light of
the emergency, these lines have
assumed a special importance. So, the
hon. Railway Minister deserves our
congratulations for taking wup these
lines. Under the second category lines
like the Virudhunagar-—Manamadurai
and Hospet-Guntakal lines and other
lines come. I welcome the inclusion
of these lines also.

With regard to the third category,
under which the conversion of the
Poona-Miraj metre gauge line into
broad gauge comes, I would submit
that this line in 261 km long or
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nearly 162 miles long. This project,
though laudable, is' by itself incom-
plete and will fail to confirm to the
policy of meeting the increased tra-
flic needs. Unless this project is
extended to Kolhapur via Miraj, the
purpose will not pe served. You are
aware that this line is a very short
line, that is, only 48 km. or 30 miles,
but this is most importan from the
traffic point of view, because 80 to 90
per cent of the traffic is carried
through this region alone. There are
six co-operative sugar factories in
this area and they produce more than
10 lakhs sugar bags every year, and
as you know, sugar is important in the
matter of earning foreign exchange.
Further, gur is also produced to the
extent of about Rs. 5 crores. That is
also an exportable commodity, and it
is exported to foreign countries and
it is also consumed internally.
Further, surveys have revealed that
there are rich deposists of iron ore,
manganese ore and bauxite in Kolha-
pur area. Thirdly, Kolhapur also is
the pee-hive of industiries concerned
with agricultura] activities, Diesel
engines and parts of various
machinery are manufactureq in this
area and they need handling or move-
ment through the railways. So 1
wish to impress wupon your mind
most respectfully that this line is most
important, and if it is not taken up,
there would be a great national loss.

There iy one more point that I
would urge. and that is that this line
is connecled to the coastal side, to
Ratnagiri and Mirabandar through 80
miles of highway road. So, you will
realise the importance of this line.
Men and material from the western
coastal side come to Kolhapur through
Ratnagiri, Malwan etc., and then the
traffic goes through Miraj to Poona
and then onwards to Bombay and
other parts of the country. So, you
wil] realise the great importance of
this railway line.

One thing more.  There is no
reference to this line, when there is
reference to an.w.er line, the Miraj-
Londo-Marmugao, There is also
reference to the Hospet-Londo-Mar-
mugao line. The Miraj-Kolhapur line
is not less important than these two.
When these two lines find a place in
the speech, but the other one does
not, I would urge upon the Minister
to reconsider the matter and take up
this line for conversion into broad
gauge.

As regards the fourth category, you
will find that the Hospet-Londo-
Marmugao and the Miraj-Londa-Mar-
mugao lines fall under it. The
Miraj-Kolhapur line also shoulq fall
under that. Such is its importance.
I wish to suggest that this region
served by these three lineg is most
important, and their simultaneous
development should be taken up. This
third line should in fact be developed
first because the others are long lines:
the Hospet-Londo line is 261 kms. and
te Miraj-Londo line is also long. But
this shorter one can pe taken up
quicker so that one part of the traffic
is complete. So I earnestly request
the Minister to take up this line.

Another point is that there is no
relief to the third class passenger
from overcrowding. The Minister has
not promised much in this direction.
He has given figures to show that there
is a reduction of overcrowding from
14.6 per cent to 13.6 per cent and so
on. This is a reduction of only one
per cent. This is not a satisfactory
state of affairs. I wish to suggest
most respectfully that he should go
into this matter once for all with his
rich experience and fresh energies,
and appoint a committee to look into
it and solve the problem, because it
is an urgent and most important
aspect of public life. So it should be
taken up first.

With these words, I welcome the
Budget. _
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MOTION FOR ADJOT'«iciMENT

“ratardS)
AMBUSHMENT OF INviAN POLICE PATROL
MEN BY AKMED PERSONNEL OF PAKIS.
TAN OccupiED KASHMIR ON THE INDIAN
SIDE OF CEASE-FIRE LINE

Mr. Speaker: The hon. Minister of
Defence to make a statement.

Shri Nath Pai (Rajapur): Is it
about the missing’ plane or about the

adjournment motion re: ambushing
of Indian soldiers?
Mr. Speaker: It is about the

adjournment motion, to decide on its
admissibility. This was to be taken
up at 4.30 today.

The Minister of Defence (Shri Y. B.
Chavan): A patrol, consisting of one
Sub-Inspector, six Head Constables
and 18 Constables of the U.P. Pro-
vincial Arined Constabularly, going
on its routine duties on our side of
the cease-fire line was ambused by
POK (Pakistan-occupied Kashmir)
armed personnel and armed civilians
between 1000 hours and 1100 hours on
February 21, 1964, in the vicinity of

Keran. Two Constables managed to
return. The remainder of the patrol
is missing. It is feared that some of

the missing persons must have been
killed and the others captured.

The ambush has taken place clearly
on our side of the cease-fire line.
According to the Cease-fire Agree-
ment, troops of both sides are prohi-
bited from entering the zone of 500
vards from the cease-fire line. Bul,
police patrols are permitted to go up
to the cease-fire line for normal police
duties. Our patrol was ambushed
while going along the track Keran-
Bor in this zone on our side of the
cease-fire line.

A complaint for breach of the
cease-fire has been lodged with the
Chief Military Observer of the United
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Nations. The U.N. team of observers
is expected to reach Keran today to
investigate into the matter.

Shri Nath Pai rose—

Mr. Speaker; From what I have
been able to follow, our patrol was
within our territory. They have been
ambushed and taken away. It is
believed that some of them might have
been killed, and others might be in
their custody. Our patrol was on
their lawful duty, patrolling our own
territory. Wha¢ does Shri Nath Pa’
want?

Shri Nath Pai: I think even after
the statement .

Mr. Speaker: He may ask for the
leave of the House.

Shri Nath Pai: I beg to ask for leave
to move for the adjournment of the
House.

Shri Daji (Indore): Not now.

Shri Nath Pai: I would like to be
guided by you, though I am very
grateful for the advice in procedural
matters that my friends are offering.

1 would like also to plead that the
adjournment motion be admitted.
Your questions also have not elicited
the basic thing.

Mr. Speaker; He has asked for
leave to be granted.

Shri Nath Pai: I would like to plead
for its admissibility also.

Shrimati Renu Chakravarity
(Barrackpore): May I also support
Shri Nath Pai on this, because the
Pakistan news agency has already
given out that 25 people were killed,
and our Minister says that they have
no information, Therefore, it is a most
unsatisfactory state of affairs.

Mr. Speaker: Is there any objection
to leave being granted?
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Shri ¥, B, Chavan: Yes, Whatever
information is available to us, I have
given to the House.

Shri Frank Anthony (Nominated—
Anglo-Indians): May we get one or
two clarifications before we decide
either to support it or not?

I wanted to know....

Mr. Speaker: That is a different
thing. If it is admitted, it would be
admitted as an adjournment motion.
Otherwise, it would be taken as call-
ing attention notice.

Shri Nath Pai: The Chair was very
fair to us, and may I point out that
at the time when we moved it in the
morning, the Deputy-Speaker told us
that a statement would be made—
that was what he said—and then you
would decide about the admissibi-
lity?

Shri Ranga (Chittoor): He said if
there were 50 people, he would agree.

Mr, Speaker: I have got here what
the Deputy-Speaker said:

“There is an adjournment motion-
and Calling Attention Notices about
the Indian police 'patrol men being
ambushed by Pakistani troops. I
will ask the Defence Minister to
make a statement at 4.30 p.m. today
and the admissibility of the ad-
journment motion will be consider-
ed after he makes that statement.
Now, papers to be laid on the
Table.”

So, it had been made clear that at
4.30 the Defence Minister would make
the statement, and then, after that
statement was made, it would be
determined whether it was admissi-
ble or not.

Shrimati Renu Chakravartty: My
submission is this, that after the
statement which has been made by
the Minister, we would like to submit
something further, that is that both
the Pakistan news agency as well as
the French press agency have already,
two days ago, circulated to the
world.... !
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Mr. Sps ker: She is going into the
merits. \hillt

Shrimati R '©. Mhakravartty: The
news has been Ssudpressed for two
days by our Minister, and we would
iike to know the source from which
he has got the information.

Mr. Speaker: She would realise that
either it can be taken up in the form
of a Calling Attention notice in which
case I would allow questions to be
put, or, if leave is granted, the
adjournment motion can be allowed.

Shri Hari Vishnu Kamath (Hos-
hangabad): 1 would draw your atten-
tion to Rule 60 of the Rules of Proce-
dure which requires that 50 Members
should support the motion for leave
being granted. Unfortunately, as you
know, this is the fag end of the day,
and I would very earnestly plead with
you that this motion for leave being
granted moved by my colleague, Shri
Nath Pai, may kindly be put off till
tomorrow, till after the Question Hour
tomorrow when the matter can be
decided. It will be rather unfair to
the House, 1 submit in all humility,
to put the motion just now because
most Members are in the habit of not
being in the premises at the fag end
of the day.

Mr, Speaker: I want to put it to
the Member himself: if notice has
been given that it will be taken up
at 4.30, is there any justification
now. ...

Shri Ranga: It is only a small con-
sideration. As you know, it is not a
usual thing that when notice of an
adjournment motion is given, the time
is fixed in this manner at 4.30, be-
cause either it is admitted then and
there, or the question would be put
to us whether there are 50 people who
would like to stand up in favour of
it, or it would be dismissed. Now this
extraordinary thing has happen-
ed. I do not blame anyone. 1 am
glad that the Deputy Speaker has
given us this opportunity. At the
same time, you kindly pardon us for
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saying that the possibility ¢f the
Chair, or the Speaker putting the
question, whether there are’/fifty peo-
ple in f¥oui.of it, did vot strike us
then. ... (Interriw.tionsy.

Mr. Speaker: Should it go on record
and should it be understood by all
those people who read this debate
that I gave time so that the Opposi-
tion might muster that strength which
they did not have at the moment
when I put the question?

Shri Ranga: No harm, Sir....
terruptions).

Shri Nath Pai: Sir, I am not going
into the other points, since you are
now taking up this question. Only
last week, when the question of the
adjournment motion on the Shillong
affair was there, when the Armed
Forces were called you gave two op-
portunities to the Government. Now,
of the shining impartiality which you
have always observed, we want to be
the beneficiaries today. I want, there-
fore, that I should be permitted to
move for the leave of the House—I
am asking for only one opportunity—
tomorrow immediately after the
Question Hour,

Shri Frank Anthony: Sir, there has
been a very grave failure on the part
of the Government. I cannot under-
stand why we are always beaten to
the publicity tape, whether it is
Pakistan or China. Yesterday, 1
heard the Pakistan News, saying that
they had inflicted heavy casualties on
our troops. 24 hours later we get an
incomplete version from our side. No-
body is going to believe us if you give
a belated version. Why are we al-
ways beaten to the publicity tape in
vital matters?

Shri Harish Chandra  Mathur
(Jalore): Mr. Speaker, you have to
decide whether this adjournment mo-
tion may be admitted or whether you
may take the calling attention notice.
There is also the third alternative to
it—just a discussion. Everybody is
here anxious only for a discussion.
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The need for that discussion has been
highlighted by Mr. Chagla's state-
ment that Pakistan is out for mischief
and we must be very vigilant about
it. In that context, you will under-
stand the anxiety not only of the
Members on this side but also of the
Members on that side to have a fair

discussion. It need not be an ad-
journment motion . . | (Interrup-
tions.)

Mr, Speaker: Order, order, I am
asking whether the hon. Minister has
any objection to our having a discus-
sion for two hours or so.

Shri Y. B, Chavan: 1 have no ob-

jection; we can certainly consider
that matter.
Shri H. N. Mukerjee (Calcutta—

Central): Mr. Speaker, when you,
representing the House, and having
sensed the desire of the House not
only of one party but of the entire
House, ask the Minister to agree to
this, it is very ungracious on his part
to say that he would consider it.....
(Interruptions.)

An Hon. Member: He has agreed.

Shri H. N, Mukerjee: He said that
he could consider that matter.

Shri S. M. Banerjee: Are we hav-
ing a discussion tomorrow?

Shri Sham Lal Saraf (Jammu &
Kashmir): Sir, my point is that, first-
ly, the situation on the borders of
Kashmir, particularly, is very grave.
Sccondly, for the last three months
now, we have been hearing and know-
ing all that has been happening on
the other side of the cease-fire line.
Thirdly, as Shri Chagla has very cor-
rectly pointed out, this morning, he
does not know what might happen
and what might flare up on that side.
Therefore, it would be in the fitness
of things if some time is certainly
given as Shri Mathur suggested for
discussing these matters. We should
discuss the whole thing, because it is
not just only one aspect to which the
Government has not been alive; it is
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[Shri Sham Lal Saraf]

not a question of, say, one minute,
to give the information on a particu-
lar thing at a particular time. The
entire matter has to be discussed.
Therefore, 1 would support Shri
Mathur. (Interruption).

Mr. Speaker: Order, order.
Swell.

Shri

Shri Swell (Assam-Autonomous
Districts): I must say, with all res-
pect, that it is not very clear this
morning what the Deputy-Speaker
said. I had tabled a Calling Attention
Notice and I could understand that
the Calling Attention Notice would
be taken up at 430 pm. But I am
sure that the majority of the Mem-
bers of this House, if they knew that
the question of admitting the Adjourn-
ment Motion will be taken up
at 430, would have been present,
and the House would not be empty
as it is now. It would be full.

Mr. Speaker: That is not my fault.
It is not possible on this ground to
postpone it to tomorrew. (Interrup.
tion).

Shri Hari Vishnu Kamath: With
your permission, may I appeal to you
again? Under rule 389, the discre-
tion is vested in you. Now, you have
in action modified sub-rule (1) of rule
60 which normally requires that “after
the questions and before the list of
business is entered upon, «call the
member concerned who shall rise in
his place and ask for leave to move
the adjournment of the House:”

Please refer to sub-rule (1) of rule
60. It says categorically:
“The Speaker, if he gives con-

sent under rule 56 and holds that
the matter proposed to be discussed
ig in order, shall, after the ques-
tions and before the list of business
is entered upon, call the member
concerned  who shal] rise in his
place and ask for leave to move
the adjournment of the House:”

You have modified that.
tion).

(Interrup-
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Mr_"slpeaker: No; it is not modified
(Interruption).

Shri Nath Pai: 1 was not called in
the morning.

Mr. Speaker: There was no need.

Shri Nath Pai: There has been a
slight modification (Interruption).

Mr, Speaker: No; it is being mixed
up. It is very clear. There are three
stages: one is, first the Speaker has to
satisfy himself whether he is pre-
pared to give consent or not. If he
gives his consent, then, for giving
consent, he might try to find out some
facts whether he should give his con-
sent or not. Then, if he gives his
consent, he asks the Member in
whose name that stands, that he
might ask for leave of the House.
That is the second stage. If, when he
asks for the leave of the House, there
is objection from the other side, he
can ask the Members to stand in their
places, and if there are fifty, thken
that is admitted and then that is
taken up for discussion. Now, the
Deputy-Speaker, in order to enable
himself to find out whether he should
consent or not, said that the Defence
Minister would make a statement.
Now that the statement has been
made, I have given that consent, and
I have said that the Member might
ask for the leave of the House....

Shri Hari Vishnu Kamath: There is

one little hiatus; that should come
chronologically, after the Question
Hour.

Mr. Speaker: After the Question

Hour, it did come, It was taken up at
the proper time but it does not mean
that when it is taken up after the
Question Hour it cannot be postponed
to some other time. (Interruption).

Shri Hari Vishnu Kamath: But to-
morrow. {(Interruption).

Shri Nath Pai: 1 thank the Minis-
ter for the gracious way in which he
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has agreed to hold a debate.
ruption). May I have your
tion also on this side?

(Inter-
atten-

Mr, Speaker: I am glad that Shri
Nath Pai also hd:- the same complaint,
about which I think he would exer-
cise his influence!

Shri Nath Pai: I have sought your
guidance on one issue: in the last
week, when we had this question of
Shillong, in ord~r 1o suit the tonveni-
ence of the Treasury Benches you
were pleased to allow them two occa-
sions. All that we are today pleading
is that my Adjournment Motion may
be held over till tomorrow morning.

Mr. Speaker: 1 am sorry I missed
that point, because he had raised that
earlier also, That is not the correct
interpretation that is being put on my
attitude,—the time in allowing the
Treacury Benches to give me the
facts. That was simply the same
thing as wuas done by the Deputy-
Speaker today, because the Adjourn-
men! Motion can only be admitted on
facts admitted or established. Unless
the facts are known it is not possible
to give the consent, Therefore, I
did the same thing and asked the
Government to give me those facts,
ang because the facts were confusing
I gave them further time with the
consent of the House.

Shri S. M. Banerjee (Kanpur): How

can the motion be taken up at four
o’clock?
Shrimati Renu Chakravartty: The

facts are still confusing. My point is
exactly that that because the facts
which have been given here are quite
contradictory to all that has been
flashed throughout the world we
would like him to tell us exactly why
it is that this is our information
whereas the rest of the world has
completely different information. I
would, therefore, request you to direct
him to make a proper statement to-
morrow after the Question Hour when
the question may be put,
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Shri S. M. Banerjee: Sir, I want to
raise a point on the Rules of Pro-
cedure.

Shri Swell: The facts have been..

It is
Member
place while
Member has been

Mr, Speaker: Order, order.
not good that every hon.
should speak from his
some other hon,
identified by me.

Shri S. M, Banerjee: Some portion
of rule 60 was read out by my hon.
friend, Shri Kamath, Rule No, 61
says:

“The motion shall be taken up
at 16.00 hours or, if the Speaker
so directs, at any earlier hour at
which the business of the day
may conclude.”

Shri Daji (Indore): Not earlier,

Shri S. M, Banerjee: Not earlier.
My submission is only this, that when
the Deputy-Speaker said that the
hon, Minister will make a statement
at 16.30 hours, we never knew that
taking advantage of this rule you
were going to ask for leave of the
House. It is not 16:00 hours. Accord-
ing to this, had this motion come up
at 1200 or 12-30....

Mr. Speaker: That is a different
thing altogether. As to when it |is
to be taken up would be fixed sepa-
rately when it comes up.

Shri S. M. Banerjee: Sir, nothing
should be done in this House con-
trary to the rules unless there is a
convention. What I feel is this that
this adjournment motion should rightly
come up tomorrow morning and it
should be taken up for discussion at
16-00 hours if admitted.

Mr. Speaker: When it should start
is a different thing altogether. First
of all leave has to be granted. Leave
has been asked for by the hon. Mem-
ber. Now I would ask those hon.
Members who are in favour of leave
being granted to rise in their places.
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Shri Nath Pai: Before you do that,
Sir, may I make a plea to them? I
would like to.reiterate....

Shri S. M. Banerjee:
lation of the rules.

This is a vio-

Mr, Speaker: Order, order. This
is not fair, after I have given my
ruling, to say that this is a violation
of the rules.

Shri S. M. Banerjee: Please hear
me.

Mr. Speaker: I have heard him
twice. I have heard him thrice. I am
not going to hear again what I have
heard twice, Would the hon. Mem-
bers who are in favour of leave being
granted rise in their places.

Shri Nath Pai:
rum?

May I ask for quo-

Mr, Speaker: Is quorum not there?
Shri Hari Vishnu Kamath: The divi-
sion bell may be rung.

Mr. Speaker: Quorum is already
there. I will have it counted—I see
that the quorum is there.

Shri Ranga: Sir, it is an obvious
fact that we are not 50 here. We ask
you only for this small accommoda-
tion—I do not know how you have
come to this conclusion—the same
kind of accommodation, as has already
been stated by Shri Nath Pai, which
vou have been good enough to show
to the Treasury Benches the other
day. Give us that accommodation of
taking it up tomorrow after Question
Hour. Then you will have certainly
the privilege of asking us to rise in
our places.

Mr. Speaker: I cannot just take
upon myself that I have been partial
to one side and I am being just . . .

Shri Ranga: I have not said that.
You are jumping to that conclusion
rather too soon. Why do you think
that I am suggesting that you are par-
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tial? I have only said that the same
kind of accommodation which you
were good enough to show to the
Treasury Benches the other day, you
may be pleased to show to us also.
If you are not pleased to show that
accommodation, then I might form
my own opinion. That is a different
matter.

Mr. Speaker: Of course, he is en-
titled to form his own opinion, nobody
can obstruct him from that (Interrup-
tions). He can form his own opinion.

Shri Daji: It should be taken: up
on the same day at 4 o’ Clock. The
whole sequence must be seen.

Shri Nath Pal: Ultimately, it is the
essence of the rule, not the letter of
the ruic that matters.

Mr. Speaker: Shri Nath Pai should
first let me clarify the position. Shri
Ranga has jumped to the conclusion
that I have been partial. T have al-
ready explained that I am not going
to depart from any practice that I
have followed when I gave that oppor-
tunity to the Treasury Benches to
find out the facts. Because they could
not give me the facts, I could not give
my consent or take a decision. It is
being interpreted in this manner that
1 had shown some concession to them

at that moment which I am not
giving to the opposition just at this
moment. That is not the position.

First that should be realised. Let that
be clarified. That is a different thing
altogether, If the House wants,
desires and agrees, I would not have
any objection to that; but firstly, it
should not be imputed to me that I
gave a concession to the Government.

Shri Ranga: I am only saying that
1 do not want you to come to any
conclusion just at this moment. 1
have not imputed anything. Even
then you are not prepared to accept
it.

Shri Frank Anthony: With great
respect I feel it is mandatory and
the rule makes it abundantly clear.
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It says “if he gives consent under
rule 56 and holds that the matter pro-
posed to be discussed is in order".
You may be pleased to ask for a
statement to hold that the matter pro-
posed to be discussed is in order, but
the time when he has to rise in his
seat is fixed mandatorily, for the
rule says “shall after the questions
and before the list of business....
call the member concerned”. So, it is
after the questions and before the
list of business, That is the only
time that is mandatorily fixed for
him to rise. If you are pleased to
decide that it is not in order, that1s a
different matter; but if you decide

that it is in order, then it can be
taken up only after the question
hour,

Mr. Speaker: I cannot agree with

that interpretation. I am very sorry
and it is my misfortune, that I have
to disagree with the learned lawyer,
but the rule is very clear. There is
no ambiguity about it, so far as the
rule is concerned. If the House just
gives that consent, because there is 80
much....

Shri Nath Pai: I am glad that you
are now trying to do it like this, but
the issue had to be properly framed.
Our request to the Treasury Benches
is, that since the Speaker is convin-
ced that there is a case....

Mr. Speaker: Order, order. Nothing
should be put in my mouth.

Shri Nath Pai: Have you not given
me permission to seek the leave of

the House? Now the question....
Mr. Speaker: Now I have to put
the question.

Shri Nath Pai: My submission is,
that the issue now before the House
is that our request that the matter be
taken up tomorrow after question
hour be granted. That is the issue.
We are making a request to the
House, through you, that I be allow-
ed to move my adjournment motion
tomorrow morning after question
hour.
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Mr. Speaker: If the House is agree-
able, we might give them the time.
We should not stand on technical
grounds, if that is the desire of the
House, Is it the sense of the House
that it should be taken up tomorrow?
But this ought to be made very clear
—and I am convinced in that—that
what I am doing is wrong.

Shri Harish Chandra Mathur:
it is not the desire of the House.

Sir,

Mr. Speaker: If the question comes
up in the morning, it can be postpon-
ed to any time later in the day. There
is no harm in that, I am again being
confronted with this fact that it must
be after the question hour. If the
Minister at that time asks for time
saying that he could supply the infor-
mation only after two hours can that
time not be given to him? (Interrup-
tions).

Shri Harish Chandra Mathur: We
are in full agreement with you. I do
not think it is the desire of the House
that it should be adjourned till to-
mMOIToW,

Dr, M. S. Aney:
can put it at any time.
it at an hour at your

You said, Sir, you
You can put
convenience

when the House may or may not
have quorum.
Mr, Speaker: The hon. Member

should realise that when a particular
hour has been fixed for that purpose,
it is the duty of hon. Members to re-
main present at that time. I cannot
choose that hour, It is not I who
would choose it. The hour was speci-
fied as 4'30—in the morning itself—
and it was the Members’ duty to keep
other Members present in the House
. (Interruption).

Dr. M. S. Aney:
ruption).

1 agree.... (Inter-

Shrimati Renu Chakravartty: If it
is admitted, according to the Rules it
will be taken up at 4 o'clock,. When
will 4 o'clock come?



2163 Motion
Mr. Speaker: That we can see.

Shrimati Renu Chakravartty: How?
The rule is clear . . . (Interruption).

Shri Daji:
whole sequence . .

You cannot break the
. (Interruption).

Some Hon. Members rose—

Mr. Speaker: Order, order. When
he can rise, others also can rise. That
Is why I am asking him and others
also to resume their seats.

Shri 8. M.
been a raid.

Banerjee: There has

Mr, Speaker: Order, order. I was
pleading rather on behalf of the
Opposition but I have not been allow-
ed to do that. I have tried my best
but I have been interrupted even in
that. The House does not agree to
that,

Some Hon. Members: No.
Some Hon, Members: We agree.

Mr. Speaker: If that is the position,
1 have to ask hon, Members to rise
in their seats.

Shri S. M. Banerjee: I rise on a
point of order,

Mr. Speaker: Nothing has arisen.

Shri S. M. Banerjee: Without hear-
ing me how can you say that?

Mr. Speaker: I have heard him.
I will request hon. Members to rise
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in their seats, There are not fifty
Members rising. Therefore leave 13
not granted by the House ... (Inter-
ruption).

Shri Nath Pal: May I say that if in
spite of your fair guidance to the House
non. Members are going to use the
2ules of Procedure in such a techni-
cal and rigid manner.. (Interruption).
1 am constrained and I repeat it, if
the rule is to be so strictly followed,
knowing why we are asking for its
postponement—whenever they have
wanted a postponement it has been
graciously given by the House and
we have never come in their way
and, as you say, there has been occa-
sions, recently three times a conces-
sion was extended to them and even
today it came at 4:30 to suit the Gov-
ernment. .. (Interruption). I do not
know why they are feeling so much
hurt.... (Interruption). If this re-
quest for concession is to be turned
down by taking shelter wunder a
particular rule. we are very sorry, In
that case as a protest we shall have
no alternative but to walk out.

Shri Hari Vishnu Kamath: We do
not wish to participate in the voting..

Mr. Speaker: The House stands
adjourned to meet again tomorrow at
11 o' clock.

16.59 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
25th February, 1964/Phalguna 6, 1885
(Saka).



	002
	004
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103



